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LOK SABHA

Wednesday, December 2, 1859/Agra-
hayana 11, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPeaxEr in the Chair]

ORAL ANSWERS TO QUESTIONS

Export of Handloom Goods

4+
Shri Panigrahi:
‘480.{ Shri Kodiyan:
|_Shri Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether orders from the U.S.A.
for supply of handloom goods have
been secured by the Five-men Delega-
tion which went to U.S.A. in July,
1959;

tb) if so, the amount of order
secured; and

(¢) whether handloom products of
the various States will be included in
this export or it will be confined to
ceriain regions only?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
<a) Yes, Sir.

(b) Rupees 145 crores.

(¢) Orders have been booked for
the varieties of handloom fabrics in
demand,

Shri Panigrahi: May I know what
are the different agencies Wwhicn
seenre and canalise orders for the ex-
port of handlopm goods from this
country?

Shri Satish Chandra: This relates
t0 a Delegation which went to the

285 (Al) LS.D.—L
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Chicago Exhibition. It consisted of a
representative of the handloom ex-
port organisation, representatives of
two or three private entrepreneurs,
and the Adviser to the Handloom
Board. Orders of the value of Rs, 1 45
crores were booked at the Exhibition.

Shri Panigrahi: May I know what
are the varieties of handloom goods
which have been ordered for, and
whether they will be secured from all
the States in India?

Shri Satish Chandra: A large num-
ber of orders are for Madras hand-
kerchiefs which are produced in the
State of Madras. Apart from that,
orders have been secured for small
quantities of Tusser silk and other
silks. A big order to the tune of
about $500,000 has been secured for
furnishing fabrics. This will be sup-
plied by a firm in Ghaziabad, near
Delhi. :

Shri C. R. Pattabhi Raman: What
steps are being taken to grade these
products to see that they conform to
the samples?

Shri Satish Chandra: Adequate
care is taken for the purpose. The
Handloom Export Organisation has
appointed inspectors and no consign-
ments go out till they have been ins-
pected before shipment.

s nfer T AT TF ogEE
frama St wfr Aar smde fre § aw-
8 & 1A &I, Iak oAy w1
9gd Y TF gAFI] T 9T Ig 97
AT Ty 97 WYL OGN AT Q9T A 94
fraat a7 sl agt & faary Wi oy
1 5Ty wgr wgT oy g & 7

ot ol - ;gAY £I9 a6
gHO%r § w teys H #A 13 Tm
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Shrimati Ila Palchoudhuri: Since
orders for furnishing fabrics have
heen received from America, have
Government taken any steps 1o see
that the Khadi Commission and other

organisations are informed as to the
kind of thing that is wanted in Ame-

rica?

sft wliw wx . WO FE B S
TNt Wt & o ¥ wfas
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WA & Wi 7 Wiz Ay § AfeT ag w1
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Shri Raghunath Singh: May I know
whether the demand for handloom
cloth is increasing in South East Asia
or not?

Shri Satish Chandra: 1 could not
give the figures separately for each
country just now. If the hon. Mem-
ber wants to know about a particu-
lar country, I could let him know.

oft wrwdely : wqc wo sfafafe-gus
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Shrj Raghublr Sabai: Has any com-
plaint been received from any of these
countries to which this handloom cloth
was supplied? If so, what is the
nature of the complaint?

Shef Satish Chand@ra: The very fsct
that the usual export of Rs. 13 lakh
worth of goods to U.S.A. has been
stepped up to Rs. 1'50 crores indi-
cates that there are no complaints as
to the handloom cloth exported.

Shri Pamigrahi: May I know whe-
ther the Handloom Board proposes to
look into the question and see that
whenever any delegation goes to any
other exhibition, it will try to sell
all varieties of handloom products
available in India? Or will it be only
boosting one particular product and
securing orders for it?

Shri Satish Chandra: Handloom fab-
rics from every part of the country,
from each production centre, were
exhibited at the Exhibition. 1t is for
the buyer to choose and place orders.

Indian Trade Delegation to West
European Countries

Shri i&n Krishan Gupta:
(Shrl Shree Narayan Das:
Shri Afit Singh Sachadi:
Sardar Ighal Singh:

Shri A. M. Tariq:
Pandit D. N. Tiwari:
Dr. Ram Sabbag Singh:
Shri S8arju Pandey:
Shri Damani:

Shri Oxsa:

*“481.( Shri Khimji:

Shri Paruieitar:

Shri Nagi Beddy:
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Shri Sapaker:
8hri Rameshwar Tantta:
Shri Ramakrishns Reddy:
Shri Amjad AN:
Shrimati Iia Palcheudhurt.
Shri Kamal Singh:
Shri Igmace Beck:
Shri Dsljit Singh:
Shri Vidya Charan Shukla:
Sthri D. C. Sharma:
| Shri P. G. Deb:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a Trade
Delegation led by Bhri K. B. Lall was
sent to West European countries;

(b) whether the Delegation held
discussions with the European Com-
mon Market Countries regarding res-
trictions on our trade in these
countries;

(c) whether any new trade arrange-
ments have been arrived at as a result
thereof;

(d) the principal recommendations
of the Trade Delegation; and

(e) the action taken by Government
thereon?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir.

(¢) The texts of the trade arrange-
ments entered into with the Govern-
ments of Italy, France, Switzerland
and the Federal Republic of Germany
and of a Press Statement issued by
the Government of Belgium are placed
on the Table of the House. [See Ap-
pendix II, annexure No, 41].

(d) and (e). The Delegation's
formal report is awaited.

Shri Ram Krishan Gupta: From the
statement, I find that there is a pro-
posal to set up a joint Commission of
the representatives of India and
France. May 1 know whether such a
Commission has been set up so far?

Shri Satish Chandra: The word
‘Comminsion’ has been used for the
meetings between representatives of
the twg Governments to discuss

matters which may impede trade bet-~
weenh the two coufitries. Such a
Commission has been provided not
only in the case of France, but in the
case of West Germany, Italy and
other countries. From the papers 1
have placed on the Table of the
House, it will be clear that this Com-
mission will function in almost every
country visited by the delegation.
This is not a fixed Commission. That
meeting in which the representatives

-of the Government of India and the

other country concerned will partici-
pate will be termed as the meeting of
the Commission.

Shri D. C. Sharma: May I know in
what way relaxation of restrictions
has been made in the trade between
India and the countries which this
Delegation visited?

Shri Satish Chandra: It has been
provided for in the trade arrange-
ments that steps will be taken to
gradually remove the restrictions, the
quantitative restrictions as well as some
fiscal burdens which are imposed on
our products in those countries.
Those things will be discussed in the
meetings of the Commisaion.

Shri Ajit Singh Sarhadi: From the
statement, it seems that the decrease
in the exports from India is due to
the lack of contacts between the
cpuntries concerned. Is the forma-
tion of the Commission the only way
which Government have found to in-
crease contacts, or is there some other
way also to do so by having some
offices opened in those countries?

Sthri Satish Chandra: Obviously, the
purpose of the Commission is not to
establish contacts between importers
and exporters in the two countries.
The Commission has been set up for
another purpose. Steps are being
taken to promote contacts between
the Indian exporters and importers
and the trading organisations and in-
dustrial enterprises in the countries of
western Europe through other means.

For example, recently, we have sct
up an India Trade Centre at Frank-
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furt. . Our trade representatives in
those countries are becoming more
active.  Arrangements are being
devised to have link deals between
the traders and industrial enterpris-
es of those countries and our country
80 that trade can flow in both sides.

Shrimati Jia Palchoudhuri: The
statement is a very big statement.
There are all sorts of things provided.
But the question I wish to ask is this.
Has there been any attempt to pro-
mote marketing intelligence between
' the countries and also for providing
training for Indian executives in busi-
ness administration and relevant flelds
of activity, particularly in West
Germany?

Shri Satish Chandra: Yes, Sir. If
the hon. Member sees the statement
she will find that West Germany has
agreed to provide facilities for the
training of Indians in business ad-
ministration in that country. Appro-
priate steps will be taken later on.

Shri Hem Barua: May 1 know
whether it is a fact that the balance
of payment with West Germany is
heavily against us; and, if so, whether
any steps have been taken so far to
balance it in our favour or to equalise
it?

Shri Satish Chandra: The very pur-
pose of this delegation was to bring
to the notice of the Governments con-
oerned the serious imbalance in our
trade with those countries and to take
steps to rectify this deficiency.

Shri Rameshwar Tantia: Is the Gov-
ernment considering sending out such
delegations to other countries also for
trade talks?

Shri Satish Chandra: Delegations go
from time to time. Proposals are con-
sidered when the time is mature for
it.

Shri Ramanathan Chettiar: May I
know whither our membership of the
GATT will affect the trade with the
countries mentioned in the statement?

[ N - - N

Bhri Satiah Chanéra: Most of the
countries to which this delogation
went are also members of the GATT.
What we have been telling some of
them-—not all of them—is that the
quantitative restrictions placed by
them for the protection of their own
industries are not quite in keeping
with the GATT arrangement. Steps
are being taken to rectify the
situation.

Shri Oxa: May I know whether the
non-official members of the delegation
have availed themselves of the oppor-
tunity to increase their export trade?

Shri Satish Chandra: The non-
official] members of the delegation
were associated mainly for @&iscussions
with the Chambers of Commerce of
those countries. There were meet-
ings between the foreign Chambers
and the President of the Federation
of Chambers of Commerce and the
Secretary of the Chamberz of Com-
merce in India who were members of
this delegation. And, in almost every
country visited by the delegation, dis-
cussions were arranged with their
counterparts in those countries with
a view to find out if trade could be
promoted further.

Workers’ Education Programme

*492. Shri Keshava: Will the Minis-
ter of Labour and Empioyment be
pleased to state:

(a) how far activity connected with
the Workers' Education Programme
has progressed; and

(b) how many worker-teachers are
{rained in a batch?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shrei L. N. Mighra):
(a) One batch of Teacher Adminis<
trators consisting of 58 persons was
trained at Bombay during 1938, The
sacond batch of 38 started its training
at Cslcutta on the $th November,
1959. Ten Workers’ Bducation- Cen-
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tng have . been established. Four

have also. started unit level
programmes for the rank and fle of
the workers.

(b) The prescribed quota is 25 but
in actual practice the number varies.

Shri Keshava: May I know how the
selection is made and if labour re-
presentative associations have a part
to play therein? What is the period
of training?

Shri L, N. Mishra: As a matter of
fact there are three kinds of trainees.
First there are the Teacher Adminis-
trators, then teacher-workers and
thirdly the workers. We have got a
panel of selection and we make selec-
tion through the direct process and
also nomination by trade union orga-
nisations-—there are three or four
Central trade union organisations.
After training they go to the factories
and start the centres and the workers
are trained. The duration of training
for teacher Administrators is 6
months; for worker-teachers 3 months
and for workers 4 months.
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Shri Aurobindo Ghosal: May I
know the industries in which this
sducstion has started and whether

the education is of a general nature
or of that industry alsot

Shri L. N, Miskra: There is no
question of a particular industry.
Trade unjon workers are trained to
give them better knowledge of the
trade union movement and to make
them better workers for the trade
union organisations and for them-
selves.
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Shri Keshava: May I know how
many of these are to be started and
how many of them are in Mysore?

Shrt L. N. Mishra: There are 10
centres working already. Six are pro-
posed to be started, and in Mysore
we have one at Bangalore alresdy.

Sbri Thimmaiah: May I know if
every worker has compulsorily to re-
ceive this worker’s education? If

not, what is the advantage of this
education?

Shri L. N. Mishra: There is no
element of compulsion; and the work-
ers are expected to join this train-
ing. They will have better education
and they will know their job better.

Shri Keshava: May I know how the
eost of this scheme is provided for?

Is it by the Central Government or
by the State Government or by some
other bodies?

8hri L. N. Mighra: There is a plan
provision of Ra. 60 lskhs for this pur-
pose and the Union Government will
spend it
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Disputes in Banking Industry

eass Shri Ram Krishan Gupta:
* Shri P. C. Boveoah:

Will the Minister of Labour and
Employment be pleased io refer to
the reply given to Unstarred Question
No. 1453 on the 24th August, 1958 and
state:

(a) whether Government have re-
ceived the views of the employers for
resolving the disputes in the banking
industry;

(b) if so, what are their views; and

(¢) what further steps have been
taken or are proposed to be taken to
resolve the disputes?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

{(b) The employers are of the view
that a National Tribunal may be set
up for settlement of the disputes.

(c) The question of the method to
be adopted for the settlement of dis-
pute is under consideration.

Shri Bam Krishan Gupta: May I
know the main grounds of dispute?

Shri Abid Ali: Emoluments and
other service conditions.

Shri S. M. Banerjee: May I know
whether the employers have rejected
bipartite or tripartite agreements? If
s0, what alternatives have been sug-
gestod by them to resolve disputes?

Shri Abid Ali: The nature of the
demands was such that Dbipartite
agreement was not possiblee An
indieation is given in the main reply
as to what is proposed to be done.

Shri 8. M. Banerjee: In reply to a
previows guestion the hon. Minister
said that a tripartite conference was
beld on the Sth August, 1889 which
was of an exploratory nature. May
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1 know whether any tripariite conter-
enve is likely %0 he held alony with
the representatives of the employou
and the employer?

The Minister of Labour and KEm-
ployment and Planning (Shri Nanda):
I do not think any useful purpose
will be served at this stage by having
another conference. The differences
between the parties were very wide
and we are thinking of taking the
next step ourselves.

Unemployed Graduate Engineers

+

Shri Ram Krishan Guopta:

Sardar Iqghal Singh:

Shri Ajit Bingh Sarhadi:

Shri A. M. Tarkg:-

Shri Hem Barua:
| Shri Ramakrishna Reddy:
| Shrimati Parvathi Kishnan:
{ Shri Warior:

*494,

Will the Minister of Labour aad
Employment be pleased to state:

(a) whether it is a fact that the
Employment Exchange in Delhi has
on its live registers the names of
about 200 Graduate Engineers who are
still unemployed and are looking for
gainful work;

(b) if so, the period for which
these Graduates have remained regis-
tered with the Exchange;

(c) the nature of steps taken to find
employment for them; and

(d) how many of them have secur-
ed Ist Class in their examinations?

The Deputy Minister of Labour
(Shri Abid All): (a) 202 engineering
graduates were on the Live Register
on the 25th November, 19589.

(b) 95, for less than 4 months, 70,
for 4 to 8 months, and 87, for 8 to 12
months.

(c) They are Dbeing sponsored
against various vacancies.
(d) 98.
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Shri Ram Krishan Gupta: May I
know the period for which they had
not been provided with work and
whether their names are on the
register with the Exchange?

Shri Abid Ali: 1 have answered that
in part (b), so far those who are on
the live registers are concerned.

Shri Ajit Singh Sarhadi: May 1 ask
if the Government has considered any
proposal to evolve a way where by
there would be the earliest absorption
of graduate-engineers and to give in-
centive so that more people can go
for engineering course?

Shri Abid Ali: Yes, Sir, the Com-
merce ang Industry Ministry has taken
up this question already.

Shri Hem Barua: May 1 know whe-
ther it is a fact that out of these 202
engineers, 11 have previous experience
and one of them is trained in a
foreign university and has an experi-
ence of 22 years and they are ready
to work anywhere in India on an
emolument of Rs. 250—350? In the
face of these things, bow is it that
these highly qualified and experienc-
ed people are being cold-storaged in
the employment exchange live
register?

Shri Abid Ali: Maybe, the available
vacancies are not suitable to these
candidates or those candidates may
not be suitable for the vacancies
which are available.

Shri Hem Barua: May I &now whe-
ther the Government has made any
survey or assessment or is it just a
reply to evade the situation?

The Minister of Labour and Em-
ployment and Plamning (8hri Nanda):
The position broadly is that over a
period of the last five years, the num-
ber of engineers in the live register
hag not increased at all. Therefore,
it is clear that the situation has not
been worsening. A very large majo-
rity are people who have freshly
passed cut. 1 find from the figures
here that nearly half the number do
not appsar when they are asked to

turn up for interviews. That means
very soon they have obtained positions
on their own. There may be a few
cases where there may be some per-
sonal factors.

Shrimati Renu Chakravartty: May
1 know whether the Government is
aware that this situation is arising in
the case of most of the university
graduates and also whether it is pro-
posed to plan out and give suggestions
to the universities as to the exact type
of engineers for which there is a
shortage and for which the students
should try to enter courses?

Shri Nanda: It is a very important
part of man-power planning and we
have been engaged in this. Something
of this kind has already been done to
some extent and more precise plan-~
ning is being attempted.

Shri Hem Barua: How many of
these engineers in the live register of
the Deihi employment exchange have
previous experience?

Shri Abid Ali: This particular in-
formation is not available but I may
submit that generally most of these
candidates who are registered at the
employment exchanges are believed
to be otherwise employed. This regis-
tration is for the purpose of bettering
their opportunities.

Dr. Melkote: Out of these how many
are retired engineers?
-—

Shri Abid Ali: It is presumed that
they reside in Delhi.

Mr. Speaker: No, no. Are there
retired engineers in this list?

Shri Nanda: That information is
not available at the moment....(In-
terruptions.)
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Refugees from East Pakistan

Shri Sudbodh Hansda:

Will the Prime Minister be pleased
. to refer to the reply given to Starred
Question No. 170 on the 6th August,
1959 and state:

~485. {smscsm

(a) whether the influx of refugees
from East Pakistan is still on the in-
crease;

(b) how many have
May, 1969; and

come since

(¢) whether any report as to how
they are being rehabilitated by the
West Bengal Government, has been
received?

The Parliamentary Secretary to the
Minister of External Aflairs (Shri
J. N. Hazarika): (a) and (b). There
bhas been a slight increase in the mig-
ration of persons from East Pakistan.
The figures are given in a statement
placed on the Table of the House.
[See Appendix II, annexure No., 42}

{(c) In accordance with the declared
policy of the Government of India,

persons migrating- o Indda since - Ist
April, 1988, are not aligible 40 .any
rehabilitation sssistance, In deserving
cases, State Governments can give ad
hoc assistance,

Shri 8. C. Samanta: In the Ilast
session we were informed that the
refugees who came to India ailleged
some harassment to -them. May 1
know what sort of harassment has
been reported by them which com-
pelled them to come?

The Prime Minister and Miaigter
of External Affairs (Shri Jawaharial
Nehru): It is rather difficult to give
a precise answer t{o this question.
Living conditions become hard and
they do not get adequate help from
the police when they gei into diffi-
culties, That type of thing has been
happening. They are much less than
they used to be.

Shri A, C. Guha: Has there been
any report that most of these families
have been compelled to come because
of lack of proper means of livelihood
and lack of proper trade facilities?®

Shri Jawaharial Nehru: It is very
hikely that people who have no means
of livelihood, in the hope of better
conditions, may come.

Shri Hem Barua: May 1 &now
whether it is a fact that some of the
refugees who have migrated from
East Pakistan are facing unnecesaary
difficulties in the matter of getting
themselves registered as Indian citi-
zens and if so, what steps have been
taken by the Central Government?
Has the Central Government advised
the State Governments into which
these people come to liberalise the
attitude?

Shri Jawabarial Nehrm: It is a
question which requires an enquiry
but it has no relation to this. There
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. Shri Been Barua: But some of the
rafugees from Xast Pakistan in the
Coalpare district of Assam are facing
these hurdles and they have not suc-
ceded in registering themselves as
Indian citizens.

Shri Jawaharial Nehru: If the
hon. Members gives particulars about
some particular cases, they can be
enquired into.
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. Shrd 8. C. Samanta: May I know
whether the figures given in the state-

- ment include those who have steal-
thily erossed the border?

2830

Shri Ramansthan Chettiar: May I
know. ...

Mr. Speaker: The hon. Member
from Madras need not worry. ! have
called the next question.

Bio-gas Delegation from Hungary

Shri g- C. Samanta:

Shri Subodh Hansda:
,‘“'_J Shri B. C. Majhi:

Shri Ram Krishan Gupta:

Shri Padam Dev:

Shri O=a:

Will the Minister of Commeroce and'
Industry be pleased to state:

(a) whether it is a fact that a Bio-
gas Delegation from Hungary visited
India at the invitation of Government:

(b) it so, the important points of
discussions held with them; and

(¢) whether they have
any report to Government?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

submitted

(b) Utilisation of Bagasse, agricul-
tural and cattle wastages and sewage
for manufacture of fuel gas and
organic manures.

(¢) Yes, Sir.

8hri 8. C. Samanta: Mgy I know
when the Delegation came and how
long did it remain in India.

Shri Satish Chandra: It remained in
India from 14th August to 23rd Sep-
tember,

Shri 8. C. Samanta: May I know
whether Indian scientists accompanied
it in its survey?

Shri Satish Chandra: There was a
team of nine Indian experts and they
had talks with the members of this
Delegation, One of the accompanied
the Delegation during its tour of the
country.
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Indusirial Estates

ey Shri . C. Maghi:
Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) haw many Industrial Estates
out of the total target fixed therefor
have been completed up-to-date; and

{b) whether the Industrial Estates
to be set up in rural areas and in pilot
community project areas have been
<completed?

The Minister of Industry (8hri
Manubhai Shah): (a) and (b). 100
Industrial Estates are proposed to be
set up in the country during the 2nd
Plan period, including 9 estates in the
Pilot Project Areas and 20 in the
Community Development Blocks. Out
of these 38 Estates have been com-
pleted so far, including five estates in
Pilot Project Arees and three in
.community Development Blocks. A
list of Industrial Estates so far com-
pleted is placed on the Table. [See
Appendix II, annexure No. 43.}

19 more industrial estates are under
construction and for 22 estates, land
has been acquired and the tenders for
construction of factory sheds have
been issued. Five estates have yet to
be accorded sanction.

All the sheds would be completed
by the end of the Second Five Year
Plan.

Shri R. C. Majhi: May 1 know how
‘many of the industrial estates so far
completed have been occupied?

Shri Manubhai Shah: Nearly 500
factories have occupied the sheds em-
ploying about 6,000 workers and pro-
ducing goods worth about Rs. 8 crores
per annum.

Shri Panigrahi: May 1 know whe-
ther the Government has enquired into
the working of any of these industrial
estates; if so, whether the Govemn-
memhucometo!nowﬂuﬂnmy
States the Industrial estates are not
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working properly and they are not
utilised? May I also know, if the
answer is in the affirmative, what
steps Government is taking to see that
t!(;e industrial estates are fully utilis-
ed?

Shri Manubhai Shah: All the in-
dustrial estates are being fully utilis-
ed. 1 have personally seen most of
the estates. Not only they are utilis-
ed, there is such a heavy rush of de-
mand for factory occupation that peo-
ple are applying for more and more
construction. There may be few cases
here and there where there is a time-
lag between an occupant having been
allotted a shed and his not having
occupied it with his machinery.

Shri Panigrahl: May I know whe-
ther it is a fact that an Adviser of the
Planning Commission—Shri  Shiva-
raman, visited the State of Orissa and
came to the conclusion that some of
the industrial estates he visited did
not work?

Shrit Manubhait Shah: This particular
Officer of the Planning Commission
did visit Cuttack. His observation was
not on the estate but on, what is
called, the pilot project of the Orissa
Government in which, looking to the
peculiar circumstances of backward-
ness of Orissa, they gave about 95
per cent. of loan assistance or share
capital assistance against 5 per cent.
of participation by the entrepreneur.
There can be two opinions. As far as
the Central Government is conceraned,
it is backing up the Orissa scheme.

Shri M. R. Krishma: May 1  know
whether there was any representation
from the industrial estates Hyderabad,
regarding the high rents charged in
these estates while the business was
very slack?

Shri Manubhai Shak: This is a com-
plaint received from many places,
but, in the nature of things it deing
a commercinl enterprise we have get
to charge the remt from the date a
particular shed is allotted to a parly.
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We are, therefore, asking them to all
up the sheds as guickly as poesible
so that the rent for idle period s
minimised to the maximum possible
extent.

Pandit J, P, Jyotishi: May 1 know
how many industrial estates have
been completed in Madhya Pradesh
and what are the industries that are
working in them?

Shri Manubbai 8hah: That would
be, Bir, going into much greater de-
tails; I can supply the information if
separate notice is given.

Shrimati Ila Palchondhuri: The
hon. Minister was pleased to say that
all the incdustrial estates have been
occupied. Does he have information
about Kalyani where much land and
buildings yet lie unoccupied and the
industrial estate there is working to
no effect?

Shri Manubhai Shah: As far as the
information from the States with the
Central Government is concerned,
Kalyani is not one of the estates which
has been fully completed. The ori-
ginal question put by the hon. Mem-
ber was about the number of estates
completed out of the target of 100
Those 36 estates of which Kalyani is
one and of which 1 have placed a list
on the Table have been completed
and nearly 3500 factory sheds have
been occupied. but full completion of
the estates will take some time. Pven
in the estates which are compieted it
does not mean that they are yet
hundred per cent. complete; more
and more sheds are being constructed.
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Some Hon. Members: Th e answer
may be read in English also.

Mr. Speaker: The English version
may also be read.

Shri Sadat Alf Khan: (a) and (b).
Till the end of October this year,
238 Indian pilgrimsg proceeded to
Kailash and Msansarovar through the
following passes:

Almora . LipuPass . . 128
Darma Pass . 50
Kingri Bingri Pass 56
Guarhwal Miti Pass . . 39
Mana Pass 4

Tehri-Garhwal  Jhelu Khaga pass 1

(c) and (d). Except for the general
difficulties of transport, rest house
tacilities and exacting search, no spe-
cial difficulties were experienced by
the pilgrims.

However, in one case, that of Shri
Brahamn Chari Atam Chaitanaya, the
pilgrim was subjected to harassment
The Government of India have strong-
ly protested agrinst the treatment
meted out to him. As will be seen
from the correspondence released in
the Second White Paper, the
Government of India have drawn the
attention of the Chinese Governmen$
to the difficulties of our Pilgrims and
hope that the Chinese Government
will pay due attention to the matter.

It may however be mentioned that
. the Chinese authorities in Lhasa warn-
ed us in August, 1959 that in view of
the disturbed condition intending pii-
grims should be discouraged to under-
.ake pligrimage this year. All Check-
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posts ware therefore warned accord-
ingly.
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Shri C. D. Pande: May 1 know
whether the Government is aware
that, apart from the harassment, the
pilgrims were not allowed to take
medicines, binoculars and other things
which are necessary for them? Is it
a fact that they were not allowed to
exchange Indian currency as Indian
currency was banned and purchases
were only allowed to be done through
Chinese dollars”

Shri Jawaharlai Nehru: The ques-
tion of Indian currency, of course,
has arisen all over Tibet. I do not
think, at least we do not know, whe-
ther any pilgrim suffered from that.
What they have been suffering much
from is the lack of accommodation
and medical facilities. As for this
gentleman, the Swami who has been
referred to, who was harassed, he
got into trouble specially because he
c¢arried some homoeopathic little
phials which the Chinese thought
were poison, Indeed, in the White
Paper, hon. Member may see, they
have protested that he was carrying
poison.
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Hospital at Kanpur under the Em-
ployees’ State Insuarance Scheme

-+
v499, J SBri 5. M. Bamerjee:
‘1 Shri Panigrahi:

Will the Minister of Labour amd
Employment be pleased to refer to
the reply given to Unstarred Question’
No. 1179 on the 20th August, 1959
and state:

(a) whether the foundation-stone of
the hospital to be established at
Kanpur under the Employees’ State
Insurance Scheme has been laid; and

(b) if not, the reasons therefor?

The Parliamentary Secretary to the
Minister of Labour and Empioymemt
and Planning (Shri L. N. Mishra):
(a) No.

(b) The preliminaries have now
been completed and construction is
expected to start soon.

Shri S. M. Banerjee: On a previous
occasion, in reply to a similar ques-
tion, the hon. Deputy Minister said
that plans and estimates had been
finalised and that the construction
was expected to start shortly. The
only difference in the answer given
now is, “shortly” has been substituted
by “soon”. 1 want to know whether
she land has been acquired, the nature
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ol the delay that is holding up this
construction work and when the work
is likely to stert

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): I
was very recently at Kanpur myeeif,
and I have seen the plot and also the
plan. Everything is ready and I am
informed that by February the con-
struction will actually be started

Shri S. M. Banerjee: May I know
the number of beds sanctioned for this
hospital and whether the hospital will
also include beds for T.B. patients?

Shri L. N, Mishra: It is a 112 bed
hoapital. Most probably it will have
facilities for maternity ward and T.B.
ajse.

Dr. Melkote: Is it or is it not a fact
that the construction of such hospitals
in other States is lagging behind?

Shri L. N. Mishra: The construction
has not been very quick but every
effort is being taken to expedite the
construction.

Delai Municipal Corporation Dele-
gation’s Visit to Momoow

Shei -t'a”ayee:
Shri P. C. Borooah:
*598. { Shri A. K. Gopalaa:
Shri Vasadevan Nair:
t_stn Madhusudan Rae:

Will the Prime Minister be pleased
to state:

{a) whether Government’'s attention
has been drawn to statements made
by members of the Delhi Municipa!
Corporation Delegation which recent-
ly visited the U.S.S.R. and some other
Furopean countries that they were
not treated properly by Indian diplo-
matic officials in Moscow;

(b) whether they have made any
formal complaint in this regard; and

{c) the steps taken by Government
in this regard?
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Sadath AH Khan): (a) Yes.

(b) Shri Sham Nath, one of the
members of the Delegation drew ths
attention of the Prime Minister to
this.

(c) The Government of India have
enquired into the matter and learn
that the facts are as follows:

The Ambassador of India in the
U.SS.R. received the Delegation at
the airport on arrival, and also met
them later at the Embassy. He ar-
ranged a dinner for them on their
return to Moscow from Leningrad and
Sochi, but this had, unfortunately, to
be cancelled as both the Ambassador
and his wife were taken ill. The visit
of the Delegation coincided with im-
portant financial and economic ne-
gotiations which were being carried
on at that time with the Soviet Gov-
ernment. These negotiations kept the
Counsellor and the Commercial Secre-
tary of the Embassy occupied and
made it difficult for them to assist in
looking after the Delegation as they
would have liked.
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Unanthorised Textile Powerlooms

¢501. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any survey was made
for unauthorised textile powerlooms
in the country; and

(b) if so, what further steps are
being taken in the matter?

The Minister of Commerce (Shri
Kanunge): (a) and (b). The survey of
unsuthorised powerlooms is still in
progress.

Shri Rameshwar Tantia: May 1
know it it is a fact that under the
same roof, by putting up mattress par-
titions, the bigger units are divided
into smaller ones to save the payment
of excise duty? If so, is it not a fact
that this is an unhealthy competition
between the textile looms and the
handlooms and may I know whether
Government are taking steps to res-
trict this procedure?

Shri Kanungo: The census of un-
authorised powerlooms is designed
to have full control over the situa-
tion. When the census is completed,
we will have a knowledge as to how
many looms are there and what is the
number of looms in each establish-
ment. After the census is completed,
we will be in a position to judge the
facts.

Shri Ramanathan Chettiar: May I
know how long will it take to get this
survey completed?

Shri XKanungo: Some of the States
have completed it and others are in
the process of completing if. 1 hope
in the course of a few months it will
be completed.
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Central Training Institute for
Instructors

+
{ Shri Ajit Singh Sarhadi:
*502.{ Shri Ram Krishan Gupta:
Shri N. R. Muniswamy:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 436 on the 14th August, 1959 and
state:

(a) the location of the Central
“Training Institute for Instructors;

(b) the nature of the training in-
tended to be imparted and the
method of recruitment; and

{c) whether a quota for training
will be fixed for each State?

The Depaty Minister of Labour
(Shri Abid Aii): (a) Howrah
{Caleutta).

(b) Treining is imparted in princi-
ples and practice of Teaching, besides
upgrading their skill in the trade
concerned.

Trainees are deputed by Govern-
ment establishments and industrial
<oncerns. Remaining vacancies are
allotted to private candidates posses-
-sing Trade Certificates.

{c) No.

Shri Ajit Singh Sarhadi: May I
know whether it is a fact that 14
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foreign experte will be the instruc-
tors here and, {f so, may I know
from what countriea gre they taken to
help us in this institute?

Shri Abid All: 14 foreign experts
are being sent from the Fund Organi-
sation for the purpose that I have
mentioned.

Shri Ajit Singh Sarhedi: From
which countries are they coming?

Shri Akid Ali: They will be select-
ed by the -Fund Organisation. 1t
would be difficult for me to say at
this stage from which countries they
will be coming.

Shri Ajit Singh Sarhadi: It has
been learnt that there will be accom-
modation for 400 trainees. May I
know if there is any” prospect of
increasing this number in the insti-
tute?

Shri Abid Ali: Not in this insti-
tute.

¥ nife w6 WETT WY
ATAN WTT W4T K 7T qAT 2HY 7

st orfexr weft ;. grazr

Manufacture of Sugar Machinery

*503. Shri Anirndh Sinha: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) the progress made so far in the
manufacture of sugar machinery in
the country;

(b) the amount of foreign exchange
released during 1858-59 for import of
component parts for fabrication of
sugar machinery;

{c) the total value of sugar machin-
nery produced in the country during
1958-59; and

(d) the extent to which it gatisfles
the needs of the country?

The Minister of Industry (Shril
Mannbhai S8hah): (a) and (c). Consi-
derable progress has been made in
the manufacture of suger mill machi-
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nery in the country. In terms of
value, the production has increased
from Rs. 32 lakhs in 1956 to Rs. 162
lakhs in 1957 and Rs. 200 lakhs in
1988. In 1859, it might reach over
Rs. 8 crores.

(b) Rs. 643 lakhs.

(d) It is expected that after 1961-
62, by which time the existing manu-
facturers are expected to achieve full
production, the industry will be in a
position to supply 14 complete sugar
plants per annum. This will meet
the needs of the country excepting
in regard to Turho-Alternators and
mill engines.

Shri Anirndh Sinha: May I know
the number and names of the firms
which have been licensed for the
manufacture of sugar machinery?

Shri Manubhai Shah: There are
about 20 firms. If you will give me
permission, I will read out those
names.

Mr. Speaker: No, not necessary.
i S L
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Shri Joachim Alva: Government
controls the foreign exchange in re-
gard to scooters; it controls even the
number of units. I do not know the
reason why they do not control the
price of the scooters, which is pretty
high indeed.

Shri Mannbhal Shah: The price has
also been more or less controlled. It
is true that because the demand has



2847 Cral Answers

outstripped the production there has
been a little bit of imbalance in that.
But, as soon as production increases, 1
think it will come down.

Shri 8. A. Mehdi: In view of the
shortage of these scooters, may 1
know whether the Government will
allow more factories to produce it?

Shri Mapubhai Shah: The difficul-
ties of foreign exchange even with
regard to the two factories have been
enormous. So, it will not perhaps be
appropriate, at the present moment, to
increase those difficulties, till the indi-
genous content of these scooters reach
a high percentage.
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Shri Sonmavane: What is the time
lag between the application for a
scooter from a dealer and the supply
of that to that person?

Shri Manabhai Shah: It depends
upon the different cities. In some
cities like Delhi as one hon. Member
has rightly pointed out, the demand
is excessively heavy, because a large
number of Government officers and
others are wanting to have this type
of scooters. In other cities the de-
mand is not so heavy. So, it varies
from place to place. But it is true
that nowadays it takes 3—8 months or
more to have a scooter,

Shrimati Ia Palchoudhuri:
etatement it is mentioned:

“another scheme for the manu-
facture of Vespa Scooters hu
since been approved.”

In the
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Will the same company that is now
manufacturing scooters be allowed
the manufacture of Vespa scooters or
some other firm will be given this?

Shri Manubhai Shah: This licence
is given to another party.

Shri A. M, Tariq: May I Xknow
whether Government is aware of the
fact that some scooter deslers are
taking advances for booking much
more than their quota? For instance,
in Delhi a firm has booked this year
up to 400 scooters, when according to
the quota they will get only 800
scooters, What action is taken to stop
this kind of blackmarketing?

Shri Manubhai Shah: Last time:
also I assured the hon. Member that
instructions have been issued to the
particular dealer not to charge or
collect any advance for more than
what he could supply. He might book
ten per cent extra so that in case
any party does not take delivery, the
other parties are not debarred from
getting delivery of that. But he will
not be allowed to take advance for
a very large number.

Civic Services in Refugee Colonies

505, Shri D C. Sharma:
Shri Mohan 8wamp

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 163 on the 6th August,
1859 and state:

(a) the latest position in regard to
the proposal for the transfer of the
civic services in the displaced persons’
colonies in Delhi to the Delhi Munici-
pal Corporation; and

(b) the decision since taken in
regpect of the Defence Colony?

The Deputy Minister of Rehabill-
tation (Shri P. 8. Naskar): (a)
Sanction for the payment of Rs. 20-88
lacs to the Delhi Municipal Corpora-
tion for the maintenance and improve-
ment of civic services in the dis-
placed persons’ colomies in Delhi has
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since been issued. According to the
agreement the services will not be
taken over by the Corporation.

(b) Proposals in the matter are still
awaited from the Delhi Municipal
Corporation. The water supply and
sewerage systems in the colony are
however already under the control of
the Corporation.

Shri D. C. Sharma: What are the
subjects that are going to be trans-
ferred to the Delhi Municipal Corpo-
ration, so far as civic amenities are
concerned, when, as stated in the
reply, water supply and sewerage
systems are already under their con-
trol?

Shri P. 8. Naskar: The entire con-
trol of the civic amenities like sewer-
age, water supply, roads and the rest.

Shri D. C. Sharma: May I know
whether the Ministry has made any
ad hoc grant to the Delhi Corpora-
tion, or is the Ministry going to give
a recurring grant for the maintenance
of those amenities?

Shri P. 8. Naskar: Ag I have
stated in my original answer, the
payment to be made to the Delhi
Municipal Corporation will  be
Rs. 20.88 lakhs.

Shri D. C. Sharma: May I know
whether this will apply to un-
developed colonies or only developed
colonies of the refugees? If this
applies only to the developed colonies,
what will be the state of affairs, so
far as the undeveloped colonies are
concerned?

Shri P. S. Naskar: The position is
this. In certain colonies, according to
the Corporation, the civic amenities
were not up to the standard. So, they
informed the Ministry that if the
civic amenities are brought in
those colonies up to the
standard, then the Corporation
will take over the maintenance of
-civic amenities. So, this amount is
being given to the Corporation for
bringing the civic amenities up to the

standard prescribed by the Corpora-
tion.

Shri Ajit Singh Sarhadi: May I
know the number o6f developed
colonies that are still to be given over
to the Delhi Administration, and the
amount that would be given for im-
proving the amentieg there?

Shri P. 8. Naskar: It is Rs 20
lakhs.

Shri Vajpayee: May I know whe-
ther this amount will be paid in instal-
ment or in a lump sum?

Shri P, S. Naskar: It will be paid
in three equal instalments at an
interval of four months from the
date of payment of the first instal-
ment,

Motor Parts

+
Shrimati Mafida Ahmed:
Shri N. M. Deb:

Will the Minister of Commerce and
Industry be pleased to state:

*508.

(a) whether it is a fact that nego-
tiations have been finalised with a
Welsh firm for manufacturing Motor
parts in India; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manabhai Shah): (a). and (b). It is
not clear which particular negotia-
tions the Hon'ble Member has in
mind. So far as Government are
aware, a firm in Madras has recently
entered into a technical collaboration
agreement with a Welsh firm for the
manufacture of Tie Rod Ends for
automobiles,
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Shri Joachim Alva: We have four
firms here and now for nearly 10 to
12 years they are engaged in produc-
tion of motor parts. At the same time,
we find we have to import 70 to 80
per cent of the component parts from
outside. I want to know why we arc
importing those parts from {foreign
manufacturers, when we can very
well manufacture them here. The
Ministry should have been more vigi-
lant in the matter.

Shrt Manubhai S8hah: 1 was only
referring to the parts which the hen.
Lady Member mentioned. If the
whole question has again to be gone
into, I may assure the House that all
steps have been taken and the indige-
nous content is progressing quite
satisfactorily. Further steps will be
taken as soon as the report of the
committee is available.

Trade Marks

*509% Shri Kumbhar: Will the
Minister of Commerce and Industry
be pleased to state:

(a} whether it has come to the
notice of Government that the names
and photos of Indian Gods and Godd-
esses mnd national leaders are used
on business lables;
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(b) whether these business labels—
Trade Marks-—~were registered by
Government; and

(¢) whether a business label such
as “Gandhi Sarap” or “Gandhi Biri”
ean be registered?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

‘(b) Yes, 8ir, except the names and
pictorial representations of Mashatma
Gandhi and the Prime Minister of
India.

(c) No, Sir.

Shr{ Kumbbar: May I know whe-
ther the Government has found the
pictorial business label of P. Nehru
Pati manufactured in Bdharas?

S}u-l Kanungo: They are not
registered. Un-registered marks are
not controlled under any law.

Mr. Speaker: The Question-hour
is over,

WRITTEN ANSWERS TO
QUESTIONS

Buildings for Indian Bureau of
Mines at Nagpur

*506. Shri T. B. Vittal Rao: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the construction of
buildings at Nagpur to house the
laboratories of Indian Bureau of
Mineg at present in Calcutta bes been
completed;

(b) if so, when the Bureau will be
shifted to Nagpur; and

(c) the total amount spent so far’
for the construction of these build-
ings?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chands): (a) and (b). The labors-
tory of the Indian Bureau of Mines
is located in Delhi and not im
Calcutta.
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The Bureau has already been shift-
ed to Nagpur excepting the workshop
and Stores Divisions from Calcutta
and Laboratory Division from Delhi,
for which new construction is in pro-
gress, 'These will also be shifted in
about 4 months' time according to a
phased programme depending upon
the completion of different portions of
the new construction,

(c) Expenditure incurred upte
October, 1958 on the new construc-
tions is Rs. 5,81,081.
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Import Policy for Art Silk

( 8hri M. B. Thakore:
*510,{ Shri Oza:
| Shri K. U. Parmar:

‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that im-
port policy for art silk for the actual
users is not anmounced simultaneously
with other items while announcing
the import policy and is announced
separately and that too after a lapse
of time; and

(b) whether it is not advisable to
announce the import policy for Art
Silk for actual users simultaneously
with other items?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Yes, Sir.

The import policy for art silk yarn
for the period October 1859-March
1960 has been announced in the cur-
rent Red Book. The basis of licensing
to actual users is under consideration
with reference to various factors such
as Jocal availability, availability from
free resources and availability against
rupee payments.

1t is hoped to announce the basis of
licensing for actual users shortly.

Cable Building Factory in Kerala

*511. Shri Kodiyan: Will the Minis-
ot Commerce and Industry be pleased
to state at what stage is at present
the proposal to start cable building
factory at Thripponithura in Kerala?
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The Minister of Industry (Shri
Manubhal Shah): A licence was grant-
ed on 27th June, 1857, to Messrs.
Traco Enterprises Private Limited,
Ernakulam, under the Industries
(Development and Regulation) Act,
1951, for the establishment of a new
industrial undertaking at Thripuni-
thura Village, Ernakulam District,
Kerala State for the manufacture of
VIR cables. A technical collabora-
tion agreement between the firm and
the Furukawa Electric Company of
Japan was approved by Government
in June, 1958 and approval for the
issue of Capital of Rs. 40 lakhs in-
cluding Rs. 18 lakhs to the foreign
collaborator was communicated  in
October, 1858; Rs. 10 lakhs invest-
ment has also been proposed by the
Government of Kerala. The firm
have been given an cxtension uptil
June, 1960 for taking effective steps
and to establish the new undertaking
within this period, They have also
been advised that no further exten-
sion will be granted

Indtan Consul General at Lhasa

Dr. Ram Subhag Singh:
*512. { Shri Surendra Mahanty:
| Shri Rameshwar Tantia:

Will the Prime Minlster be pleased
to state whether it is a fact that the
Chinese soldiers had opened the dip-
lomatic bags of the Indian Consul
General at Lhasa while he was on
his way to Yatung despite the fact
that they knew his identity?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): No Sir. This is not
a fact.

Blue-Water Gas Making Plant

*513. Shrimati Ila  Palchoudhuri:
Will the Minister of Commerce and
Industry be pleased to &tate:

(a) whether it is a fact that a plant
for producing blue-water gas for the
Heavy Electricals Limited as also for
domestic purposes is to be set up at
Bhopel;
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(b) if so, its capacity;

(¢) the approximate expenditure to
be incurred thereon; and

(d) when is the plant likely to be
ready?

The Minister of Industry .(Shrif
Manubhai Shah): (a) to (d). Heavy
Electricals Limited, Bhopal are set-
ting up a plant at Bhopal for the
manufacture of blue-water gas for
their own purposes; the plant will
comprise two units having a capacity
of not less than 800,000 cubic feet per
day of 475 British Thermal Unit gas;
the value of the contract is Rs. 18-87
lakhs and the plant is expected to be
recady by December, 1960,

Sindri Fertilizers Factory

*514. Shri Aurcobindo Ghosal: Will
the liinister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
commissioning of  the cxpansion
pianis completed in October, 1958 in
the Sindri Fertilizer Factory was de-
layved: and

(b) if so, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Delay was caused by the fact
that the coke oven gas which was to
be fed into the expansion plant was
discovered to have too high a naph-
thalene content and  arrangements
had to be made to reduce it before
the plant could be commissioned,

Radio Broadcasts on Agriculture

*515, Shri Bishwanath Roy: Wili
the Minister of Information and
Broadcasting be pleased to state whe-
ther any scheme is under considera-
tion of the Government for populari-
sing improved methods of cultivation
on scientific lines among the agricul-
turists through radio broadcasts?

The Minister of Information and
Broadcasting (Dr, Keskar): A
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-countrywide scheme of Radio
Rural Forums was launched by ‘the
All India Radio on 17th November,
1858. Under this scheme special
programmes on various aspects of
rural life and problems with special
emphasis on improved agricultural
and animal husbandry practices will
be broadcast at a fixed time every
Tuesday evening. To begin with 864
Radio Rural Forums or clubs each
consisting of 15 to 20 persons have
been formed mainly in the Commun-
ity Devclopment Blocks in the vari-
ous Siates. The villagers constitut-
ing the forums will listen to the
broadcasts through community re-
ceivers and will have discussions
among themselves on the subject of
broadcasts. The results of the dis-
cussions and questions and  other
points raised during the discussions
at the Forum will then be forwarded
to the necarest A.LLR. Station, which
will contact the Departments con-
cerned and broadcast replies or clari-
fications in the subsequent week's
breadcast. Thus the broadcasts will
serve the purpose of stimulating dis-
cussions as well as answering indivi-
dual or general queries and advising
upon local difficulties. In this way it
ig hoped that the scheme will help to
popularise improved methods of cul-
tivation on scientific lines among
the agriculturists.

Study Team on Bullding Technique

*516 fShri S. A. Mehdi:
"\ Shri Alit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a study team has been
sent to Japan, Italy and USA. to
study the technique of factory build-
ings lay-out and construction;

(b) if so, who is bearing the cost of
this trip; and

(c) what is the total amount sanc-
tioned for this delegation?

The Minister of Industry .(Shri
Manubhat Shah): (a) Yes, Sir,

(b) The cost will be borne by the
Technica] Cooperation Mission of the
Government of the U.S.A., except for
the local costs which will be met by
the National Productivity Council.

(c) The question of sanctioning any
amount by the Government of India
for this specific purpose, does not
arise.

Kothagudium Power Houses

*517. Shri Madhusudan Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Short Notice Question No. 13
on the Tth September, 1959 and state:

(a) whether Government have de-
puted an officer to enquire into the
affairs of Kothagudium Power
Houses; and

(b) if so, what are his findings?

The Depnty Minister of Labour
(Shri Abid Al): (a) An officer was
deputed to enquire into certain com-
plaints made by one of the Unions
functioning in the Singareni Collier~
ies,

(b} His flnal report is awaited.

International Maritime Consultative
Organisation

*518. Shri Arjon Singh Bhadanria:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that India’s
vote was suspended in the Maritime
Body of the United Nations (IMCQ)
this year; and

(b) if so, what is the exact position
now?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) At the first session of the Asserr}—
bly of the Inter-Governmental Max:x-
time Consultative Organisation in
January 1959, the Indian representa-
tive was permitted to participate in
the proceedings of the Assembly
without the right to vote, pending the
circulation among the members of
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IMCO of India’s Instrument of Ac-
oeptance of the Convention,

{b) The matter has been taken up
in the United Nations General As-
sembly, where the Sixth Committee
bhas passed a resolution by 65 votes
to one with one abstention, request-
ing the Secretary-General to inform
IMCO that the Indian declaration
contained in their Instrument of Ac-
ceptance was a declaration of policy
and not a reservation. The resolution
expressed the hope that, in the light
of this, an appropriate solution to re-
gularise the position of India may be
reached at an early date by the IMCO
Assembly. After this resolution is
passed by the plenary session of the
General Assembly, it will be consi-
dered at the next meeting of IMCO.

Firing by Pakistanis

*519. Shri P. C, Borooah: Wil] the
Prime Minister be pleased to state:

(a) whether twelve Pakistanis
crossed the cease-fire line near Deva
on the 29th September, 1959:

(b) whether they fired on  the
Indians there;

(¢) if so, the details of the incident;
and

(d) the action taken in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (¢). On
September 29, 1859 at 0700 hrs. two
Pakistan-occupied Kashmir troops
clad in khaki uniforms along with ten
other Pakistan-occupied Kashmir
persons came across the ccase-fire
line into our area and forcibly took
away two bullocks belonging to a
_ villager of Deva who was ploughing
his land. On being chased by our
civilians and subsequently by our
patrol, they opened fire and managed
%0 escape,

(d) A cease-fire violation complaint
weas lodged with the UN. Chief Mili-
tary Observer who after investiga-
tions has held that the cass does not
justity a viclation.
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Indian Delegation to Calro Film
Festival

*520. Dr. Samantsinhar: Wil ths
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Film Federation of
India has lodged a protest with the
Government on the question of selec-
tion of films for the ensuing Cairo
Film Festival;

(b) which are the films
selected for the said festival;

finally

(c) if so, the basis on which the
films have been selected; and

(d) if the answer to part (c) above
be in the negative, when “the final
selection would be made and on what
basis?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(d). Generally the Film Federation
of India is asked to suggest a panel of
names for selection of suitable films
for festivals. However, 1n this case
as the Federation’s recommendations
did not arrive in time, in  spite  of
letters and repeated reminders, a
provisional list was drawn up so that
if no definite panel of films is re-
ceived, some suitable filras could be
sent to the festival. The Federation
people took exception to this proce-
dure and have now sent their recom-
mendations which are  being consi-
dered in consultation with the Indian
Embassy in Cairo. The step taken of
preparing an advance list was how-
ever inevitable as we did not want to
be too late for the Festival in case of
non-receipt of names from the Fede-
ration.

The final selection is taking place
in consultation with the Embassy and
will be published after a decision is
taken. Films are gelected keeping in
view the technical standard, the suit-
ability of its theme and also its suit-
ability for the country in which it is
going to be shown,
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Price of Yarn

*521. 8hri K. 8. Ramaswamy: Will
the Minister of Comamerce and Indus-
try be pleased to state:

{(a) whether the price of yarn has
gone up recently; and

(b) if so, the steps taken by the
Government to supply yarn to hand-
loom weavers at reasonable prices?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) An important step taken to en-
sure adequate supply of yarn to the
handloom industry at economic pric-
es is the encouragement given for the
establishment of cooperative spinning
mills the production of which will be
available to the handloom weavers

who will be members of the coopera-
tive,

Automatic Textile Looms

*522. Shri Achar: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) whether any of the British
firms such as the British  Northrop
Limited, have approached Govern-

ment for licences to produce automa-
tic textile looms;

(b) if so, whether Government have
decided the question of granting such
licences; and

(c) if so, on what terms?

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). No.
British  firin has directly ap-
proached Government for licence to
manufacture automatic looms. One
Indian firm nameiv, M/s Central India
Machinery Manufacturing Company,
Gwalior, who are already engaged in
the production of automatic looms,
submitted a proposal to Government
for entering into a technical coliabor-
ation agreement with Mis  British
Northrop Ltd.,, UK, for the manufac-
ture of Northrop type of automatic
looms. The proposal for collabora-
tion provides for the following ser-

vices to be rendered by the UK, firm,
in return for a lumpsum payment
and royalty:—

(1) M/s Northrop giving an ex-
clusive right to the Indian
Company to manufacture
and sell Ncorthrop type of
sutomatic looms; and

(ii) Technical assistance to the
Indian Company for the
manufacture of the Northrop
type of looms as well as for
improving the standard and
quality of the automatic
looms now manufactured by
the Indian Company on their
own.

The collaboration proposal is under
consideration of Government.

U.N. Disarmament Commission

*523. Shri Kasiiwal: Will the Prime
Minister be pleased to state whether
India and Yugoslavia have tabled a
draft resolution in the U.N. General
Assembly that the Disarmament Com-
mission should continue to be com-
posed of all 82 members of the United
Nations?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan):Yes, Sir. India and
Yugoslavia jointly sponsored a resolu-
tion, which was passed unanimously
in the General Assembly on 19-11-158,
by which the Disarmament Commis-
sion shall continue to be composed of
all members of the U.N.

Rent Arrears in Delhi

*524. Shri Ram Krishan Gupta: Will
the Minister of Rehabilitation and
Minority Affalrs be pleased to state:

(a) whether it is a fact that a huge
amount of fent arrears is outstanding
against refugee stall holders and
other allottees of pool and nom-pool
properties in Delhi;

(b) it so, the approximate amount
to be realised; and
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() the nature of steps taken or pro-
posed to be taken to realise it?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a). Yes.
This Ministry, however, is not con-
cerned with non-pool properties.

(b). About Rs. 3'15 crores on ac-

count of pool properties,

(c). (i) Strengthening the machinery
for recovery, (ii) employment of coer-
cive measures, (iii) allowing recovery
in instalments or by association of
claims of others in order to make it
easier for the defaulters to pay the
arrears, and (iv) constant vigilance to
prevent arrears from increasing.

Second Industrial Estate in Delhi

Sardar Igbal Singh:
Shri Ram Krishan Gupta:
528 Shri A. M. Tarlq:
° 7 Shri Ajit Singh Sarhadi:
] Shri Pramathanath
| Banerjee:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
590 on the 11th  August, 1958 and
state:

(a) whether Government have C!e-
cided to set up a Second Industrial
Fstate across Jumna in Delhi;

(b) if so, the details of the scheme;
and

(¢) the nature of steps taken so far
in this regard?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c). Govern-
ment have not decided to set up ano-
ther Industrial Estate in Dethi. It is
understood that the Delhi Administ-
ration have under examination a
scheme of putting up another Indus-
t-‘al Estate but the scheme has not
yot been received by Government of
India.
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Central Labeur Dwstitute

Shri Subodh Hanada
*5%. { Shri 8. C. Samanta
Shri R. C. Majhi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the construction of
building for the Central Labour In-
stitute, Bombay, has started; and

(b) if so, the progress made up-to-
date?

The Deputy Minister of Labour
(Shri Abid AM): (a). Not yet.

Hs

b

(b). Does not arise.

Machinery Manufacturers Corpora-
tion, Calcutta

527 S Shrl 8. C. Samanta:
. | Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer 10 the
reply given to Starred Question No.
748 on the 24th August, 1859 and state
whether any settlement between the
workers and the management of the
Machinery Manufacturers Corpora-
tion, Calcutta, has since been made?

The Minister of Industry (Shri
Manubhai Shah): The situation that
arose on agccount of the strike by the
workers of the Machinery Manufactu-
rers Corporation was discussed be-
tween the management and the re-
presentatives of the workers, and a
settlement was reached between the
parties in pursuance of which the
strike was called off with effect from
the 22nd October, 1858,
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Textile Industry in U.P.

*529. Shri Ajit Singh Sarhadi; Wil
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 479 on
the 14th August, 1959 regarding the
representation made by the U.P, Cot-
son Textile Mill Owners’ Committee
akng for certain concessions to the
cotton {extile industry in U. P. and
state the nature of decision since
taken thereon by Government?

The Minister of Commerce (Shri
Kanungo): A statement is laid on the
Table of the House. [See Appendix
If; annexure No. 44].

Goa

*530 J Shri Shree Narayan Das:
* _ Shri Bibhuti Mishra:

“iu the Prime Minister be pleased
to state:

(a) whether Government have re-
viewed the working and effect of
their policy of economic and other
restrictions applied to Goa;

(b) if so, the results of such re-
view;

(¢) whether the question of with-
drawing and liberalising any of them
has been considered; and

(d) it so, the decision taken or pro-
posed to be taken in this regard?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AN Kban): (a) to (d). Gov-
ernment have had under close and
constant watch the results of their

policy, both economic and political, in
regard to the Portuguese possessions
in India. It is not proposed to make
any changes in the existing policy, at
least for the present.

Port Development for Export of Iron
: Ore

*531. Shri Panigrahi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether from 1958 and 1959
the ports of Cuddalore, Cochin,
Mangalore, Hanspur, Belikens, Karwar
and Krishnapattam have been made
operative for Iron ore alone by State
Trading Corporation;

(b) whether State Trading Corpo-
ration have got sanction for Rs. 300
crores to develop these seven ports;
and

(¢) if s0, the reasons for excluding
Paradip port in Orissa?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
fa) Yes, Sir, except Krishnapatam

and Hanspur.

(b). No, Sir.

(¢). Paradip port is not excluded
for purposes of export of iron ore.

Evacuee Deposits

+532. Shri D. C. Sharma: With the
Minister of Rehabilitation and Mino-

rity Affairs be pleased to refex.- to the
reply given to Starred Question No.
617 on the 30th August, 1959}”‘1 state
the further progress made in regard
to the transfer of evacuee dep?sits itdl
Criminal Courts between Indis an

Pakistan?
ilits-
The Deputy Minister of Rehab!
tion (Shri P. B. Naskar): There heas
been no further progress.
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Rallway Concession for Accredited
Photographers

*533. Shri Rameshwar Tantia: Will
the Minister of Information and
Rroadcasting be pleased to state:

(a) whether it is a fact that press
photographers  holding  accredition
cards are denied railway concession
which is enjoyed by accredited ocor-
respondents; and

(b) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Railway concession is at present
Aavailable to accredited Press Cor-
respondents. The ruleg for accredita-
tion of Press Photographers have re-
cently been finalised and, as soon as
they are enforced, the question of
extending the concession to accredited
photographers will be taken up with
the Railway Board.

Sagar Darshan Yatra

Shri Aurebindo Ghosal:
Shri Vajpayee:
*534. { Shri U. L. Patil:
Shri K. U. Parmar:
LShﬂ P. R. Patel:

Will the Prime Minister be pleased
to state:

(a) what is the amount of foreign
exchange granted to those who went
abroad in “Sagar Darshan Yatra”
sponsored by the AICC. Youth
Department; and

{b) whether the passports given to
them were granted on individual
merits?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath All Khan): (a) The individual
participants were not granted any-
thing more than the normal allow-
ance of Rs, 75 per head. The spon-
sors were, however, granted an addi-
tional Rs. 12,000 in foreign exchange
to cover the cost of transport and
other miscellanecus expenses in the
foreign countries visited.

DECEMBER 2, 1980  Written Answers 2868

(b) The participants applied for
passports individually in the normal
way, but as the entire party was to
travel in a single chartered vessel in
which they were also to return to
India, Government authorised the
issue, to the participants, of passports
restricted to Ceylon, Singapore and
Malaya.

Paper Mills at Rajabmundry

*535. Shrl Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 8 on
the 3rd August, 1959 and state:

(a) whether  Government  have
since procured the services of experts
from the German Democratic Republic
for an on-the-spot study of the plans
for Andhra Paper Mills at Rajah-
mundry; and

(b) if so, what are the recommen-
dations of the experts in this regard?

The Minister of Industry (Shri
Manunbhai Shah): (a) and (b). No,
Sir. As reported the State Govern-
ment is finalising negotiations with
French and/or Japanese suppliers of
machinery as East German prices
were rather high.

Houses for Workers

*536. Shri 8. M. Banerjee: Will the
Minister of Works, Housing and Sap-
ply be pleased to state:

(a) whether there is any proposal
to enact legislation compelling
employers to build houses for their
workers; and

(b) if so, whether a final decision
to this effect was taken at the Con-
terence of the Housing Ministers?

The Deputy Minister of Works,
Housing and Supply (8hri Anil K.
Chanda): (a) und (b). The matter of
enacting suitable legislation for com-
pelling industrial employers to build
houses for their workers was last
discussed at the 4th Housing Mini-
ters’ Conference held at Hyderabad
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from the 5th to the 7th November,
1858, which recommended as follows:

“The Conference notes with regret
that notwithstanding  the
liberalisations made in the
Scheme last year, there has
not been an appreciable
improvement in the employers’
sector to build houses for the
workers. The seriousness of
the problem, therefore, p -
sists and it is necessary to
consider specific measures,
including legislative compul-
sion, to meet the situation.
‘The Conference also recom-
mends that the matter may
be considered in all its aspects
by the Government of India,
in censultation with the State
Governments and representa-
tives of the All India organi-
sations of industrial employers
and workers to formulate
concrete proposals in this
regard.”

The recommendation is under the
consideration of Government.

U.N. Broadcasts from A.LR.

*537. Shrimati ¥la Palchoudhuri:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether there is any arrange-
ment between the Government of
India and the United Nations fer
relaying U.N. broadcasts from the All
India Radio; and

(b) if s0, the details thereof?

The Minister for Information and
Broadcasting (Dr. Keskar): (a) and
(b). There is no direct relay of U.N.
programmes, but some programmes
received by radio link or in the form
of recordings from the United Nations
Radio are broadcast periodically from
Delhi, Calcutta, Bombay and Madras
Stations of All India Radio and
relaved also by other interested
stations. All India Radio also pro-
duces and broadcasts weekly features
and short documentarfes in Hindi
based upon scripts received from the
U.N. Radio.

President Eisenhower’s Visit to India

Shri Vajpayee:
*538 Shri U. L. Patil:
") Shri Ram Krishan Gupta:
{ Shri N. B. Munfswamy:

Will the Prime Minister be pleased
to state:

(a) whether the programme for
the visit of President Eisenhower in
india next month has been finalised;
and

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khanl): (a) Not com-
pletely.

(b) Arrangements finalised so far
are that the President of USA. will
arrive in Delhki in December on the
9th evening and will leave on the
14th. While in India he will inaugu-
rate the American Pavilion in the
World Agriculture Fair, Delh;, and
pay a visit to Arra. Details of the
programme, which will include =&
Civic Reception and the conferment
of a Doctorate by the University of
Delhi, are in the course of prepara-
tion.

Export of Manganese Ore

{ Shri Ram Krishan Gupta:

Shri Rasumatari:

Shri Shree Narayan Das:

Shri Rajagopala Rao:

539, J Bhrimati la Palchoudburi:
: ‘1‘ Shri Ajit Singh Sarhadi:

Sardar Iqbal Singh:

Dr. Ram Subhag Singh:

Shri Maohammed Ellas:

| Shri Aurobindo Ghosal:

Wiil the Minigter of Commerce and
Industry be pleased to state:

(a) whether  Government  have
examined further the measures for
increasing export of manganese ore in
consultation with the interested
parties; and

(b) it so, the result thereof?
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The Doputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

{b) The declining trend in exports
appears to have been arrested.

Standardisation of Woollen Products

Shri Subodh Hansda:
#540.{ Shri S. C. Samanta:
| Shri R, C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government propose
to standardise the production’ of
woollen manufactures in India; and

(b) if so, the steps taken in this
regard?

The Minister of Commerce (Shri
Kanungo): (a) No such proposal is
under consideration of the Govern-
ment of India.

(b) Does not arise.
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Trade with Pakistan

Shri Ajit Singh Sarhadi:
Shrt R. C. Majhi:
542 Shri Subodh Hansda:
'Y Shri Ram Krishan Gupta:
Shri Papgarkar:
Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 462 on the 14th August, 1959 and
state whether there has been any
increase in trade with Pakistan as a
result of the recent review of the
Indo-Pakistan Trade Agreement?

The Depnty Minister of Commerce
and Industry (Shri Satish Chandra):
As the Indo-Pakistan Trade Agree-
ment Review Conference was held
towards the end of July, 1959 and as
trade statistics are available only upto
end of August, 1959, it is rather too
early to assess the effects of the
Revicw Conference on our trade with
Pakistan.

Exhibition of Exportable Goods

*543. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up small
permanent exhibition of India’s.
exportable goods in important cities
of India and abroad; and

(b) if so, the details of the scheme?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Showrooms which serve as exhibi-
tion centres for India’s exportable
goods already exist at several places
in foreign countries. The proposal to
set up a Permanent Exhibition at
Delhi is under consideration. It is
not proposed to set up any other
permanent exhibition.

(b) Trade centres give visual com-
mercial publicity to Indian products
by rotational displays and help in
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disseminating information required by
traders abroad.

Import of Capital Goods

774. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indas-
try be pleased to state the total value
and nature of capital goods imported
by arranging suitable deferred pay-
ment terms by importers or by cover-
ing their value by a fresh long term
equity or loan investment during 1959
so far?

The Minister of Industry (Shri
Manubhai Shah): A statement is
placed on the Table. [See Appendix
II, annexure No. 45.}

Manufacture of Hand-made Paper

15. Shri Pangarkar: Will the Minis-
ter of Commerce and Indastry be
pleased to state:

(a) whether any financial assistance
has been extended to individuals or
societies in DBombay State for the
manufacture of hand-made paper; and

(b) it so, the amount of financial
assistance given during the year 1958-
59 and 1959-60 so far and the produc-
tion targets achieved?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b). The amount of financial assist-
ance given during 1958-59 and 1959-60
and the value of production are as
follows:

(Figures in Lakhs of Rs.)

Value

Year Grant Loan  of pro-
duction
1958-59 . 2-77 2-57 7~82-
1959-60 . o-89 150 435

(Upto 31-10-59)

e TR,

Tora. . 366 407 1217

Production of Radio Sets

776. Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of radio sets pro-
duced in India from 1st August to-
31st October, 1859; and

{(b) whether any of these have been
exported to foreignm countries?

The Minister of Industry (Shri
Manubhai Shah): (a) The total num-
ber of radio sets produced by the
firms borne on the list of the Develop-
ment Wing during the period 1st
August to 31st October, 1959 is appro-
ximately 59,000.

(b) Nine complete radio receiver
sets worth Rs. 3,000 were exported
during the month of August, 1959.
Export figures beyond August, 1959
are npot yet available.

Industrial Development of U.P.

777, Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to rcfer to the reply given
to Unstarred Question No. 1133 on the
20th August, 1959 and state:

(a) the total amount spent by the
Central Government in the Industrial
Development of Uttar Pradesh during
the First and the Second Five Year
Plan periods so far separately; and

(b) the per capita expenditure
incurred by Central Government on
various States and Union territories
during the First and the Second Five
Year Plan periods so far separately?

The Minister of Industry (Shri
Manubhat Shah): (a) An amount of
Rs. 3-13 crores and Rs. 1355 crores
has been spent by the Central Gov-
ernment on the industrial develop-
ment of Uttar Pradesh during the
First and Second Five Year Plan
(1856—59) periods respectively.

(b) No precise information is
available,
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‘Second Five Year Plan

718. Shri D. €. Sharma: Will the

‘Minister of Planning be pleased to
state:

(a) whether pruning of the Second
Five Year Plan has affected Delhi;
and

(b) i? s0, the particular projects
-which are likely to be affected?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). Pro-
Jects of States and Union Territories
-are being dealt with on a year to year
‘basis as resources are determined.
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flum Clesrance in Dethi

780. 8hri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the total
amount likely to be sanctioned during
the remaining period of the Second
Five Year Plan to Delhi for slum
clearance work?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): The Municipal Corporation
of Delhi, who are now responsible for
the execution of Slum Clearance work
in Delhi have asked for an amount of
Rs. 193°55 lakhs during 1960-61. This
request is under considersdtion. The
current vear's budget provision for
this purpose is Rs. 147 lakhs.

Unemployment in Orissa

781, Shri Panigtabi: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) the comparative figures of the
registered unemployed persons dur-
ing the period from January to Octo-
ber, 1959 in Orissa;

(b) the number of unemployed gra-
duates, intermediates, and matricu-
lates registered during the same pe-
Tiod; and

{c) the facilities available for train-
ing in technical and vocational sub-
jects to fulfil the needs for skilled
personnel and to solve the unemploy-
ment problem in Orissa?

285 (Al) L.SD—-3.

The Deputy Minisldr of Labewr
(Blvi Abla AN): (s)

Nq.u of
applicants
on Live
Month Register o
at tf ile‘:cnd
of
month.
195
fmunry . 21,279
%A.lrch . . . . xg,;zl%
une . . . . 22,1
September 20,154
October . 19,756

No. of applicants on Live
Register at theend of

(b) Category

March  June Sept.
1959 1958 1959

— = e e em e —_—— i s -

Graduates . 295 562 478
Intermediates . 232 392 439
Matriculates 2,548 3,172 3,602
Others 16,254 18,000 15,63%

ToTtaL 19,329 22,126 20,154

(c). There are 6 Industrial Training
Institutes/Centres in the State of
Orissa for which 48 seats in Non-
Engineering trades and 1,084 seats in
Engineering trades have been sanc-
tioned, under the Training Scherhes
for Crafismen, under the D.G.R.&E.
Scheme.

Unéniployed Gridttiste Engineers

782. Shri D. C. Sharms: Will the
Minister of Laboar asd Employement
be pleased to state:

(a) the number of persons (skilled,
semi-skilled and unskilled) registered
with the Employment Exchanges in
Punjab up-to-date;

{b) how many of them have besd
employed in the Government of Indid
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undeértakirigs iike Rallways etc. dur-
ing the period from Mxatch, 1837 to
October, 1858; and

(¢) the number of persons employ-

ed in private industries and con-
tractors’ services?
The Deputy Minister of Labour
(Bhri Abid AH): (a)
No. of
applicants
on Live
Category Register at
en
of October 39
Skilled and semi-skilled . . 3,553
Unskilled . 27,620
Others . 29,708
ToTAL . 60881

(b) and (c). the information is

given below:
No. of
applcants
placed
durin,
March,
1957
to October,
1959
Central Governmem embhsh-
memnts N 25,435
Pmmentabh;hmems . . 1,583
Other establishments . . 45,126
ToraL . 72,144

All India Working Class Family
Budget Sarvey

788. Shri D, C. Sharma: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
0 Unstarred Question No. 1138 on the
20th August, 1939 and state the fur-
ther progress made in the work of
National Sample Survey in connec-
tion with the All India Working Class
Family Budget Survey?

The Deputy Minister of Labowr
(8hrd Abid AM): The Survey was com-
pleted in September, 1059 and the
data is being tsbulated.

indians in Barma

784, Shri D. O. Sharnaa: Wiil the |
Primte Minister be pleaged to state
the number of Indian nationals,
affected by the Burmese Land
Nationalisation Act who have been
paid compensation during the period
fom August to November, 18567

The Prime Minister and Minister of
External Affairs (Shri  Jawaharial
Nehru): The desired information is
being collected and will be placed on
the Table of the House when receiv-
ed.

Reconstitution of Education
Panel ~

785. Shri D, C. Sharma: Will the
Minister of Planning be pleaged to
state at what stage is the question of
reconstitution of the existing Educa-
tion Panel with a view to associate
Members of Parliament with it?

The Deputy Minister of Planning
(Shri §. N. Mishra): The matter is
still under consideration,

Government Quarters in Devaagar

786. Shri 8. M. Banerjes: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that certain
amount is paid to the Delhi Municipal
Corporation as house-iax or otherwise
on account of Government Quarters in
Devnagar, Delhi;

(b) if so, the amount
1955 (year-wise);

paid since

(c) whether it is a fact that the
roads in front of these quarters ac
in a dilapidated condition and have
not been repaired for the last ten
years; and

(d) If 30, the action Governmeni
propose to take in the matter?
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The Depwiy Minister of Works,
Neunsing and Supply (8hri Amil XK.
Chanda):

(%) Yes.

(b) 1955 . . Rs. 17,960/13/-
1956 . . Rs. 17,060/13/-
1987 . . Rs. 17,960/80 nP,
1958 . . Rs. 17,960/80nP.

(c) and (d). Roads in this area are
in the charge of the Delhi Municipal
Corporation, who are responsible for
their maintenance. They repair the
roads whenever necessary and these
are reported to be in a fairly good
eondition.
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Boarding Heuse in Delhi

789 J 8hri Ram Krishan Gupta:
‘| Shri Bhakt Darshan:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question
No. 1689 on the 28th August, 1959 and
state:

(a) whether the matter regarding
the purchase of the house allotted to
Shri J. E. da Fonesca for running &
boarding house has been finalised;

(b) if so, the nature of decision
taken; and

(c) the details of negotiations con-
cluded regarding the continuance of
the lease on mutually acceptable
terms?

The Minister of Works, Heusing
ant Supply (8hri K, C. Reddy): (a)
and (b). The matter has not yet been
finalised,

(¢). Negotiations regarding the
continuance of the lease have net
yet been concluded.

Security Deposits from Cement
Stockists

790. Shri Ram Krishan Gupia: Will
the Minister of Commerce and Im-
dustry be pleased to refer to the
reply given to Unstarred Question
No. 1013 on the 1st September, 19568
and state the highest, and the lowest
amount taken as security from the
stockists appointed by the following
selling agents showing the total
amount thus recovered from them by
the agents (agent-wise):

1. M/s. Damlia Dadri.Cement Ltd,,
Dalmig Dadri.

II. M/s. Ashoka Marketing Ltd,,
Calcutta.

I11. M/s. Ashoka Marketing Ltd,
New Dethi.

IV. M/s. Cement Distributors Pri-
vate Ltd., New Delhi?

The Minister of Industry (Shei
Manubhai Shah): When the State
Trading Corporation took over the
responsibility for purchase, sale and
distribution of cement in the country
in July, 1856, Government of Indla
decided that such purchase, sale and
distribution of cement would be
arranged by the Corporation, as far as
possible through the existing selling
agencies of the cement producers. The
Corporation have accordingly entered
into agreements with the Selling
Agents for handling the distribution
of cement: but the Selling Agents
are free to decide the terms on which
they should be appointed Cement
Stockists, keeping in mind the objec-
tive of achieving the best results. Res-
ponsibility in respect of stockists, is en-
tirely that of the Selling Agents and,
therefore, the Corporation or Gov-
ernment do not deal with the arran-
gements made by them regarding
security deposits, ete. In these cir-
cumstances the Government of India
have no information in this matter,
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Bonus to Colllery Workers

991. 8hri Bam Kpshan Gupta: Wil
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 1690
on the 28th August, 1950 and state:

(a) whether the results of the pilot
inquiry at Jharia Coalfields have been
analysed; and

(b) it so, at what stage is the ques-
tion of paying bonus to the colliery
workers?

The Deputy Minister ot Labeur
(Shri Abid AM): (a) Yes.

(b) On the basis of the results of
the pilot survey all details in respect
of the main survey were finalised.
The main survey was launched on the
7th September 1959. Non-mainten-
ance of proper and complete records
by the employers and difficulties of
movement in the coalfields are imped-
ing the progress of the survey. Every
effort is however being made to make
available the results of the survey by
February, 1860. It will then be
examined whether weekly/monthly
payment of bonus to coal miners will
be better than the present quarterly
payment.

Loans to Displaced Persons

Shri Ram Krishan Gapta:
Shri Ajit Singh Sarhadi:
Sardar Igbal Singh:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether there is any proposal
%0 remit displaced persons’ loans and
eonvert them into grants; and

(b) if so, the details thereof?

The Deputy Minister of Rehabilita-
tion (Bhri P. 8. Naskar): (a) There
is no such proposal at present. In
the past however certain amall loans
and food loans were remitted by
conyerting them into grants.

(b) Boes not arise. iy

Machinery Manufscturing Plant at
Durgapur

783. Shri Ram Krishan Gupta: Wilt
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No, 275
on the 6th August, 1850 and state the
progress made so far in setting up a
plant to manufacture cement
machinery, mining machinery, water

tube boilers and pressure vessels at
Durgapur?

The Minister of Indusiry (Shri
Manubhai Shah): The Company has

started  construction of quarters.
Arrangements have also been made
for the supply of water and power.
The import of capital equipment is
being arranged by the Company.

Employees’ State Insurance Scheme

Shri Ram Krishan Gupta:
Shri Kunhan:
{Shrl T. B. Vittal Rao:
Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question

No. 1050 on the 1st September, 1958
and state:

(a) whether the one-Man Commit-
tee appointed to review the working
of the Employees’ State Insurance
Scheme has submitted its report;

(b) if so, the main findings thereof;
and

(c) the action taken to implement
them?

The Deputy Minister of Labour
(Shri Abld All): (a) to (c). The

report has not yet been submitted to
Government,

U.S. Trade Mission

Shri Ram Krishan Gupta:
795, { Shri Vidya Charan Shukh:
{ Sbri D. O. S8harma:

Will the Mipister of Commeres sud -
Industry de pleased to refer to the
reply given to Unstarred Question
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No. 1139 on the Z0th August, 1859 and
state: i

(a) whether Government have
_examined the report of the U.S. Trade
. Mission which visited India during

October-December, 1988; and

(b) if so, the result thereof?

The Minister of Industry (Shri
Manabhat Bhak): (a) Yes, Sir.

(b) The recommendations contained
in the report are being implemented
by the Organisations concerned with
the development of handicrafts and
handloom fabrics, to the extent possi-
ble.

Barter Trade with US.A,

ngg, J Shri Ram Krishan Gupta:
" | 'Shri Panigrahl:

Will the Minister of Commerce and
Indastry be pleased to refer to the
reply given to Starred Question
No. 169 on the 6th August, 1959 and
state:

(a) whether the negotiations with
the US.A. regarding quantity of
commodities to be exported to and
imported from the U.S.A. under the
Barter Dea] have been concluded;
and

(b) if go, the result thereof?

The Minister of Commerce (Shri
Kanunge): (a) Negotiations are still
in progress.

(b) Does not arise.
U.N. General Assembly Agenda

797, 8hri Ram Krishan Gupta: Will
" the Prime Minister be pleased to
state the nature énd details of the
items submitted by the Government
of India for inclusion in the Agenda
of the 14th Session of the General
Assembly?

The Prime Minister and Minister of
. External Afiglvs (Shri Jawaharial
_Nehru): . Ths Government of India

Written Answers: 2888

Proposed the following four items fer

inciusion in the agenda of the current

;euion of the UN. General Assem-
ly:—

1. Question of the Representation of
China in the United Nations;

2. Treatment of people of Indian
origin in the Union of South
Africa;

3. Suspension of nuclear and
thermo-nuclear tests; and

4. Reservations to multilateral Con-
ventions: the Convention on
Intergovernmental Maritime
Consultative Organisation,

In addition, the Government of
India co-sponsored twe other items:

(1) Question of race conflict im
South Africa resulting from the
policies of apartheid of the
Government of the Union of
South Africa; and

(2) Question of Algeria.

All the above items, except the
item relating to the representation
of China, have been included in the
agenda.

State Trading Corporation

798. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 1888
on the 28th August, 1959 and state at
what stage is the proposal for amend-
ing the Articles of Association of the
State Trading Corporation of India
Lid.?

The Minister of Commerce (Shri
Kanungo): The matter is still under
consideration.

Radio Stations in State Capitaly

( S8hri Ram Krishsr Gupta:
799. { Sardar Iqbal Bingh:
LShrl Afit Singh Sarhadi:

Will the Minister of Informatiea
and Broadcasting be pleased to state:

(a) the names of the capitals ot
States in India where Radio stations
have not been estabHshed 50 far; and
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(b) the nature of steps taken or
proposed to be taken to establish
them?

The Minister of Information
and Broadcasting (Dr. Keskar):
(a) and (b). Radio Stations have

been established at all the State
capitals except at Shillong,
Bhubaneshwar and Chandigarh, the
Capitals of Assam, Orissa and the
Punjab. The three States are, how-
ever, served by the stations at
Gauhati, Cuttuck and Jullundur res-
pectively. At Shillong and Chandi-
garh, auxiliary studios have also been
provided. In view of the fact that
these States have already been pro-
vided with satisfactory broadcasts
facilities, it is not proposed to modify
the set up already established. Ex-
cepting Bhubaneshwar, the reasons
for not establishing the Radio Station
in the other two Capitals is their un-
favourably location and difficult com-
munication.

Autumn Leipzig Fair

200 Shri R. C. Majhi:
' Shri Subodh Hansda:

Wil: the Minister of Commerce and
Industry be pleased to state:

(a) whether East Germany has
placed large orders for Indian goods
displayed at the autumn Leipzig fair
held this year; and

(b) if so, the main goods for which
orders have been placed?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

{a). Yes, Sir.

(b). According to information re-
ceived from the Leipzig Fair Agency,
Bombay, the commodity-wise break up

of the business concluded is as fol-
lows:

Name of the Ccemmeodity Value

(in lakhs)
1. Shoes . . . . 630
2. )utegoods . . . 15°4
3. T . . . 10-8
4. Cashcw . 80
s. Coir fibre and y:m Cou' goods 72
6. Goat hair-skins 51
7. Crushed bones . 4'S
8. Towellings 2:0
9. Handicratts. 1~1
Torar 177

(lakha)

It has also been reported by the
Agency that further transactions in
respect of raw cotton and cotton and
woollen textiles are being negotiated
by Indian exporters.

Cottage and Small Scale Industries
in Punjab

8601. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

{(a) whether any team has been
sent to the Gurdaspur District at the
instance of the Punjab Government
to survey the possibilities of expand-
ing the Cottage and Small Scale
Industries in this region;

(b) if so, whether it has submitted
its report; and

(c) whether a copy thereof will
be laid on the Table

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). No
team to survey the possibilities of
expanding the Cottage and Small
Scale Industries was sent to Gurdas-
pur District at the instance of the
Punjab Government. In may, 1950,
the then Community Projects Ad-
ministration requested for surveys to
be made of the Industrial Develop-
ment potentialities of certain pilo$
project areas one of which was
Batala in Gurdaspur District. A
survey was made by the staff of the
Small Industries Services Institute.
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A report of the survey made w,

published in August, 1888, Copies of
the survey report have been made
available to the Lok Sabha Library.

Heavy Industries in Punjab

Shri AjJit Singh Sarhadi:
38, < Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the heavy industries in
poth sectors originally scheduled in
the Second Plan period for Punjab
would be installed in the rest of the
Plan period; and

(b) if not, the reasons thereof?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). The
position js as detailed below:—

1. PUBLIC SECTOR
(a) Central Sector

The Nangal Fertilizers and Heavy
Water Project which has been
included in the Second Five
Year Plan is expected to go
into production during the
Second Plan period.

(b) State Sector

Five Co-pperative Sugar Fac-
tories have been included in
the State Second Five Year
Plan, Two  Co-operative
Sugar Factories have been
licensed under the Industries
(Development & Regulation)
Act, 1851, but it is likely that
these may not start produc-
tion during the remaining
period of Second Five Year
Plan but would come into
production early in the Third
Plan.

Il. PRIVATE SECTOR

The establishment of industries in
this sector is dependent on
the initiative and enterprise
of the entrepreneurs. Under-
takings which have been
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licensed under the Industries

(Bevelopment & Regulation)
Act are however in various
stages of implementation and
it is likely that many of them
will be completed during the
remaining period of the
Second Plan.

Glass and Ceramic Goods

203 { Shri Ajit Singh Sarhadi:
° | Shri Ram Krishan Gupta:

Will the Minister of Commeree
and Industry be pleased to state whe-
ther there has been any increase in
the manufacture of glass and ceramic
goods in the country during 1958-59
and the current financial year so far?

The Minister of Industry (Shrl
Manubhaij Shah): Yes, Sir. There
has been substantial increase in the
manufacture of glass and ceramic
goods in the country during the past
few years. A statement showing the
actual production of various items of
glass and glassware and ceramic goods
since 1957 is3 placed on the Table.
[See Appendix II, annexure No. 46.]

Export of Sewing Machines

( Shri Ajit Singh Sarhadi:
804, { Shri Ram Krishan Gupta:
{ Shri Bishwanath Roy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the efforts made to increase the
export of Sewing Machines during the
last year; and

(b) the extent to whch there has
been any increase in the export there-
of?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The measures taken to increase
exports of Sewing Machines include:

(i) arrangements for the supply of
raw  materials to  manu-
facturers—exporters under an
export  promotion  scheme

operated through the ter-
T e
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(i) provision for . drawbacks of
duty on parts and raw materials
jmported and excise duty on
indigenous parts and compo-
nents;

(iii) ‘Railway priority’ for the
movement of exportable goods,
including sewing machines,
from the factories to the ports;

(iv) facilities to the exporters for
establishing direct contacts
with importers by including
them as members of Trade
delegations and study teams
sent out by the Export Promo-
tion Council and through the
agency of the Council’s foreign
ofices at Rangoon and Mom-
basa;

(v) publicity and propaganda, dis-
play of sewing machines in
exhibitions and fairs and show-
rooms. The Council are offer-
ing assistance to manufacturer
—exporters for running a
‘sewing class’ at Mombasa;

(vi) survey of foreign markets by

Indian Trade representatives
and the Council’'s foreign
Offices;

(vii) facilities for the supply of iron
and steel on priority basis and
at concessional prices;

(viii) replenishment of iron wand
steel used by the manufacturer
—exporters from out of their
stocks for export purposes.

(b) The value of exports of
Sewing Machines in the first nine
months of 1859 exceeded the exports
during the year 1958 by Rs. 2,51882.

Export of Bicycles

 Shri Ajit Singh Sarhadi:
305. { 8hxi Ram Krishan Gupta:
{_ Shri Bishwapath Roy:

Will the Minister of Commeree and
Indmetry be pleased to state:

(a) the efforts made or proposed to
be made to increase the export of
bicycles during 1958-59 and 1959-60 so.
far; and

(b) the extent to which there has.
been increase in the export of
bicycles during the above period?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The more important measures
taken in 1958-59 and in 1959-60 so
far to promote export of Dbicycles.
are:—

(i) Introduction of an “Export Pool’
Scheme” by the Cycle Manu-
facturers Association of India
for hridging the gap between
the prices at which cycles are
being sold within the country
and the comparatively lower
export prices;

(ii) Provision for drawbacks of im-
port duty on raw materials and
parts imported and excise duty
on indigenous parts and compo-
nents;

(iii) Reduction in railway freight in:
the movement of cycles from
factories to ports of export, by

fifty percent;
(iv) Railway priority for the-
movement of exportable

goods, including cycles, from
the factory to the ports;

(v) Facilities for the import of
raw-materials, and parts as
well as for other cousumable
stores, tools or machine parts
(not involving expansion or a
fresh installation) required by
the manufacturer for use in his
factory or factories producing
engineering goods against defi-
nite export targets;

(vi) Facilities such as publicity and
propaganda, survey of foreign
markets and the like arranged
for by the Engineering Export
Promotion Council, direct con-
tacts with Importers and the
organisations representing themn
through the Council's field
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offices and by the Trade Dele-
gations sent out by the Council,
display in the showrooms main-
tained by the Councils and by
the Indian Trade Representa-
tives abroad;

qvii) Facilities under the Export
Promotion Scheme for the grant
of import licences to certain ex-
porters of cycles to Burma
and Egypt even against pay-
ment in Rupees under special
arrangements (such facilities
are not normally available
where exports are made against
rupee payment);

{viii) Arrangements for the supply of
iron and steel (imported as
well as indigenous) on priority
basis as well ag at concessional
prices to manufacturer—expor-
ters of engineering goods;

{ix) Arrangements for the replenish-
ment of raw materials (inclua-
ing iron and steel) used Yy

manufacturers — exporters of
engineering goods from their
own stocks.

(b) The number of bicycles export-
«d in the first five months or 1959-60
exceeded the exports during the
-whole year 1958-59 by Rs. 5,210.

Slum Clearance in Punjab

sog J Shri Ajit Singh Sarhadi:
{ Shri D. C. Sharma:

Will the Minister of Works, Housing
and Bupply be pleased to state the
allotment made by Government for
slum clearance for Punjab Siate for
1959-60?

The Deputy Minister of Works,
Housing and Supply (8hei Anil K.
Chanda): A sum of Rs. 2'10 lakhe
(Rs. 1-40 lakhs ss loan and Rs. 0-70

- 1akh ss subsidy) has been allocated to
“Punjab State as Central assistance for
Qlum Clearance during 1959-00?
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Devolopment of Khad! Industry in
Punjad

$07. Shri At Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 677
on the 28rd February, 1958 and state
the nature of the scheme for which
amount had been sanctioned by the
Khadi and Village Industries Com-
mission to the Khadi and Village In-
dustries Board of Punjab during 1958-
897

The Minister of Industry (Shri
Manubhai Shah): Financial assistance
was given by the Khadi and Village
Industries Commission to the Khadi
and Industries Board “of Punjab
during 1958-59 for the development
of khadi (including ambar charkha
programme) and the following vil-
lage industries:—

Processing of cereals and pulses.
Village Oil.

Handmade Paper.

Palm Gur.

Soap-making.

Gur and Khandsari

Village Pottery.

Village Leather.

Fibre.

Export of Festure Fiims

[ Shri D. €. Sharma:
888. {_shri P. C. Borocah:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the steps taken so far to increase
export of Indian fillms; and

(b) the foreign exchange earned by
export of fiims in 1959 so far?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) The
following are steps taken to stimulate
the export of Indian films:

(i) Our missions abroad have been

addressed for information

. about the marketabllity of
Indian flms,
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(ii) Import

(iii) Licence is given to the

licences have been
given to the film industry for
putting up machinery fer sub-
titling of films.

ex-
porters for the import/release
of raw film for export prints
under the export promotion
scheme.

(iv) India participates in important

{v

)

International Film Festivals
from time to time by entering
films and sending delegations
where necessary.

Festivals of Indian films are
organised in foreign countries
as practicable. Selected films
are also screened at Exhibi-
tions and Trade Fairs organis-
ed or participated in by India
abroad.

{vi) Exchange of films is made in

accordance with Trade and
Cultural Agreements conclud-
ed with foreign countries.

(vii) Instructions have been issued

(viii)

(iv

(x

)

~—

to our Missions abroad to look
for honorary correspondents to
report on the reception of
Indian films in their respectiva
territories.

Arrangements are being made

for the supply of articles
through the Trade Missions
for publication in foreign

journals dealing with different
aspects of our film industry.

A Souvenir on the film indus-
try is under preparation. It
will be distributed through
our Missions and at Inter-
national Film Festivals.

Selected Indian fllms are ex-
hibited by our Missions abroad
on a non-commercial basis
according to availability of
films.

{xi) Agreements have been con-

cluded with some Indian and

foreign concerns for the com-
merical distribution of Films
Division’s documentaries
abroad.

(b) Rs. 1,23,11, 000 from Janusry te
September, 1959.
Pneumoconiosis in Coal Mines

809. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employmemt
be pleased to state:

in-
coal

(a) whether the survey of the
cidence of pnenumoconiosis in
mines has since been completed;

(b) if so, whether
been received; and

the report has

(c) if not, when is it likely to be
received?

The Deputy Minister of
(Shri Abid All): (a) No.

Labeur

(b) Does not arise.

(c) By the end of September, 1960.

Displaced Persons in Ulhasnagar
Colony (Bombay)

Shri Kodiyan:
Shri Parulekar:

Will the Minister of Commerce and
Industry be pleased to state:

816.

(a) the number of displaced persons
settled in Ulhasnagar Colony (Bom-
bay);

(b) whether any demand has been
made to set up industries for the em-
ployment of displaced persans there;

(¢) if so, whether any scheme has
been prepared; and

(d) the details of the scheme?

The Minister of Industry  (Shri
Manubhai Shah): (a) 105000 Sir.

(b) The Government of India has
since 1954 been offering facilities and
concessions to industrialists for setding
up new industries in the townships and
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colonies for Displaced Persons. Specific
schemes are submitted by industrialists
to State Governments who pefer them
to the Government of India for sanc-
tion.

{c) Out of 63 schemes relating to the
Ulhasnagar Colony, received by the
Government of India 8 have been san-
ctioned and 3 are under consideration.
The rest have either not been found
technically sound or been dropped by
the parties themselves. In addition,
the Bombay Government has sanction-
ed 41 schemes, involving allotment of
land on concessional terms to large
industrial units and grant of loans,
together with or without allotment «f
1and, to small industrial units.

(d) A statement giving a list of the
schemes sanctioned and under consi-
deration is placed on the Table. |{See
Appendix II, annexure No. 47.]

Newsprint Import

811. Shri N. R. Muniswamy: Wi!l
the Minister of Commerce and Indus-
try be pleased to state:

{(a) the total amount of newsprint
imported during the period from April
to September, 1959 as compared to
the requirements of India in this re-
gard; and

(b) if the requirements exceeded the
imports, how the balance was met?

The Minister of Industry (8hri
Manubhal Shah): (a) and (b). The
quantity of newsprint actually import-
ed during April-August, 1959, period
was 31,885 tons. The import figures
for September, 1959 is not yet avail-
able.

The estimated annual requirements
of newsprint for newspapers is about
78,000 tons per annum and the excess
requirements are met by supplies from
NEPA Mills.

Institute of Nueclear Research,
Hyderabad

“81g. Shri B, C. Sharmp: Will the
Prime Minfster be pleased to refer to

DECEMBER 2, 1958 Written Answerg

2000

the reply given to Starred Question
No. 437 on the l4th August, 1959 re-
garding integrating the activities of
the proposed Institute of Nuclear
Physics, Hyderabad and state how
the matter stands at present?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The assurance from the
Osmania  University regarding in-
tegrating the activities of the proposed
Institute of Nuclear Research, Hyders-
bad has not yet been received.

Import of Pashmina Wool from
Tibet

813. Shri Hem Raj: Will the Minister
of Commerce and Industry™be pleased
to state the quantity of Pashmina
wool imported from Tibet during the
current year so far?

The Minister of Commerce (Shri
Kanungo): Information is being col-
lected and will be placed on the
Table of the House.

Khadi ‘Hundis’

814, Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Khadi
‘Hundis’ sold in one year can be
cashed at any time during the same
year;

(b) whether it is also a fact that
the Khadi Gramodyog Bhavan at
Regal, New Delhi, refused to cash them
from 15th October to 15th November,
1859; and

(c) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. Khadi
Hundis are valid for one year fromr
the date of issue.

(b) No, Sir.

(c¢) Doss not arise.
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Prods Pige Facloty, Kerhla

815. Shri K. 8. Ramaswamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Premo Pipe Factory
in Quilon, Kerala State, has been
closed temporarily; and

(b) if so, the reasons therefor?

The Minister of Indastry (Shri
Manabhai 8hah): (a) and (b). The
State Government have reported that
the factory is temporarily closed. The
Premo Pipe Factory was started in
November, 1856 under the auspices
and proprietorship of the Indo-
Norwegian  Project, Neendakara,
Quilon, to manufacture and supply
the full length of pipes, required for
the Quilon Water Supply Scheme,
from Sasthamkottah to Quilon accord-
ing to the terms of the Indo-Norwe-
gian Project Agreement. This factory
was functioning only as temporary es-
tablishment by the Indo-Norwegian
Foundation for Quilon Water Supply
Scheme. The Government of Kerala
have since acquired the patent right
for the production of pipes so as to
make use of Premo Pipes in other
schemes. This factory was taken over
by Kerala Government on 1-8-1959. It
has been reported by that Government
that the factory has been closed tem-
porarily due to dearth of raw mate-
rials, a larger part of which has to be
imported.

Air-conditioning Equipment in Krishi
Bhavan

816. Shri V. P. Nayar: Will the
Minister of Works, Housing and
Supply be pleased to state the total
cost of air-conditioning equipment in-
stalled in Krishi Bhavan in . New
Delhi?

The Minister of Works, Housing
and SupPply (Shri K. C. Reddy): About
Rs. 8 lakhe.

Bvei Bright Steél

R Shri V. P. Nayar:
817. 8hri Warior:
Shri Kodiyan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government intend to
totally prevent or at least sizeably re-
duce the consumption of ever bright
steel for the manufacture of cooking
utensils; and

(b) what is the total quantity of ever
bright steel consumed for this purpose
as against yearly imports of this
material?

The Minister of Industry (Shri
Manubhai 8hah): (a) The consumption
of ever bright steel for the manufac-
ture of cooking utensils is  already
sizeably reduced. The Stainless Steel
utensil industry is at present working
only upto about 20 per cent. of its
assessed capacity.

(b) Out of about 2,000 tons of stain-
less steel imported annually at présent,
approximately 700 tons is consumed
by the utensils making industry.

Radio Sets fn Punjab

818, Shri Daljit Singh: Will the
Minister of Informatiot and Bromd-
casting be pleased to state the mum-
ber of radio sets given so0 far to the
State of Punjab under the Community
Listening Scheme of the Central
Government?

The Minister of Information and
Broadcasting  (Dr. Keskar): 6,218
community receiving sets have been
supplied to the Punjab State up to the
31st October, 1959.

Manipuri Families to India from
Burma

818, Shri L. Achaw Singh: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a
number of Manipuri families have fleg
to the Indian side in Moreh and
Mangsha because of the refusal of the
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Burmese Government to grant them
Burmese citizenship;

(b) it s0, the number of such fami-
lies; and .

(c) steps taken to rehabilitate them
in India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nelra): (a) to (c). The Government
of India have no information on the
subject. Information has been called
for and will be placed on the Table of
the House when received.

Pay-Scale and Allowances of Govern-
ment Employees in NHTA.

828. Shri L. Achaw Singh: Will the
Prime Minister be pleased to state:

(a) whether the pay-scale and al-
Jowances of the Government employees
in NNHT.A. are the same as in Assam:
and

(b) if not, the nature of difference
in their scale of pay and allowances?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The pay scales
and allowances of Government em-
ployees in the NHT.A. are on the
same pattern as obtained for similar
categories under the Assam Govern-
ment except that the following ad-
ditional allowances have  been
sanctioned for the staff in NH.TA.
sonsidering the difficult conditions ot
living in that area:

(i) Special Pay of 33 113 per cent.
of basic pay subject to cer-
tain minima and maxima.

(ii) Non-practising allowance of
Rs. 100 per month to doctors
as private practice is not
allowed.

(iii} Free simply furnished re-
sidential accommodation.

(iv) Winter Allowance for five
months each year at 10 per
cent. of pay to officers and
staff drawing pay not ex-
ceeding Rs. 500 at certain
places.

Bxport of Medicinal and Pharmasenti-
F g 4

$31. Shri Amjad AH: Will the Min-
ister of Commerce and Industry be
pleased to state the steps thst are
being taken to increase the export of
medicinal and pharmaceutical  pro-
ducts?

The Deputy Minister of Commserce
and Industry (Shri Satish Chandra):
The following steps have been taken
to increase the exports of medicinal
and pharmaceutical products:—

(i) An Export Promotion Council
for chemicale and allied pro-
ducts, including drugs and
pPharmaceuticals has been set
up.

(ii) A trade delegation™sponsored
by the Cauncil visited West
Asian countries, Egypt and
East African countries in
November-December, 1858.

(iii) An Indian Pharmaceutical and
Chemical Products Exhibition
was held at Cairo to coincide
with the visit of the delegation
to that city.

(iv) A comprehensive report c¢n
the trade delegation’s visit;
and market survey reports on
pharmaceuticals in Egypt and
schedules of import duties in
Iran, Ethiopia, Ceylon, Thai-
land, Phillipines, Malaya etc.
have been published by the
Council.

Arrangements have been made
for the collection and circul-
ation of tenders, answering of
trade enquiries, establishing
trade contacts with importers
and their organisation through
the agency of the Indian Trade
Representatives abroad.

(v

~

(vi) Indigenous raw materials
manufactured by some of the
members of the Council are
made available to other mem-
bers who manufacture and
export finished products with



Agng Written Answers AGRAHAYANA 11, 1881 (SAKA) Written Answers2gof

‘such materials at concessional

rii) Facilities are provided for the
supply, by import or from
indxgenoua sources, of raw
materials to manufacturers
who undertake to export
medicinal and pharmaceutical
products against specific tar-
gets,

(viii) Drawback of import duty
and excise duty is allowed in
respect of some items i.e,
cough gyrups. The possibility
of extending the concession to
other items is under consider-
ation.

Zinc Sheets

Shri Warior:
9”22 Shri Kodiyan:
Shri V. P, Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the estimated annual require-
ment of zinc sheets for actual users
im the country;

(b) the percentage of requirement
met by import;

of zinc sheets
1956-57,

(c) the production
during the years 1955-56,
1957-.58 and 1958-59; and

(d) the total import of zinc sheets
during the above period, year-wise?

The Minister of Induastry (Shri
Manubhai Shah): Information is not
available for zinc sheets separately.
Particulars of the combined require-
ments, and percentages met by im-
ports in respect of zinc sheets/smp:.
are as folows:—

(a) The present annual requirement
of zine sheets|strips is estimated at
about 3,000 tons.

(b) At present about 9 per cent. of
the requirement of zinc sheets/strips
is met by imports.

(¢) Production figures of zinc sheets/
strips are available in the ‘“‘Monthly
Statistics of the Productian of Select-
ed Industries of India” published by
the Cabinet Secretariat, Central
Statistical Organisation.

(d) Figures of total import of zinc
sheets/strips  are available in the
“Monthly Statistics of the Foreign.
Trade of India” a publication of the
Department of Commercial Intelli-
gence and Statistics, Government of
India, Calcutta.

Aluminium

823. Pandit J. P. Jyotishi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Katni
in Madhya Pradesh and the area sur-
rounding it is full of bauxite; and

(b) if so, whether Government s
contemplating to establish an alumin-
ium factory at Katni?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). There is
a good quantity of bauxite deposits in
Katni area. There is no concrete
proposal at present for setting up an
aluminjum factory at Katni.

Heavy Electrical Equipment Factory
at Bhopal

824. Pandit J. P. Jyotishi: Will the
Minister of Commerce and Industry
be pleased to lay a statement show-
ing:

(a) the progress in the constructiom
and installation of the Heavy Electri-
cal Equipment Factory at Bhopal;

(b) the amount spent so far on (i)
machine and plant, (ii) buildings and
roads for the factory itself and (iii)
residential colony;

(¢) the amount to be spent for the
completion of the work on the above
noted items;

(d) whether the work is proceeding
according to schedule from both money”
and time points of view; and
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(€) whieri would the factory go into
full produstibn?

ThE Miuitet of Indusiry (Shrl
Mivubhal Shsk): (%) to (€). A state-
ment is laid on the Table {See
_Appendix II, annexure No. 48.]

Employees’ State Insuranoce
Corporstion

825, Shrimati Na Palchoudhuri: Will
the Minister of Labott amd Employ-
ment be pleased to state the total
amount of cash benefit paid to work-
ers in India by the Employees’ State
Insurance Corporation (State-wise)
during the quarter ended the 30th
‘September, 1959, as compared to the
<corresponding quarter in 1938?

The Deputy Minister of Labour
-(Shri Abid Ali):

Partitulars are given below:—

Quarter  Quarter

State ended ended

30-9-58 30-9-59

Rs. Rs,
AindhraPradesh 1,36,651  1.61,487
Assam . . . - 4,750
Bihar . . . 3.519 45,559
Bombay . . 25,48,214 27,93,088
Delhi . . . 2,38,610 2,80,378
Kerala . - - 154,597 2,26,784
Madhya Pradesh 3925.527  3,30,335
Madras . . . 7,38,656  8,56,233
Mysore . . . 1,119 2,73.521
Punjab . . . 54,996 68,405
Rajasthan . . 42,127 49,709
Uttar Pradesh . 4:25941 411,104
"West Bengal 1 1,16,191 10,83.844
TOoTAL 57,86,148 65 85 197

e —

*Scheme implemenied on 2P-9-68.
A.LR. Station at Cuttack
828. Shri Sanganna: Will the Minis-
ter of Informatien and Broadeasting

be pleased to refer to the reply given
to Unstarred Question No. 3014 on the

14th April, 1969 in mt of Al
India Radio Station at Cuitack and

state:

(a) whether tl¢ projramihes on a
regular basis hidve since been directed
to the Adivasi saress; and

(b) if not, the reasons therefor?

The Minister of lutormidtion and
Broadcasting (Dr Keskar): (a) and
(b). A fifteen-minute programme of
tribal music has been started from
November last and is broadcast every
Saturday.

Vilinge Housing Project Scheme

827. Shri Ram Krishan Gupta: Will
the Minister of Works, Mousing amd
Supply be pleased to state:

(a) whether thefe is a proposal to
reduce the ceiling of loan admissible
under the Village Housing Project
Scheme; and

(b) if so, to what extent?

The Deputy Minister of Wotks,
Housing and Sapbly (§hri Anfl K.
Chandn): (a) and (b). A suggestion
has been made that the ceiling of
loan assistance be reduced from the
existing figure of Rs. 1500 to Rs 7350
per house, except in the case of vil-
lages located within five miles of the
periphery of growing and congested
towns and cities, in respect of which
the ceiling may be fixed at Rs. 1250
per house. This suggestion has been
made in view of the desirability of
correlating the amount of the loan t»
the repaying capacity of the average
villager, and of using the limited
funds available, to grant loans to as
large a number of villagers as possi-
ble.

The fourth Housing Ministets’ Con-
ference receuntly held at Hyderabad,
which considered this question, hows-
ever, recommended that the maximum
amount of loan admissible under
the Scheme should be Rs. 2,500 or %
per cent. of the estimated cost of the
house, whichever is less. This recom-
mendation is under consideration.
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Dispiscod Persons in Tripura

. 828, Shri Dasaratha Deb: Will the
Minister of Rehabilitstion and Mino-
rity Aftairs be pleased to state:

(a) the total number of displaced
persons at Dharamnagar, Tripura,
who have settled in Khas land and
applied to Tripura Administration tor
bandobast of that land; and

(b) the steps taken to rehabilitate
such displaced persons in these Khas
plots and land?

The Deputy Minister of Rehabili-
tation (Shri P. 8. Naskar): (a) 28.

(b) 24 cases have already been san-
ctioned for cettlement and the rest ure
under consideration by the Tripura
Administration.

Indians kidnapped by Pak. Army

Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

829, {Shrimatl Maflda Ahmed:

(a) whether it is a fact that four
Indians were taken away by Pakistani
army men from  Khudipara in
Berubari Mouza on the 6th November,
1959: and

(b) if so, the details of the incident?

The Prime Minister and Minister of
External Aflairs (S8hri Jawaharlal
Nehru): (a) and (b). One Head Con-
stable and two constables of the East
Pakistan police entered Khudipara on
6th November, searched 13 houses and
took notes about the jute and gal-
vanised iron sheets in possession of
some of the villagers., About 125 Pak-
istani nationa's accompanied them.
The Pakistan Police Party arrested
four Indian nationals and took away
qne cycle to the Pakistan Border Out-
Rost at Kbalpara. All the four per-
sons including the cycle were, how-
ever, released later the same day. The
Head Constable of the Bast Pakistan
Pylice uso exphined to the lncal
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Indian police that his action was due
to his misconception about the actual
position of the viilage.

The Indian Deputy Commissioner,
Jalpaiguri, has taken up the matter
with his Pakistani opposite number.
Police patrolling in the area has also
been intensified.

Import of Chemicals

830. Shri Vajpayee: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether licences for the import
of silver-vitellin, silver-protorgol and
silver-nitrate have been issued for the
year 1959-60;

(b) if so, the country or countries
from which these chemicals are to be
imported;

(c) the total quantity for which
licences have been issued and the
quantity imported so far;

(d) whe'her these chemicals are
being manufactured in India; and

(e) if so, the reasons for their import
involving foreign exchange?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) Licences are issued on currency
area basis. Licences for silver-nitrate
have been issued on soft currency area
and those for silver-vitellin and silver-
protorgol (Argenti-Protenium) on
general and soft currency areas.

(¢) Licences are issued on value
basis. The value of licences so far
issued is as follows.—

Silver-nitrate
Argenti-Protenium.

Rs. 2,20,000
Rs. 56,000.

Informa‘ion regarding licences isgu-
ed for silver-nitrate from 1-10-1959 and
of imports made against the above
licences is not available.

(d) and (e). These items are under-
stood to be manufactured in the coun-
try in small quantities which are in-
adequate to meet the country’s te-
quirements. Hence impart is allowd
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anly for the shortfall of the require-
ments.
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Low Income Greup Heuse Ballding
Societies

832. 8hri Ram QGaridb: Will the
Minister of Works, Nousing and
Sapply be pleased to state:
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{(a) whether any Low Income Group
House Building Societies have bdean
registered in Delhi in the past twe
years; and

(b) if 50, which are the bona fide
societies out of them which have
requested the Chief Commissioner for
acquisition of land?

The Deputy Minister of Works,
Housing angd Supply (Shri Asil K,
Chands): (u) Ninety Co-operative
House Building Societies were regis-
tered in Delhi during the last two
years. There is no definite infor-
mation with the Delhi Administration
about the income of the individual
members of the Societies.

(b) The following fourteen Co-
operative Societies have applied to the
Chiet Commissioner, Delhi, for ac-
quisition of land:—

1. The South Patel Nagar Extens-
ion Co-operative House Build-
ing Society Ltd.

2. The Swatantra Bharat Co-
operative  House Building
Society Ltd.

8. The Rattan and Good Friends
Co-operative House Building
Society Lid.

4. The State Bank of India Staff
Co-operative House Building
Society Ltd.

5. The Nev Chetan Co-operative
House Building Society Ltd.

6. The Northern Railway Accounts
Employees’ Co-operative
House Building Society Ltd.

7. The Secular State Co-operative
House Building Society Ltd. -

8. The Gobind Co-operative Hous-
ing Society Ltd.

8. The Reserve Bank of Indis
Staff Co-operative Housing
Society Ltd.

10, The Ministry of Works, Hous-
ing and Supply Co-operative
Housing Society Lid. §
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11. The Vishal Delhi Co-operative
House Building Society Ltd.

12. The Low Paid Slum Dwellers’
Co-operative House Building
Society Litd.

13. The Kingsway Co-operative
House Building Society Ltd.

14. The Dehati Co-operative House
Building Society Ltd.

Ambar Charkhas in Punjab

833. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Ambar Charkhas
distributed in Punjab  State during
1959-60 so far;

(b) the number of Charkhas which
are in operation;

{c) the total quantity of yarn pro-
duced therefrom; and

(d) the steps taken to improve the
quality of yarn to be used in hand-
loom?

The Min'<ter of Industry (Shri
Manubhai Shah): (a) 12583; upto
September, 195Y.

(b) About 12 to 14 thousand.

(c) Approximately 44,000 lbs. during
1859-80 (upto September).

(d) The following steps have been
taken by the Khadi and Village Indus-
tries Commission to improve the
quality of yarn:—

(i) Financial assistance is being
given for refresher courses o
trained spinners, and for start-
ing ‘‘Sutar Ghars” to provide
follow-up service to spinners.

(i) Supervisory staff has been
appointed for follow-up ser-
vices,

(il}) Institutions have been m-
structed to exercise greater
care in se.ecting spinners for
training in Ambar Charkha.
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Tea Auctions at Calcutta

835. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
weekly tea auctions of the 16th
November, 1959 at Calcutta had to be
postponed;

(b) if so, the reasons therefor; and

(c) the extent of damage it has
caused to Tea Export Promotion?

The Minister of Commerce (Sbrt
Kanungo): (a) Yes, Sir.

(b)-At present teas sold in Calcutta
auctions  which are sent tp other
States or exported do not pay West
Bengal sales tax. With the promulgat-
ion of the Bengal Finance (Sales Tax)
(Amendment) Act, 1959 with effect
from the 28th October, 1959, it ap-
peared to the trade that teas sold in
Calcutta auctions meant for export or
sale in the course of inter-State traae
or stock transfers from West Bengal's
territories to other States, wou.d come
within the purview of 5 per cent sales
tax. Due to this uncertainty in the
trade circles, the tea auctions of the
16th November, 1959 were postponed.
The auctions were, however, resumed
on the 23rd November, 1959 after the
State Government agreed to exempt
from sales tax with effect from the
date of promulgation of the new Aect,
all sales of tea in the Calcutta auce
tions.
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(c) 1t is yet early to mssess the cor-
rect position but it is understoed that
no significant damage has been doncd
to our exports due to the postpone-
ment of the auction of 16th November,
1958.

Import of Milk Powder and Baby

Food

838. Shri Chandak: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) how much (i) skimmed milk
powder, (ii) whole milk powder and
(iii) baby food were imported in
1957-58 and 1958-59;

(b) what were the C.LF. prices of
each item;

(c) how much Indian and Foreign
currencies were spent in importing
each item in these two years; and

(d) how much foreign currency has
been provided for in the April-Sep-
tember, 1958 and October 1959-March,
1960 period for importing each item;

(e) whe'her any of these items has
been imported or is going to be im-
ported on any other account besides
these allocations; and

(1) if so, the details thereof?

The Minister of Commerce (Shri
Kanungo): (a) and (b). A statement
ig lajd on the Table. [See Appendix
II, annexure No, 49.]

Indian Forcign
currency currency
Re. Rs.
Shimmed milk powder
1957-58 57:65,619 4,96.0¢,341
1958-59 75:22,627 3,60,74,373

In other items, no Indian currency
wae involved.

" (d} The information cannot be
divulged in the public interest.
. {a)-and (f). Skimmed milk powder

has -been imported from US.A. un
PL. 480. -
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STATEMENT CORRECTING THE RE-
PLY TO U|S.Q. NO. 820, DATED
3-12-1988

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): It had
been stated by me in the written re-
ply to the Unstarred Question No. 820
by 8/ H. N, Mukerjee and
Muhammed Elias on 3-12-1958 that
the amount spent on the printing of
Government publications ete. in pri-
vately owned presses during the
years 1985-66 and 1956-57 was
Rs. 1,22,72,159-25 and Rs. 1,73,79,488°47
respectively. I regret to say that there
had been some error in compiling
these figures due to the fact that some:
subordinate offices sent their figures
direct to the Chief Controller of
Priniing and Stationery while their’
Administrative Ministries/Departments
also included these figures in the con-
solidated figures furnished by them,,

The correct figures for these two
years a« «'io for the year 1957-58 for
which I had niven an assurance to

supply the information to the Lok
Sabha afte: some time, are as under:—-,
1955-56 Rs. 55,34,365°43.
1956-57 Rs. 74,35,474-94.
1957-58 Rs. 89.42,588'14.

12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUEP UNDER MINES
Act

The Deputy Minister of Labour
(8hri Abid Al): Sir, I beg to lay on
the Table, under sub-section (7) of
Section 59 of the Mines Act, 1952, @
copy of each of the following Notifi-
cations: —

(i) G.S.R. No. 1250 dated the
14th November, 1859 making
certain amendment to the
Mysore Gold Mines Rules,
1953. (Placed in Library. See
No. LT-1729/58).

(ii) G.S.R. No. 1251 dated the
14th November, 1858 contain-
ing the Mines Creche Rules,
1950, {Placed in Library See
No. LT-1742/59.3
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DR SUPPLEMENTARY
GRANTS (GENERAL)

The Minister of Finance . (Bhri
(Morarjl Desai): I beg to present a
statement showing Supplementary
Demands for Grants in respect of the
Budget (General), for 1959-60.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIFTY-SECOND REPORT

Sardar Hukam Singh (Bhatinda):
I beg to present the Fifty-second Re-
port of the Committee on Private
Members’ Bills and Resolutions.

———

STATEMENT CLARIFYING INFOR-

MATION PREVIOUSLY GIVEN RE.

REPORTS OF THE REGISTRAR OF
NEWSPAPERS

The Minister of Information and
Broadcasting (Dr. Keskar): In the
debate on the Annual Report of the
Registrar of Newspapers on Novem-
ber 24, there was a reference to the
question of authentication of titles
and allowing similar or same titles
to those of existing papers. In this
connection, 1 would like to add a
further clarification to what 1 had
said in the course of the debate so
that the factual position, as it is to-
day, might be fully known to the
House and no misunderstanding takes
place.

According to the proviso to Section
6 of the Press and Registration of
Books Act, it is possible for the Magis-
trate to allow the same title to a new
newspaper provided the proprietor re-
mains the same and he (that is, the
proprietor) has no objection. ‘This
might not apply to a similar title, i.e.
a title slightly different from the one
which is already in use but which by
its simflarity suggests the existing
paper. Where the proprietorship is
not the same, it js necessary for the
Magistarte to satisty himself whether
the proposed title is not the same or
similar to that of an existing news-

paper.

ing Ingormation pre-
viously given re.
Reports of the
Reg.strar of
Newspapers

There was only one exception to
this and that was the case of the
Delhi ‘Hindusthan Standards’. The
workers employed in the ‘Hindusthan
Standard’ published from Delhi had
represented to the Registrar and the
District Magistrate that in view of
their agreement with the original
owners concerning the rights, etc. and
in view of its being carried on by
the workers themselves the title Delhi
Hindusthan Standard might be per-
mitted, This was allowed, therefore,
as a special case. However, it was
later on felt that, the implications of
any further permission of this sort
being many, such exceptions might
not be recommended hereafter.

Since then, the provisions of the
Act regarding authentication of titles
which were considered to be the same
as, or similar to, existing newspapers
have been strictly enforced. This was
considered necessary in view of the
Wage Committee’s recommendations
regarding chains, groups, etc. In the
case of an Allahabad paper, a request
for the same or a similar title was not
allowed

There is, however, the rather diffi-
cult question of how the provision
relating to similarity of titles can be
enforced in the case of an  existing
simultaneous publication which splits
up into independent units. In such a
case the printer and publisher being
the same, there is continuity and
under the law it is not necessary for
person concerned to file a fresh dec-
laration. In these circumstances, the
questjon of allowing a title does not
arise. Even if a fresh declaration were
to be filed because of a change of
printer or publisher, the publication
cannot be treated as a new paper but
would have to be regarded as an exis-
ting and continuing newspaper. Gov-
ernment are at present examining this
aspect of the question.
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1205 hrs.

TRIPURA LAND REVENUE AND
LAND REFORMS BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): On
behalf of Shri G. B. Pant, I beg to
move for leave to introduce a Bill to
consolidate and amend the law relat-
ing to land revenue in the Union
territory of Tripura and to provide
for the acquisition of estates and for
certain other measures of land re-
form. -

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to land
revenue in the Union territory of
Tripura and to provide for the ac-
quisition of estates and for certain
other measures of land reform.”

The motion was adopted.
Shri Datar: I introducet the Bill

18.06 hrs.

KERALA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL
—contd,

Mr. Speaker: The House will now
proceed with the further considera-
tion of the following motion moved

of Powers) Bl

by 8Shri B, N. Datar on the 37t Nov-
ember, 1939, namely:—

“That the Bill to confer on the
President the power of the Legis-
lature of the S.ate of Kerala to
make laws be taken into con-
sideration.”

With the extension of time by half
an hour, the total time allotted was
2 hours 30 minutes out of which only
22 minutes remain. It is agreed that
half an hour should be set apart for
clause by clause consideration. Shri
V. P. Nayar was in possession of the
House. He has already taken 8
minutes. I will give him four minutes
more. The hon. Member is capable of
condensing all his remgrks within
that time,

Shri V. P. Nayar (Quilon): That is
true, Sir. But, 1 have more points of
a fundamental nature to raise.

Mr. Speaker: All
take 7 more minutes.

Shri V. P. Nayar: Sir, yesterday
as the House rose, I was trying to
establish that neither the Mover nor
any of the supporters had established
any case as regards the necessity for
the Bill.

right; he will

If you read the Statement of Ob-
jects and Reasons, as also the speech
which the hon. Minister made at the
time of moving the Bill, you will find
that this is nothing but a subterfuge.
The hon. Minister has not cared to
take the House into confidence. He
has not placed all his cards on the
Table.

1208 hrs.

[{Mr. DEPUTY-SPEAKER in the Chair]

In arguing out his case, he has con-
veniently forgotten that some Mem-
bers in this House have some sensc
left in them. If you read the State-
ment of Objects and Reasons, you
will find that the hon. Minister states,
“Such legislative measures as may be

*Published in the Gazette of India
dated 2-12.59.

Extraordinary Part n-section. 2,

{Introduced with the recommendation of the President,
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for the State can be taken
up”. 1 would ask him to state what
are such legisiative messures, Can't
he tell the House that there are the
messures which are necessary? You
will remember that the President took
over the administration of Kerala
some four monthg ago. For all these
four months, it has never been found
necessary. If it was found necessary,
the way was open to the hon. Minis-
ter to introduce a Bill

He talks much about Parliament
having no time. 1 would ask in all
humility whether the hon. Minister,
before he brought forward this mea-
sure, ever cared to consult ei her
the Speaker or the Business Advisory
Committee. How can he say that
Parliament will have no time when
we are here. The Minister says that
pecause Parliament will have no time,
he wants us to delegate the powers
% the President. This is something
which is very serious. [ think the
hon. Minister had no business to write
like that in the Statement of Objects
and Reasons. I can understand if he
had taken the view of the Speaker or
the view of the Business Advi-ory
Committee and found it that there
was no possibility to get some two
hours or threc hours for such Bills.
Not having done so, coming to the
House and saying that it will not be
possible for Parliament to discuss
them, according to me, should be
taken very serious note of.

What is his contention? What is
the point on which he wants us to
give powers? He says, it would
appear that the proper course is for
Parliament to delegate this power.
Surprisingly, we find there is a depar-
ture from what was followed last time
when the State of Travancore-Cochin
had President’s Rule. Then we found
that only Members from the Kerala
“State as it wag later on constituted-—
because the States Reorganisation
Committee had decided and the new
State had not been formed-—those
members who represented the seats

Legislature 2922
(Delegation of
Powers) Bill
from the State of Travancore-Cochin
and the remaining seats of Kerala
alone constituted the Advisory Com-
mittee. What is the necessity to
enlarge this commit'ee to 35? The
hon. Minister himself contradicts
what he had said earlier. As he was
speaking, he said:

“Because all these questions that
arise are not necessarily confined
in their import only to Kerala.
There are broader questions, ques-
tion about land legislation......
—he has let the cat out of the bag;
land legislation is what he wants to
amend—

...... questions about a number
of other matters, where the other
Members of Parliament would
like to interest themselves and

to tender proper advice to the
President."

In all humility I ask: if the hon.
Minister thinks that the other sections
of the House will be interested, how
is it that the Speaker can nominate
35 people and they and they alone
can have interest? That is exactly
the reason why 1 want such matters
te be discussed in the House. To that
he is not agreeable.

Whatever he may say, the reason,
the design, the malicious intention, ig
obvious, because last time when the
administration of the State of Travan-
core-Cochin was taken over, the re-
presentatives from that State gave
the Congress Party here a majority.
What is the position today? Out of
18 Members, every one knows ten
people belong to the Communist
Party. Therefore he has found out
a very ingenious argument that other
sections of the House are also possi-
bly interested and therefore we must
enlarge the committee. I can sece no
other reason except the fact that to-
day if the membership of the consul-
tative committee is confined to Mem-
bers from Kerala, there will be a
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[Shn V. P, Nayar}
majority for the Communist
ty and it would be rather awk-
.ward, and when the majority deci-
sion of the consultative committee is
taken, the President may not like to
.depart from it. What does the Pre-
sident do? The hon. Prime Minister
has stated once or twice before that
although the President acts, he does
aot act on his individual responsibi-
lity; he acts on the advice of the
Home Minister. If that is so, what is
the necessity for all this?  This is
not the procedure.

If the Bills were properly introdu-
ced and if during the course of the
session it is not found possible to
take them up for discussion, one could
have understood the hon, Minister
coming on the last day and getting
such a Bill passed. Here, four months
they have waited in vain; for four
months they have had nothing to re-
port to Parliament about the necessity
to amend any existing law. For four
months they never thought of one
gsingle piece of legislation, which was
necessary for the State of Kerala in
the interests of the entire country as
is now sought to be made out, to be
brought before us, and now he Bays
there are only two months. The ses-
sion will go up to the 20th or 22nd
of this month. Afterwards, within
a period of two months there will be
elections. Within these two months
unless the President modifies certain
enactments he would have us believe
that the heavens would fall on the
State of Kerala. Nothing of the kind
at all. Where is the necessity for this
within these two months when for
four months they did not find the
necessity, and even when they bring
this legislation today, not a single
specific instance about the necessity to
‘change any provision of any enact
ment hias been brought before us,
and he wants blanket powers to be
given, 1 object to it; notmcrelydo
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of Powers) Bill

conveniently slept over the mattor
and today they have suddenly woken
up and found that some measure o
emergency may arise in the future
and the President must be armed
with this power.

The reason is very obvious. We
all know that the Government of
India wants to tinker with some of
the Bills which have been passed by
the Kerala legislature. It is obvious
also because, though inadvertently,
the hon. Minister has specifically re-
ferred only to land legislation. He
has not referred to the Court Fees
Act, he has not referred to the Agri-
cultural Indebtedness Relief Act, no
other Bill has been referred to. He
has referred specifically to the ques.
tion of land legislation, and we know
what the policies of the Government
will be.

But I give this warning, that if the
land legislation is touched, the mil-
lions of people of Kerala will not to-
lerate it. We will have our Govern-
ment soon, and we will certainly take
the earliest opportunity to undo harm
that may be done if it is the inten-
tion of the hon. Minister to bring
forward any amendment which the
people will not take to.

The hon. Member from there said
that Bills have been passed with a
narrow majority, but is it envisager
in any povision that a Bill, in oder
to get the assent of the President,
should have such and such a majority?
It is only in the case of an amend-
ment of the Constitution that such a
thing is provided. Any Bill which
has a majority of a House which is
constituted according to law must
naturally go to the President and the
President must assent. But here
these are Bills which were passed
long before the hon. Member . and
friends over here thought of the Vime-
chana Samiti. These were Bills be.
fore the President, and at the time
the Proclamation was discussed and
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immedistely before the Home Minister
made his reply, I had specifically
pointed out that betause article 201
had not been included, it would
create some trouble, and then the
Home Minister, not Shri Datar, but
Shy’ Pant himself, gave me the assu-
7piace that the matter would be looked
“mto and if necessary—the words are—
“a_ supplemen‘ary Proclamation will
be issued”. Where is the supplemen-
tary Proclamation? Without issuing
that supplementary Proclamation,
and after having held up all the Bills
pending before the President, now
to come before the House and say
that this is necessary is, according
to me, showing the maximum quan-
tum of discourtesy to this House, and
T think all sections will join with me
in requesting the hon. Min-
ister not to pursue this Bill.

I am also surprised at the lot of
misplaced enthusiasm which has been
manifested by friends of the Praja
Socialist Party on whatever hapvened
in Kerala, and at not one of them
getting up today to oppose this abno-
xious legislation.

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): Ex-
cept the two hon, Members opposite,
all others have supported the provi-
sions of this Bill.

Shri Narayanankutty Menon (Muk-
andapuram): I am sorry you are
wrong. Three.

Shri Datar:
three.

All right, let it be

Mr. Deputy-Speaker: When only a
few Members have spoken this argu-
ment should not be used, because then
I shall have to see that I accommodate
larger number of Members, When he
said two had opposed it, the voice
came that three had opposed and two
supported it.

Shri Narayanankutty Menon: So,
the Bill goes,

Legisiature 2926
(Delegation of
Powers) Bill

Mr. Deputy-Speaker: When there is
limited time, this cannot be a test,
because if others had been accommo-
dated, we do not know what would
have happened. :

Shri Datar: Two points were mainly
raised by the hon. Members. One was
that the principle of provincial auto-
nomy was being wrongly in‘erfered
with, and the second was that article
201 of the Constitution has been pur-
posely abrogated and is not sought to
be revived for ulterior purposes. My
hon. friend Shri Menon went to the
extent of saing that is was a sinister
move.

I may point out that all along, on
the numerous occasions whenever the
President had to take over, article 201
had been abrogated. It is not only
now that it is not being sought (o be
revived, but it is a natural corollary
to the dissolution of a State Legislative
Assembly. Under the circumstances,
nothing new has been done so far as
the present Bill is concerned,

Shri V. P. Nayar: May I ask why the
Home Minister then said a supplemen-
tary Proclamation might be issued if
it was found necessary?

Shri Datar: If the hon. Member
will have some patience, I shall ~eply
to all the questions.

Shri V. P. Nayar: I have ample
patience.

Shri Datar: I did not interfere with
him. Let him kindly follow what I
say. I shall try to reply to all the
points that my hon. friend has raised.
(Interruptions) .

Mr. Deputy-Speaker: Should I ask
him to sit down now?

Shri Narayanankutty Menon: He
takes it in a very bad spirit, this in-
terference.

Mr. Deputy-Speaker: No no. That
is not good spirit that has been com-
ing from here,
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Shri Datar: [ wish to point out that
on all the previous occasions like the
present one, article 201 was abrogared
when the President took over the ad-
.ministration of a State, and that was
in consonance with the principle tnat
when a Legislative Assembly is dis-
solved, naturally there can be no ques-
tion of retaining the powers under
article 201 to the President. That was
the reason why in this particular
case also when the Proclamation was
issued naturally article 201 could not
remain in operation.

My hon. friend contended that the
Home Minister stated that this ues-
tion would be considered. I reiterate
what he stated. He pointed out that
if it became necessary, the question
of issuing a supplementary Proclama-
tion would be looked into not that he
stated that article 201 would necessari-
ly be revived. Let the matter be
understood very clearly.

We found that there were certain
Bills which had been received from the
former Ministry in Kerala; three DBills
had already been received, and ;ubse-
quently, one more Bil] also was re-
celved after the Proclamation, Within
a few days after the Proclamation, the
question came up before Parliament.
We had to consider the question
whether it would be merely sufficient
to revive article 201 and consider the
question of granting consent or with-
holding consent. Under article 20!,
the President is not bound to give his
assent, as my hon. friend pointed out;
under this article, it is open to the
President either to grant assent or to
refer the Bill back to the State legisla-
ture. So, it is not that as a matter
of course, the President is bound to
give his assent whenever the Bills are
referred to him by the Governor of a
State.

Here, in this case, further events
have happened and that should be
taken into account. When the Presi-
dent took over the administration of
the Kerala State, he became, on be-
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(Delsgirion - 2028
of Powerss B8 2
half of Perliament, responsibis for the
whole administration of the = Kersla
State. Under these circumstances, the
powers ag well as the responsibilities
of the President are far larger than
would be the case if only article 201 is
to be considered.

Shri A, K. Gopalan (Kasergod): On
a point of clarification.,...

Shri Datar: Any clarifications might
be asked for afterwards. First, let
me finish my speech.

1 was pointing out that a number of
Bills had been received. The Speaker
has already ruled that it is not neces-
sary to go into the merits of the
various Bills at this stage, because it
would be open to the President to
place certain Bills befcre the consul-
tative committee that has been provid-
ed for in this Bill. Therefore, I shail
not be going into the details or the
merits of the various Bills to which
my hon. friends have drawn pointed
attention, May I, however, point out
in a general way that in respect of
one, certain definite proposals had
been made by the Planning Commis-
sion, and they were not carried out?
In respect of another Bill, the Reserve
Bank of India who had to be consulted
had made certain suggestions, which
also will have to be considered with
the respect that it deserves. Under
these circumstances, when the Presi-
dent himself was the administering au-
thority on behalf of the Kerala State,
then he had to look at those Bills from
a larger angle of vision, and, *here-
fore, it was considered that instead of
having the powers revived under arti-
cle 201, it would be better to have a
proper scrutiny of all these Bills, be-
cause now, the President was seized of
the power of the whole adminis‘ration,
and the Parliament had the legislative
authority in this respect. Then, it was
considered that besides these four Bills
that were there, there might be vther
Billg also.

Last time, we found, as I mentioned
in my opening gpeech, that it was very
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certain Bills; with the greatest diffi-
culty, we could carry through two
Bills in both the Houses of Parlia-
ment. Under these circumstances,
is a matter which is to be fully noted,
that Parliament might find it wvery
difficult to deal with individual pieces
of legislation, so far as a particular
State is concerned, That is the reason
why the present Bill has been brought
forward. May I assure the hon. Mem-
bers of this House that the provisions
of all the Bills will be looked into
very carefully, and only when it is
found that any changes are necessary,
will the Bills with the changes intro-
duced therein be placed before
consultative committee,

My hon, friend opposite was not
happy at the fact that the Members
from other States also would be on
thig consultative committee. May I
point out here that Kerala is now
under the President’s rule, and it is
the responsibility of the whole Pariia-
ment and not merely the hon. Mem-
bers from Kerala, to see to it that the
administration is carried on properly,
and to see to it that proper legislation
is passed?

Shri V. P. Nayar: My hon.
made a mistake then in 1956,

triend

Shri Datar: May I further point out
that on a number of previous occa-
sions, except one or two, this had Lol a
the practice that wags followed, namely
to have Members from other States
also on the consultative committee.

My hon. friend on this side of the
House contended, and he took rather
a technical view, that the formation of
a consultative comm:titee was uncon-
stitutional, I may point out that it is
not unconstitutional at ail. In fact.
when the Constitution does not say
anything particularly, it was open to
the President or the Government not
to have asked for the formation of a
consultative committee, but Govern-
ment are anxious to interest the Mem-
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bers of Parliament in the various
pieces of legislation that they desire to
carry through. So, I may inform my
hon. friend that this is a piactice
which is not against the provisions of
the Constitution, and that practice is
being followed almost in every case, it
has been followed in the present case
also, namely the practice of having not
only a consultative committee, but =
consultative committee having 1l the
Kerala Members in both Houses of
Parliament on it, plus some hon. Mem-
bers from the other States also. That
is because, as I have stated, certain
Billg are of a very important character,
and we have to take into account the
views of the Planning Commission, and
the views of the Reserve Bank,
amongst others. It was only under
these circumstances that it was consi-
dered proper that on the consultative
committee that has been provided for
there ought to be Members from other
States as well. Let not the hon Mem-
bers from Kerala think that they alone
are interested in the welfare of the
Kerala State. All of us, at the all-
India leve}, and all the hon. Members
of this House are interested as vitally
in the development and welfare of the
Kerala State, ag those to whom my
hon, friend Shri V, P. Nayar has
made a reference.

2930

Thercfore, I may point out that what
has been done is that a perfectly pro-
per procedure has been followed by
us. Therefore, so far as this Bill is ~on.
cerned, we need not go into the larger
questions, because this has now been
hallowed by convention. Parliament
has given such pawers to the Pres:dent
on previous occasions, and we have
maintained to a large extent the desire
of the President to have a proper con-
sultation with the hon, Members; that
is possible through the consulta-
tive committee.

Lastly, we have further made a pro-
vision that after the President issues
his Acts, wherever he considers neces-
sary, after consulting the consultative
committee, they-will have to be placed
before Parliament; and if Parliament
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makes any changes, then, naturally,
the President will accept those
<hanges.

_ Then, my hon. friend made certain
.observations which were needlessiy
vehement, though they had absolutely
nothing to do either with the ments
©of this case or relevancy to this
Jparticular Bill. May I point out that
the authority of the State Legislature
will not be taken away at all? Under
the Constitution, you will see that
whenever the President passes any
Act for that particular area, it re-
mains in force only for one year after
the President’'s powers have been
withdrawn. When the new legislature
.of the Kerala State comes into being,
it would be perfectly open to them
to pass such pieces of legislation as
they are concerned with. But, so far
as the present position is concerned, it
is our duty not merely to consider the
present Bills that we have, but also to
conceive of possibilities that other
matters of an urgent nature ~alling
for emergent legislation might :rise.
The President’s rule will have to go
on for some months more. We are
anxious to have elections as early ar
possible, but there is no knowing that
the need for an emergent legislation
may or may not arise there, becausc
the administration is there, and cer-
tain questions may arise, Therelore.
general powers have been taken, not
special powers for these Bills only.

My hon, friends are obsessed may I
say, with the idea that this Bill has
been brought forward solely for the
purpose of dealing with. .. ..

Shri Narayanankutty Menon: May
‘1 ask for clarification of one position?
The hon. Minister stated that ‘We are
anxious to have elections as far as pos-
gible.’. ...

Shri Datar:
possible’.

Shri Narayanankutty Menon: No,

the hon. Minister said ‘as far as possi-
ble’,

No, I said ‘as early as
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Shri Ditar: I said ‘as éasly &s pos-
sible’.

Shri Narayanankutity Menon: Let
the hon, Minister accept the correction.

Shri Datar: As early as possible.
Elections are going to be held u
early as possible,

Shri V. P. Nayar: Now we accept
the correction.

Shri Datar: In fact, they are an-
xious to postpone it by at least some
months. Some hon. Members of Par-
liament saw me when I was at Trivan-
drum and they desired that the elec-
tions should not be held~as now sche-
duled. In fact, they were anxious to
postpone it for at least a month or
two. So the desire for postponcment
is on their part, whatever the reason
may be—I am not here concerned with
the reason. We are anxious to hold
the elections as early as possible, and
I repeat that the elections will be held
as early as possible. But still inas-
much as the President’s administration
is there, certain questions are likely
to arise which would call for imme-
diate legislation. That is the reason
why this Bill has been brought for-
ward.

Shri Narayanankutty Menon: We
can assure the hon. Minister that we
are not anxious to postpone the elec-
tions. If we had been anxious to post.
pone the elections, we would have
voted yesterday against the Constitn-
tion (Eighth Amendment) Bill and
postponed the elections for six months.

Shri Datar: 1 would not say any-
thing about what happened yesterday.
We know what the hon. Member and
his friends did. We know how they °
voted. I am not here to enter into
that questién because it is irrelevant
to my purpose. Let him only congider
what they did and whether the pur-
pose they had in view was accomplish-
ed. Let them consider it in cooler
monents, That is 411 I ten say,



2933  Kerola State AGRAHAYANA 11, 1881 (SAKA)

i

So far as thé present Bill is con-
cerned. we are anxious to consider not
only these four Bills but other matters

lgo, it and when they arise during the

resident’s administration. It jg for
these reasons that this particular Bill
has been brought forward. Let not
bon. Members think that there is any-
thing either sinister or ulterior about
this It is a perfectly normal and na-
tural form of procedure. We did not
bring forward such a Bill during last
Session because we were considering
as to what should be done.

After all, as the House is aware,
after the President took over, we had
30 dbring conditions down (o normajcy.
That has to be noted. Here hon. Mam-
bers have pointed out how conditions
were improving. At the other end. we
had to take every step to see that the
conditions improved. Here we had to
cansult a number of concerned Minis-
tries. We had to consult the Planning
Commission, the Reserve Bank of
India and others. That was the reason
why no steps could be taken during
the last session of Parliament for
action on the lines that has now been
proposed in this Bill.

I would again submit that this Bill
is brought forward only with the de-
sire to facilitate the passing of neces-
sary legislation as early as possible
t!ter consulting the Consultative Com.
n-uttee

: Shri A. K. Gopalan: Under article
201 of the Constitution, has the Presi-
dent got any right to make changes in
the Bill?

Shri Datar: All these questions will
be considered by {Re President.

Shri A. K. Gopalan: I want to know
whether under article 201 the Presi-
&dent has got the Tight to make changes
and alterations in the Biil himself or
whether he has got the right only
4p make spme recommendations. -
"..‘) .. . -
<! kel ;mw. ,Thl.t is- a quastiop og
$pterprstation .of the Censtitution. o
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shri A, K. Gopalan: What is the
hon. Minister’s interpretation of it?

Shri Datar: We have certain powers
under article 201...

Mr. Deputy-Speaker: He should
not ask for interpretation. He should
put his own construction, whatever
he feels.

shri A. K. Gopalan: What is the
copstruction that the hon. Minister
puts on the article?

Mr. Deputy-Speaker: It cannot be
of any material assistance or advan-
tage to the hon. Member, even if he
gives it.

Shri A. K. Gopalan: According to
me, under article 201, the President
has no right to make changes in the
aill.

Mr. Deputy-Speaker: He can hold
his view.

Shri V. P. Nayar: There cannot be
any other view.

Mr. Deputy-Speaker: There are al-
ways two views.

shri V. P. Nayar: It cannot be.
Article 201 is so specific.

Mr. Deputy-Speaker: Then why
should he ask the hon. Minister?

sh:i V. P. Nayar:

Because he is
avoiding the issue. B

Mr. Deputy-Speaker: If he is sure
that it is specific, then no question
arises.

shri V. P. Nayar: He avoids it

Mr. Deputy-Speaker: The question
bandd Y
“That the Bill to confer on the -

' President the power of the Legis-. *
© ipture of the Staté of Kerala to '
- ghake laws be taken lnto coml-"’
-'meratmn" ; o

o
‘The motion wuc adopted. . wz
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Mr. Deputy-Speaker: Clause 2 has
0o amendments.

The question is:

“That clause 2 stand part of
the Bill”.

The motion was adopted.
Clause 2 was added to the Bill.

Clause 38— (Conferment on the
President of the power of the State
Legislature to make laws)

Shri B. C, Kamble (Kopargaon): I
rise to a point of order. I raised it
at the consideration stage, but the
Speaker was pleased to say that un-
less I wanted to oppose the motion
for consideration of the Bill, I could
raise it at the time the relevant
clause was under consideration.

There are two points. One is that
the provision contained in sub-clause
{2) of clause 3 goes beyond the
suthority of the Proclamation. Here
power is to be delegated. That is all
right. But the Parliament can dele-
gate the power which it has. Parlia-
ment cannot delegate a power which
it has not, that is to say, Parliament
cannot make a law when it is not in
session.  Parliament cannot enact
when it is not in session. Therefore,
the power to delegate the power to
make any laws when Parliament is
not in session is not within the com-
petence of this House. Therefore, I
8m raising this in the form of a point
of order.

Mr. Deputy-Speaker: The power of
Parliament to enact legislation is there
even when it is not in session. The
power is there. Whether it can be
exercised during that time on account
-of its not being in session, is a dif-
ferent thing. But the power is not
taken away by the Constitution or
any other thing, ‘when it is not in ses-
sion. It can make lawg at any mo-
ment. The duration or interval bet-
‘ween two sessions cannot deprive
Parliament of this power.
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Shri B, C. Eamble: My point is:
When it is not in session, can Paslia-
ment make any law? My submission
is that only when Parliament assem-
bles and sits and there is a sessiom,
then alone can Parliament meke &
law; otherwise, Parliament cannot
make a law. I am not saylng with
regard to the interval; there may be
interval or there may not be interval.
Parliament may go on sitting contin-
uously. That is quite a different
thing. But Parliament can make
laws only when it is in session,

Mr, Deputy-Speaker: When the hon.
Member is asleep, he loses the power
of writing. But that does not mean
that after he gets up, he cannot write.

Shri B. C. Kamble: That iz not it.
Can Parliament make a law when
Parliament is not in session? That js
my point.

Shri Naragasankutty Menon: The
point ig clear,

Mr. Deputy-Speaker: Let him oon-
clude,

Shri B. C. Kamble: I submit that
Parliament cannot confer power upon
the President or delegate power to
the President to make laws when
Parliament is not in session. There-
fore, only when Parliament is in ses-
sion, during that period, the Presi-
dent can through that authority make
any laws as suggested in the Bill. I
have tabled ap amendment to the
effect that only when Parliament is
in session, the President should be
authorised to make laws. My amend-
ment No. is 13. It says:

“for ‘whether Parliament iz or
is not in session’ substitute ‘when
Parliament is in session’. -

This is one point of order.

Another point which I want to raise
has really already been stated. But
I would make a further submission.
A Proclamation is issued in two coh= .
tingencies or for two purposes. One
is if there is a failure of the machi-
nery. The second iz, maintenance of
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the form of the Constitution. Under
articie 357, under which this Bill has
come before this House, there is a
gpecific procedure prescribed whereby
Parliament can delegate the power to
the President or authorise the Presi-
dent to delegate the power to some
other authority or that authority may
delegate that power which is confer-
red on or delegated to it, to some
other authority. These are the things
envisaged. That is to say, during the
Proclamation a particular procedure
has been presgribed under article 357.
Thig article forbids any other proce-
dure, namely even the constitution of
a Committee, may be of the Members
of this House, may be of any other
House. Therefore the procedure
which is prescribed under this parti-
cular article must alone be followed.

Now a Proclamation is issued and
the Ministry is dismissed. Why? Be-
cause of two reasons. Ome is there
is failure of the machinery and the
other is that the form of the Consti-
tut‘on should be maintamed. It is a
serious matter. You have got to
maintain the form. You cannot say
that there has been a practice. The
practice was against this very article.

I submit that if there had been a
practice or precedent, it was against
the article—357. Therefore, I have
tabled an amendment to that effect.
The form should be maintained. The
procedure followed should be to
authorise the President to delegate,
subject to such conditions as he may
think fit to impose, the power so con-
ferred to any other authority to be
specified by him in that behalf.
Therefore, it is mandatory and obli-
gatory on the Government and they
cannot go against the provisions of
this article.

These are the points on which I
expect your ruling.

Shri Narayanankutty Menon: |
will spesk strictly on the point of
order and not on the merits of the

Legislature 20938
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Bill. I think that point of order
cannot stand as far as the interpreta-
tion of that artic)e is concemed be-
cause the legislative power of the Par.
liament iz there when it is sitting
and when it is not sitting the legis-
lative power is in the form of the
power of the President to issue Ordi-
nances. Therefore, no specific autho-
risation is necessary so far as the
President is comcerned.

Mr. Deputy-Speaker: The power is
there; but it cannot be exercised.

Shri Narayanasnkntty Menon: It
can be exercised by means of an
Ordinance. There is no necessity in
this Bill to confer a separate power
on the President when Parliament is
not sitting.

Shri B. C. Kamble: 1 invite your
attention specifically to article 357(c).
There is specific mention of ‘when the
Parliament is not in session’. It
reads:

“for the President to authorise
when the House of the People is
not in session expenditure from
the Consolidated Fund of the State
pending the sanction of such ex-
penditure by Parliament.”

That is to say, the only contingency
expected by the framers of the Cons-
titution during the period when the
Parliament is not in session is with
regard to the sanctioning of expen-
diture. So far as that provision is
concerned only that power could be
exercised. That appears to be the
intention of the framers of the Cons-
titution.

Pandit Thakar Das Bhargava
(Hissar): I am rather surprised at
the point of order raised by mv hon.
friend. According to article 356, the
result of the Proclamation is to
declare:

“that the powers of the Legisla-
ture of the State shall be exercisable
by or under the authority of Par-
liament;”
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So, Parliament is substituted for
the State Legislature so far as legis-
lative authority is concerned. You
will find from article 357, that—

“Where by a Proclamation
iesued under clause (1) of article
356, it has been declared that the
powers of the Legislature of the
State shall be exercisable by or
under the authority of Parlia-
ment, it shall be competent—

(a) for Parliament to confer
on the President the power of the
Legislature of the State to make
laws,.... ”

If the Parliament confers that
power of the State Legislaturc on the
President to make laws, then the
question is whether that Legislature
itself could make laws whether the
Parliament is in session or not. Sup-
pose the Parliament is not in session.
The Legisiature of the State has the
power. It can make laws. That
power is conferred on the President.
The question whether Parliament is
in session or not does not arise.

My hon. friend has referred to
article 357(c) and says that the
power of the President during the
period when Parliament is not in
session will be only to sanction ex-
penditure from the Consolidated
Fund of the State. It is not specifi-
cally said so.

My submission is that the entire
powers of the State Legisiature are
given to Parliament and the Parlia-
ment is asked to give that power to
the President. Then the President
can certainly make laws whether Par-
liament is m session or not. So this
point does not arise. We give the
entire powers to the President and
therefore he is competent to make
any law if he feels so. Therefore,
tb my mind, the two ponts of order
raised by my hon. friend are of no
validity at all.

B8hri C. R. Pattabhi Raman (Kum-
bakonam): May I point out that_the
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inherent powers of Parliament are
always there. We are now dealing
with the emergency provisions.
Clause (1) of article 357 very clearly
says:

“Where by a Proclamation issued
under clause (1) of article 358, it
has been declared that the powers
of the Legislature of the State
shall be exercisable by or under
the authority of Parliament, it shall
be competent—

(a) for Parliament to confer
on the President the power of the
Legislature of the State to make
laws, and to authorise the Presi-
dent to delegate, subject to such
conditions as he may thmk fit
to impose.

I will leave it there. And then, it
says—

“(b) for Parliament, or for the
President or other authority in-
whom such power to make laws
is vested under sub-clause (a),
to make laws conferring powers
and imposing duties....”

and, thirdly,

“for thc President to authorise
when the Houre of the People is
not in session expenditure from the
Consolidated Fund of the State
pending the sanction of such ex-
penditure by Parliament.”

Then, clause (2), it says:

“Any law made in exercise of
the power of the Legislature of the
State by Parliament or the Pre-
sident or other authority re-
ferred to in sub-clause (a) of
clause (1) which  Parliament
or the President or such autho-
rity would not, but for the
issue of a Proclamation under
article 356 have been competent to
make shall, to the extent of the
incompetency, cease to have effects

It is the inherent power and nrticle
357 v:ovxda for it
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Shri Datar: May I point out that
there is no substance in the points of
order raised by my hon. friend.
Under article 356(b) what happens is
this. When a Proclamation is issued
the President declares that the power
of the Legislature of the State shall
be exercisable by or under the autho-
rity of Parliament. Then, subse-
quently, the Proclamation is ap-
proved by Parliament. When this
Proclamation was approved by Par-
liament during the last session it
meant that the authority of the State
vested in Parliament. Now, Parlia-
ment can legislate at any time it
pleases. It would not be correct for
my hon. friend to state that Parlia-
ment’s powers are only during the
session of Parliament. The powers
are there for all time and it would
be open to Parliament to meet if
necessary in a special session and
pass any legislation. Under these
circumstances what is relevant in this
particular case is article 357 (i) (a).

My hon. friend made some confu-
sion between administrative powers of
the President and the expenditure to
be incurred by him from the Conso-
lidated Fund to which 357(c) refers.
That is, naturally, a different matter.

Here, in this Bill, we are consider-
ing the question of conferring on the
President the legislative powers of
the State which are vested in Par-
liament. Under article 357 (i) (a) it
is clear that it shall be competent for
Parliament to confer on the President
the power of the Legislature of the
State to make laws. This is what is
being done; and for this purpose this
Bill is being brought forward.

Mr. Deputy-Speaker: 1 need not
go into great details about this. It
has been made clear that we are not
conferring powers on the President
to make laws and he can delegate
that power to whatever authority he
likes with certzin conditions also if
he thinks fit.

Two questions have been raigsed
by the hon. Member. One is that
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Parliament itself has not got that
power to legislate when it i8 not in
session and, therefore, it cannot dele-
gate that power,

1 interrupted him at that time also
and said I cannot agree with this,
that when the Parliament is not in
session the powers that it has are
taken away from it. It has got those
powers; only it cannot exercise them
because it is not in session. But
rather it becomes all the more neces-
sary. Because of its not being in
session and it cannot exercise its
powers, therefore, it wants to dele-
gate them to some authority so that
they might be exercised during that
period when Parliament itself can-
not exercise it. It is not that the
powers are taken away. The Parlia-
ment can exercise these legislative
powers any time it likes. Therefore,
I cannot agree with him so far as the
first point is concerned.

Shri B. C. Kamble: May I say one
word? Suppose the powers are not
delegated to the President and that
the powers of the Kerala State Legis-
lature are to be e¢xercised by this
Parliament. If the Parliament is not
in session, can it make any law?

Mr. Deputy-Speaker: It can always
make laws. If it considers that a
legislation is urgent and necessary
and if it is not in session, a specia)
scgsion can be convened. Because it
does not want to do that and it does
not like to come in session at that
moment for a particular urgent legis-
lation, it has given powers to the
President so that during that period
he may exercise those powers. It is
very clear to me at least and I do not
think there is any ambiguity or con-
fusion about it,

The second point the hon. Member
raised is this, The Parliament{ may
have adopted that practice and consti-
tuted advisory bodies to advise the
President to enact legislation. But
it has no authority and it is ultra
vires. Even if it has been done in the
past, that does not mean that there is
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any sanctity about it. We should
decide independently. That i> what
he says. This House has taken deci-
sifons so many timcs and it thinks that
it is according to the Constitution. It
has not been sct aside by any com-
petent court. The Chair has always
left this question to the vote of the
House. The Members should have the
constitutionality of a particular thing
also in their view when they exercise
their votes and the House has exer-
cised that vote on this
question two or three times, I suppose,
and has given its opinion. Even other-
wise, I feel that the phraseology that
is in this article makes 1t very clear
that the President has got ample autho-
rity, when this authority is delegated
to him, to exercise it under any condi-
tions, Whenever he thinks it fit he
will take that advice but how he acts
when that advice is given is a diffe-
rent matter altogether. I think therc
is no force so far as these two points
of order are concerned. Now, we can
proceed with the further amendments.

Shri Narayanankutty Menon: Sir, 1
move amendments Nos. 3, 4, 5, 6, 7, 8,
9, 10, and 11.

Mr. Deputy-Speaker: I am doubt-
ful about amendment No. 3, whether
it would really be in order. Would
he kindly explain, when he makes his
speech, how this would be in order?

Shri Narayanankutty Menon: I am
not hkely to argue it; T am likely to
agree with you as far as admissibility
of that particular amendment is con-
cerned.

Shri V. Eacharan (Palghat):
Amendment Nos. 4 and 5 are not in
your name,

Shri  Narayanankutty Menon: I
move my amendments Nos. 3, and 6
to 11.

Mr. Deputy-Speaker: Is 13 also
moved?

Shri B. C. Kamble: In view of your
ruling, I am not moving 18 or 14.

particular .
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Mr. Deputy-Speaker: So, the amend-
ments to be moved are only 3, 8, 7, 8,
9, 10 and 11,

Shri Narayanankuity Menon: I beg
to move

Page 1,—
after line 11, add—

“Provided that the President
shall exercise only such powers
as are conferred upon him under
article 201 of the Constitution in
respect of Bills passed by the
dissolved Kcrala State Legisla-
tive Assembly and reserved by
the Governor of that State for

the assent ol the  President”
. (3).
Page 1, line 16—
omit “whenever he considers it

practicable to do so”. (6),
Page 1, line 18,—
for ‘“thirty” substitute ‘“eighteen”.
M.
Page 2, line 3,—
for “fiftcen” substitute “nine”. (8).
(8).

Page 2,—
after linc 6, add—

“Provided further that any re-
commendation made by a majo-
rity of members of the said
committee shall be binding on the
President.” (9).

Page 2,—
after line 16, add—

“Provided that the President
shall get the opinion of the com-
mittee mentioned . in sub-clause
(2) for any such modifications,
before an amending Act is enact-
ed by the President.” (10).

Page 2,—
omit lines 17 and 18. (11).

In reply to the first reading on this
Bill, the hon. Minister did not give
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any satisfactory explanation as to
why he could not bring forward an
amendment to the original Resolution
passed by this House on the 20th of
August, 1959 restoring the powers of
the President under article 201, Yes-
terday, 1 have pointed out that it is
about 1}-2 years since certain Bills
had been reserved for the assent of
the President and till now it seems
the Government had not made up its
mind as to what amendments are to
be introduced to these Bills. He is
not even prepared to tell the House
as to which are the Bills which re-
quire certain amendments, what are
the amendments and why the amend-
mentg are necessary. Therefore, in
principle, we wish to move all these
amendments to restrict his powers in
the way it is laid down in the Con-
stitution. My amendment No. 3 is
only to provide for this. Article 357
says certain restrictions are possible
when  delegating these powers. The
paramount power is eXercised by
Parliament; it is given power to dele-
gate that power to the President. Yes-
terday, Shri Naldurgkar was speak-
ing. When a sovereign power is
given to the principal and the princi-
pal is given the power to declegate
these powers with or without restric-
tion, it is the inherent power of the
principal to have certain restrictions
placed if he so chooses. 1 maintain
that Parliament as the sovereign
authority has got the power to res-
trict the power given to the President.
We are not faced with a fait accom-
pli. It is not that the Parliament has
got to delegate the powers in  toto
or not at all. So, when this House,
as the principal in this delegation,
delegates its powers, it can always
place a restriction in the usage of
that power saying that the President
shall exercise that power only in
such and such way.

Mr. Deputy-Speaker: If he intend-
ed like that, he ought to have put
these conditions.

Shri Narayanankntty Menon: In.
stead of repeating the powers describ-
ed under article 201 I have simply
meéntioned article No. 201. The only
intenfion is that in the use of
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the delegated power, the President
is restricted in such a manner
as mentioned by me; he can exer-
cise the powers that are conferred
upon him under article 201,

Certain Bills have been sent to the
President for assent, A very disiurb-
ing news has appeared in the Press
and I wish that the hon. Member who
is :bsent today could contradict it.
A delegation of the ‘Iravaucore-
Cochin bankers headed by one of my
iien, friends sitting opgosite, in  the
Congress Party, coming from Kerala
saw the Finance Minister and the
Fimance Minister assured him  that
the interest of the ban¥e's will be
looked after and necessary amend-
ments in the Bill will be introduced.

Shri Maniyangadan (Kottayam): Is
he any of the Members sitting here
now?

Shri Narayanankutty Menon: I will
name the hon. Member. It is Shn
George Thomas Kottukapally, I wish
he could deny that newg which
appeared in Kerala and in Delhi also.
The Travancore-Cochin Bankers’' As-
sociation is,—it is  well-known—
against the provisions of the Agri-
cultural Debt Relief Act as amended
by that legislation. When Shri Mani-
yvangadan spoke, he said that he did
not know what changes the President
would make. There is one particu-
lar clause which gives benefit to the
debtors of the banks. The benefit of
the Bill is given up to a sum of
Rs. 15,000. We fail to understand
what amendment could the President
make to that Bill without destroying
the benefits to those who are debtors
to the banks there.

13 hrs.

Sir, our only object in moving this
amendment is this. We stand on be-
half of the large number of debtors
in the State of Kerala who owe money
to the bankers who are members of
the Travancore-Cochin Banking As-
sociation. We feel that if eight in-
stalments are given to these debtors
to pay back to the bankers, the bank-
ers will not lose anything and
at the same time, these thou-
sands of debtors who owe money
to the bankers and who are just om
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the point of being evicted out of
their lands will get some time to pay
back their debts. Therefore, we stand
principle that the President should
not exercise the powers except as has
been prescribed in article 201 of the
Constitution.

Regarding the other amendments,
amendments Nos. 6 to 11, I shall put
forward my arguments together in
order to save time.

Mr. Deputy-Speaker: I would like
the hon. Member to make it more
clear whether the Parliament can put
any restrictions on the President so
far as article 357 is concerned?

Shri Narayanankutty Menon: My
submission is that article 357 is a
provision whereby the Parliament is
given authority to delegate its power.
The Parliament is a sovereign body.
As long as no qualifications or res-
trictions are placed in article 357 it-
self, this sovereign body has got ex-
ceptional power to delegate its power
to some other body or individual.
That authority of delegation is not
qualified or restricted by any other
usage in article 357. 1, therefore,
maintain as a principle under the
common law and constitutional law
that it can always impose restrictions
and always prescribe or limit the
manner in which the power should be
exercised by the agent.

As I said, Sir, I shall put forward
my arguments for all the other
amendments  together. My  hon.
friend pointed out that the entire
Parliament is interested in the wel-
fare of the people of the State of
Kerala. I am thankful. We are
aware that hon. Members from all
sections in the House are very much
interested in the welfare of the peo-
ple of Kerala. The people of Kerala
have got a very good taste of that
interest in their welfare from 3ist
July, 1958 onwards. I do not want
to go into the details. My only point
was this, that I fully agree with hon.
Members from all parties in this
Hpuse and from all States that if
they come in an advisory committee
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they can make very good cantribu-
tiong and that will only be contribu-
tory to the welfare of the people of
the State.

But I stand on one principle which
I have enunciated yesterday. Even
though the Parliament is a sovereign
body its powers are restricted under
the Constitution regarding certain
subjects where exclusive power of
legislation is given to the representa-
tives of a particular State. That is
the essence of the principle of provin-
cial autonomy. It is also agreed that
it the President has to intervene in a
State in case of an emergency that
period will have to be treated as a
period of emergency and no decision
will be taken by the Presidemt which
would have far-reaching repercussions
on the subjects that are mentioned in
the Schedule giving the list of sub-
jects which are exclusively State sub-
jects,

My hon. friend pointed out that
even if the President exercises this
power and makes some amendments
after one year of the President's Rule
that power lapses. 1 agree. We are
not afraid that you are going to make
laws perpetually for Kerala. It is
impossible. If there would have been
any power on earth which enabled
you to make a law which would just
bind the people of Kerala in perpe-
tuity yoeu would have made it very
easily. But you have no such powers
to make such laws. Here, in this
case, when you are making a law
and that law will be in force for one
year after the President’s Rule lapses
in Kerala, you can do irreparable
damage to the people of Kerala.

I will point out one instance, Take
for example the Agricuiture Debt Re-
lief Bill. Today many suits are pend-
ing. The suits of debtors in ordinary
cases except in the case of debts of
bankers have been stayed by the
court because of the original Act.
When this Bill wag passed the bank-
ers very well knew that it would go
to the Central Government and the
Central Government would take
some time even if the Com-
munist Party continved t0 be im
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for a long time. They, there-
lm took advantage of this and in 99
per cent of the cases they have filed
suits for eviction and fore-closure of
mortgages to the banks. At this mo-
ment, Sir, thousands of families are
on the point of eviction. In the
Finance Minister’s statement the other
day it was said that they will bring
amendments. If amendments are not
brought and the measures are delayed
these families will be thrown on the
public road. If, therefore, by the
amendments made by the President
in exercise of his powers the benefits
that are given to the debtors are taken
away that would do an irreparable
damsage and even if our party is
Teturned to power it will not be
possible to amend this damage be-
cause all the familics evicted today
because of their debts to the bankers
will remain on the public roads and
the Legislature will be completely
powerless to give restrospective effect
to the legislation.

1, therefore, submit that the argu-
ment that it is only for one year and
then the thing wil come to Parliament
will not stand because the Parliament
will be powerless. There is provision
in the Act whereby it gives complete
moratorium to whatever the Presi-
dent has done irrespective of the fact
that the Parliament can change that
law and there is also the Kerala
Legislature. Irreparable damage
can, therefore, be done which neither
this House nor the State Legislature
<an mend. Therefore, we oppose this.

One point more, and that is regard-
ing the constitution of the committee.
Even in constituting a committee
which is advisory in character they
are not prepared to fay in the Bill
that in all cases at least consultation
will be there, because a clause is
added that wherever the President
considers it possible he may do it. It
may be possible for the President and
it may also be not convenient for him
to consult this committee. We do
-not want that clause. Make it bind-
ing on the President, that the Presi-
dent Ddefore enacting any new legis-
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lation or amending any existing legis-
lation should consult the committee.
Make it incumbent and mandatory
upon the President that he shall con-
sult the consultative committee.

Mr. Deputy-Speaker: I think the
same intention must be there, though
it is not expressed in these terms.
The intention must be that in all
cases where legislation is going to be
enacted the committee would be con-
sulted.

Pandit Thakur Das Bhargava: In
fact, such an amendment was moved
on a previous occasion and ultimately
the Government said that in all cases,
except in cases where it is not practic.
able, they will consult the committee.

Shri Narayanankutty Menon: My
only desire is that what happened in
the previous case, that convention
should be applied in this case also.
That is the only motive of this amend-
ment. It may not be possible. It is
not the case of the President issuing
an Ordinance. Make this consultation
mandatory upon the President because
there is no urgency.

Reogarding the constitution of the
committee we have nothing against
hon. Members coming from other
States. Practice and convention was
mentioned. Last time when the Pre-
sident’s Rule was introduced in
Kerala a committee was constituted in
which no Member outside Kerala was
included except the hon. Minister.
Why? It is clear that then the Con-
gress had a brute majority as far as .
Members from Kerala were concerned
and, therefore, this necessity of having
Members from other States and thus
exercising the sovereign authority of
Parliament and responsibility did not
arise at that time. This time it s
very well understood that if only
Members from Kerala are taken the
Communist Party has got an absolute
majority in this committee and it will
be a little embarrassing, even fhough
decisions and recommendations are
not mandatory, for the President %o
reject the recommendations made by
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this committee. Therefore, with a
very ulterior motive that the political
and policy decisions of the Congress
should be imposed on the people of
Kerala, which did not elect a majo-
rity of Members from the Congress
either to the Parliament or to the
State Legislature, this Bill has been
brought. We, therefore, oppose this
and commend to the Government that
it is not a question of provincialism,
it is not a question of parochialism, 1t
is a question of upholding the princi-
ple of provincial autonomy and leav-
ing to the representatives of Xerala
to mind their own business and take
decision on subjects specifically put in
the Schedule of the Constitution re-
lating to State subjects. 1 do not find
any objection to that. I agree with
the hon. Minister that conventions
form part and parcel of the Constitu-
tion and they should be upheld. Here,
last time, the committee was consti-
tuted of Members from Kerala alone.
Qur only desire is, do as you have
done last time. What is the harm in
it?

Therefore, if the hon. Minister is
prepared to accept two of my proposi-
tions I will withdraw all my other
amendments, The first proposal is
that the committee should be compos-
ed of members of Parliament from
Kerala alone. The second proposal is
that the recommendations of the Com-
mittee should be binding upon the
President. If these two are accepted
by the hon, Minister, we are prepared
to accept the legislation in full subject
to these two amendments. 1 would
say the hon. Minister owes a duty not
only to this House but also to the peo-
ple of Kerala to tell them what is the
difficulty in accepting these two pro-
positions.  Leave the matter to the
Members of Kerala. The President
would then be advised and then the
President can legislate. In the absence
of cogent, coherent and reasonable
explanation to this we can come to
only one conclusion, That the Parlia-
ment and the party in power today
want to use the brute majority that
they have got here to override the
desires of the people of Kersla and
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see that certain amendments to serve
the interests of the really publicly
advertised vested interests in Kerala
lige the bankers and the landlords
should be imposed upon the heads of
the people of Kerala, That is the
only conclusion we can come to.

Reference was made by the hon.
Home Minister yesterday that certain
representations have been made. One
of the representations is from the
Travancore-Cochin Bankers’ Associa-
tion. Certainly the Congress party
cannot ignore them because the Con-
gress party, if they want to have a
liberation struggle by having the elec-
tion, cannot ignore that association.
The Travancore-Cochin Bankers’
Association  cannot, therefore, -be
ignored by them. The second repre-
sentation is from the Kerald Land-
lords’ Association which consists of
about 325 members. They have made
a representation, The Congress Party
cannot ignore them because what has
been jettisoned from the  general
furore is this type of people, the
bankers and the landlords, How
could the Congress afford to ignore
them?

My only point is, in order to cater
to the interests of the landlords of
Kerala—320 in number,—in order to
cater to the interests of a few bankers
of Travancore-Cochin let not the
Government just use their majority in
this Housc and the extraordinary
power that they have got through the
President’'s proclamation to override
the interests of the people of Kerala.
Let the Government accept these two
reasonable amendments. Let them
form a committee consisting of mem-
bers from Kerala alone and let them
make the recommendations of the
committee binding on the President.
Then we will be with the Govern-
ment.

As my hon. friend Shri Maniyange-
dan said, we are for giving powers to
the President for legislation on these
matters, and the legislation is urgent.
All these four Bills should be assented
to immediately because irreparable
damage has been done. Therefore, I
support the hon, Home Minister
subject to this, namely, he must be
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prepared to accept these two amend-
ments. If he accepts them we are with
the hon. Home Minister in  passing
this legislation,

Mr. Deputy-Speaker: The hon.
Minister.

Pandit
ToSe—

Thakur Das Bhargava

Mr. Deputy-Speaker: We have very
little time. Anyway, Pandit Thakur
Das Bhargava may speak; I request
him to be very brief,

Pandit Thakur Das Bhargava: I
am very sorry that 1 have to oppose
the amendments of my hon. friend.
In the first place, he has imposed two
conditions. One of the conditions is
that only the members from Kerala
should be associated with the consul-
tative committee. But he has himself
said that he is not opposed to the
inclusion of other States. But he
has made this condition, which means
that the legislative assembly which
has been dissolved as a result of the
proclamation should be revived in the
shape of these persons belonging to
his party. After all, according to the
proclamation, the entire Parliament
is seized of the power which that
legislative assembly had. Now, my
hon. friend wants to take away the
power of Parliament as well as the
right of the other members of States.
What he affirms in principle, he
deines in practice.

When Parliament is today the real
authority in the land so far as legis-
Jation is concerned, 1 think these
two amendments take away the
power of Parliament as well as
the power of the members from
other States. I think it is very un-
just and it is very wrong . At the
same time, it shows that the hon.
Members on that side have got no
confidence in Parlfament as a whole
or in the members from other States.

Shri V. P. Nayar: We object to
what the hon. Member is saying. It
was our case that the whole Parlia-
ment should discuss it and that
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power should not be delegated.

Pandit Thakur Das Bhargava: They
want to go against the Constitution.
When article 357 has been enacted in
the Constitution, how can they say
that the power should not be vested
in the President? We have to see
to the provisions of the Constitution.
What they suggest really goes to the
root of the matter and it is not
justified.

Mr. Deputy-Speaker: When it is
argued that the Government is going
to pass it by a brute majority of its
own party, then, because of that, the
hon. Member is opposing that stand.

Shri V., P, Nayar: It would appear
that we are not keen at all in having
the matters relating to legislation
discussed in this House. Our main
case was that the whole Parliament
should discuss it.

Mr. Deputy-Speaker: That has been
argued.

Pandit Thakur Das Bhargava: The
result of the proclamation is that all
the legislative powers have been
vested in Parliament. Those powers
which had been vested in the legis-
lature have been taken over by Parlia-
ment. They want to see that this is
not done! On the contrary, they want
to see that instead of Parliament
doing it, only a few members belong-
ing to the Communist party should
deal with the matter and should have
the right to say whether the Bills are
right or wrong.

The second condition that my hon.
friend has imposed is this: the
decision of the consulative committee
should be binding upon the Govern-
ment. They do not want an
advisory body. They want that the
decision of the committee, which
should consist only of members from
Kerala. should be binding on the
Government. I think that is a very
grotesque and ludicrous position.

‘Shri 'V, P. Nayar: It was like that
in 1956. The hon. Members on the
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other side did not raise any objection
then.

Mr, Deputy-Speaker: But the deci-
sions were not binding.

Pandit Thakur Das Bhargava: The
~decision was never binding even then.
Fven at that time, an effort was made
by this House to see that the President
did not get all the powers. The pro-
vis.ons contained in the Bill on that
occasion were enacted at my instance.
So far as Punjab was concerned, when
those powers were taken away and
were sought to be vested in the
President, I pleaded that certain
powers should continue to vest in
Parliament. Therefore, we are not
here giving all the powers to the
President. We then wanted that the
Parliament should discharge its duty.
It was in accordance with our wish
tivat the powers were conferred.

I cannot understand my hon. friend
is blowing hot and cold at the same
time. First of all, hon. Members
from the other side say  that pre-
viously this was not done and so this
does not follow any precedent. Now,
my hon. friend himself said that there
was a precedent for Kerala and that
that precedent should repeated here.
In my submission, the r.ght course is
this. Even after the President has
enacted a measure, even then, the
Members of Parliament have got the
power, under sub-clause (4) of clause
3 of the Bill, to make any modifica-
tions that they like.

Then again, my hon. friend raised
another point. He said that in these
three or four Bills that are now
awaiting the assent of the President,
some provisions have been made
which, according to him, are meant for
the benefit of certain classes in
Kerala and that they should remain
in the Bills. In this way, he went to
the length of saying that article 201
should continue to be applied. I can-
not understand this. When the powers
of the legislature are taken away, and

JECEMBER 2, 1959 Logislature (De

iegation . 29

of Powers) 814 »
when the Parliament enmcts a certwin
law for the State, and when it goes t»
the President, and powers have been
given to the President under the pro-
clamation, how is it possible to
revive the old thing? It cannot be
revived.

At the same time, it is idle to say
that when a law has not been made
in the State, the Parliament is net
called upon to make a law for that
State. Again, even if a law is there,
Parliament can repeal that law. At
the same time, when making a law
for the State, Parliament is fully
seized of the entire circumstances and
also sejzed of the power of the legis-
lature there. How can it be suggested
that the legislative measures which
are to be assented to by the Presi-
dent, and which have not yet"become
law, should remain sacrosanct, as it
were, and the subject-matter of these
measures cannot be touched? It is
true that the State Legislature has
made certain laws but the Bills have
not been assented to by the President.
If it comes within the jurisdjction of
Parliament, and if Parliament confers
the powers on the President, the
President shall enact a law, but the
whole thing is subject to any modifica-
tion and change that the Parliament
may make. The entire thing will
come before us. We shall see
what is proper. So, I cannot under-
stand why and how they have the
temerity to insist here that only such
portions of the measure, as are con-
sistent with what has already been
enacted by the legislature, should be
given assent to. That means to say
that the Parliament has not got the
power which indeed has been given to
it under article 356! I say that this
is not fair. It is not right to say that,
and it is not right to raise such an
objection and say that the power of
Parliament also is to be taken away
in that way, They cannot insist that
what hag been done by the legislature,
- whether it is right or wrong, should
be adopted as it is and be incorporated
in the form of an Act.

Sir, I oppose all these amendments.
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Shri Mantyangadan: My hon. friend
was saying that under article 357, the
powers to be delegated to the Presi-
dent by the present Bill should be
limited and they ghould be so limited
as to be in accord with article 201. I
cannot understand that. The present
Bill is intended to delegate some
powers to President; and article 201
vests some powers in the President.
It is not those powers which are
intended now to be vested in the
President.  Only those powers
which are vested in Parliament by the
proclamation are now sought to be
vested in President; that is to say, the
legislative powers of the Kerala State
are now vested in  Parliament.
For the sake of expediency and other
reasons already stated, it is now pro-
posed that those powers, that s,
powers of legislation, are to be trans-
ferred or delegated to the President.
There is no meaning in saying that
it should be limited to article 201,
whilch deals with the powers of the
President to give assent to Bills. If
he finds that some Bills should not
be given assent to, there is a pres-
cribed procedure and ultimately it
comes to the legislative powers, and
those legislative powers are now dele-
gated. There is no meaning in con-
tinuing article 357 in *the Constitution
if the arguments advanced by the
other side are accepted.

Another point made by them was
the sinister motive of the Congress
party...

Shri Narayanankutty Menon: The
restriction applies only to the Bills
that are reserved. Regarding future
Bills, Parliament is not limited by
my amendment.

Shri Maniyangadan: As my time is
limited, I will not go into that. They
said that we have the sinister
motive to utilize the brute majority.
But, it the Kerala members alone are
imeluded, they will have a brute
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majority. So, what they want is that
their brute majority in Parliament
should be utilized against the interests
of the people. I repeat, against the
interests of the people

Then they were saying that several
representations have been made and
that it was reported in the papers
that one MP was leading a delega-
tion of bankers. 1 have no know-
ledge of it and hitberto no such
delegation has come to Delhi, led by
a Member of Parliament. I do not
know whether any delegations have
come at all. Of course, several re-
presentations have been made. Then,
as I said yesterday: why should one
be afraid of a delegation of bankers?
The Congress party, if I have under-
stood the policies of the party cor-
rectly, will pay heed to representa-
tions made by any section of the
people, whether it be of bankers, or
labourers, or any other section of the
people, unlike the Communist Party
which will pay attention to only
what has been said by people of
their own following. That is not the
policy of the Congress, and I think
the policy that we are now adopting
is the correct policy. We must pay
heed to representations made by all
the sections of the people, they must
be attended to and the best policy
adopted. If any delegation comes of
bankers, or debtors, or planters, that
must be given the respect that is due
to it, and the policy to be adopted
should be in the best interests of the
country at large.

As regards the bankers' represen-
tation, the Home Minister was good
enough to say that certain objections
have been raised by the Reserve
Bank. It is not the interests of a
few bankers that are affected by this
measure. The banking industry in
Kerala is doing a lot of service to
the country and if there is an objec-
tion from the Reserve Bank, having
in view the other factors, it should be
paid heed to. My submission is that
it will vitally affect the interests of
the country at large and not of
few bankers. So, if any objections
are made and the Government is
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paying attention to them as a matter
of policy, it should not be said that
a few bankers’ interests are to be
safeguarded and that is why the
Govemment is now going out of its
way to bring forwad this Bill. Thus
is in the interests of the country, the
economic situation of the country. It
should be noted that a large section
of the people will be affected if the
banking industry in Kerala is destroy-
ed.

1 do not know what the amend-
ments are, and whether they will be
to the Agrarian Relations Act or the
Debtors’ Act. Also, the amendments
proposed by the President may or
may not be accepted; 1 do not know.
It will come to the committee, and we
can discuss it. If the opinion of the
committee is not heeded to by the
President and he passes a legislation,
then again there is a provision made
in the Bill to amend it by proper
means. The President’s Act will not
be in force for more than a year after
the State Legislature comes into
being. Also, after the election the
State Legislature can bring in proper
amendments, if they want to. So,
there is nothing wrong in this leg'sla-
tion.

Out of the 45 members of the com-
mittee, 30 will be nominated by the
Speaker from this House, and 15 will
be nominated by the Chairman of
the Rajya Sabha. My friends on the
other side were saying that some
sinister motives are behind it, it will
not be done properly, the brute
majority of the Congress party will
be brought in and all that. I do not
know whether the Speaker will be
acting with any sinister motive. The
Speaker will, with due regard to the
interests of the House and having
regard to the parties and groups
represented here, nominate 30 mem-
‘bers, out of which 18 members will
be from Kerala. It is too much to
say that there is some- sinister motive
‘behind this provision in the Bill. The
‘Speaker in his discretion, having due
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regard to the interezi~ of the coun-
try . . .

Shri Narayanankutty Menon: We
did not mean anything against the
Speaker, because the powers of the
Speaker are barred.

Shri Maniyangadan: They did not
means, but . ultimately that is the
result. They say that they did not
mean it; but they never say what
they mean. That is the unfortunate
thing. Now I do not want to go into
details.

Shri Datar: I should like to be
brief, because some of the points have
already been answered by other hon.
Members. But I should like to draw
your attention to article 357 of the
Constitut'on, and if it is properly
interpreted, it will show—I am read-
ing the article now—

“Where by a Proclamation
issued under clause (1) of article
356, it has been declared that the
powers of the Legislature of the
State shall be exercisable by or
under the authority of Parlia-
ment "

This has been done already. There-
fore, all the powers of the local
legislature, the totality of all the
powers, have now been vesting in
Parliament. Now, what has been
vested is to be further given over, or
delegated, to the President, and there-
fore, we say:

“it shall be competent—

(a) for Parliament to confer on
the President the power of the
Legislature of the State to make
laws ”,

Thus, it will be found that whatever
authority Parliament has derived by
the proclamation has to be further
delegated to the President, without
circumscribing the powers in any way.
Now, before the Constituent Assembly
there was the question as to whether
any conditions should be imposed at
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all. I would request hon. Members
to read the article further, where it
says:

“and to authorise the President
to delegate, subject to such con-
ditions as he may think fit to
impose, the power so conferred to
any other authority to be specified
by him in that behalf;”

Thus, we come to the position that
all the powers of the State Legislature
have to be vested in Parliament, and
all these powers of the Legislature, if
it so pleases the Parliament, shall be
delegated to the President. It is only
when there 1s a further delegation by
the. Pres dent to somebody else that
certain  conditions can be put in.
Therefore, 1 would submit, so far as
the power of delegation to the Presi-
dent is concerned, it cannot be cir-
cumscribed by any conditions; the
totality of powers have to be trans-
ferred, or delegated, to the President.
Now, if this is taken into account, I
am afraid my hon. friend’s amend-
ment No. 3 is not at all in order,
because what he says there is:

‘Provided that the President
shall exercise only such powers
as are conferred upon him under
article 201 . .

That means, the totality of powers is
going to be reducea to only such
powers as the President ordinarily has
under article 201. Article 201 is an
entirely different article, which con-
templates different circumstances. As
I have already pointed out, this Bill
has not been brought forward only for
the purpose of dealing with those four
Bills. This will apply to any Bill
that the President may think it neces-
sary to consider and enact into a
President’s Act. Therefore, my sub-
mission is that this amendment No. 8
is not in accordance with what I have
read to you from article 357(1) (a).

So far as the other amendments are
concerned, there are two points. One
point is that the membership of the
consultative committee has to be,
according to them, confined only to
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the Members of Parliament from
Kerala in the two Hnuses. That is
not the proper course. Especially,
when Parliament has been invested
with authority, the Committee ought
to have full representative capacity
and that capacity has to go to the
President. Further, he desired that
the powers of the President should
be circumscribed by the majority
vote of the Consultative Com-
mittee. So far as this is concern-
cd, it defeats the very purpose for
which the Consultative Committee is
appointed. The Committee has to be
consulted and ultimately, it is not
merely the privilege of the President,
but the obligation of the President to
Parliament to make such Acts as he
considers proper.

Lastly, on two or three occasions.
even when the Travancore-Cochin
Administration was taken, there were
certain members from other States
who were on the Consultative Com-
mittee—not only from Travancore-
Cochin but from other States.

Shri Narayanankutty Menon: All
from Kerala.

Shri Datar: In two other States, the
same principle was followed. There-
fore, what has now been done is, all
the Members from Kerala have to be
taken; they are not to be excluded.
In addition, I say that Parliament has
also to be reflected in this Committee
and certain other Members from other
States have to be taken. Therefore, 1
would not accept any of the points
that the hon. Member has made in
this respect.

Mr. Deputy-Speaker: I am of the-
view that amendment No. 8 is not in
order. The hon. Member who moved
It takes shelter under article 201. But,.
artigle 201 only applies in normal
circumstances when no Proclamation
has been issued and the State legisla-
ture is functioning normally. Then it
is that a Bill is sent on and the pro-
cedural restrictions are there that the-
Bill m‘ght be scrutinised and the pro--
cedure laid down in article 201 might
be followed. Shri Narayanankutty-
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Menon argued that he does not mean
that article 201 should be restored
«ven in these circumstances. He says
that this is a sovereign Parliament and
because it has authority to delegate
powers to the President, the sovereign
authority can do it wholly or in part
and it might impose certain restric-
tions also when it is delegating it.
“That is what I could understand.

As has been just now argued by
the Home Minister, if we look to the
wording of the article 357(1)(a) it says
that it shall be competent for Parlia-
ment to confer on the President the
power of the legislature of the State
1o make Jaws. This is what has to be
delegated and not particularly any
function, onc or two, to scrutinise one
law or the other. We are going to
delegate the power of the legislature
.of the State. Therefore, in my opinion,
it would not be possible for us to put
any restriction or to say that these
<conditions that are laid down in article
201 would also be in force when we
are delegating this power. I cannot
agree with the hon. Member and
therefore, I think, amendment No. 3
would be out of order. There are the
other amendments Nos. 6, 7, 8, 9, 10
and 11. I will put them to the vote of
the House.

Shri Narayanankutty Menon:
Putting all the amendments together,
‘Sir?

Mr. Deputy-Speaker: If he wants
that they should be put separately, 1
have no objection. As he desires; I
have no objection.

Shri Narayanankutty Menon: Yes;
all together.

Mr. Depnty-Speaker: Or if he
wants any particular amendment to
be put separately, I have no objec-
tion,

Shri Narayanankutty Menon: The
-only practical difficulty is that that
amendment cannot be separately
pressed for division.

Dnmmz.lmmmmaﬁﬂ
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Mr, Deputy-Bpeaker: He can may
which amendment he wants to be put
separately. I will put it separately.

Shrl Narayanankutty Menon: I

wish amendment No. 10 be put
separately.
Mr. Deputy-Speaker: I shall now

put amendments Nos. 8, 7, 8, § and 11.

The amendments Nos. 6, 7, 8, 9 and 11
were put and mnegatived.

Mr. Deputy-Speaker: The question
is:

Page 2,—
after line 16, add—

“Provided that the President
shall get the opinion of the com-
m ttee mentioned in sub-clause
(2) for any such modifications,
before an amending Act is enacted
by the President.” (10).

Mr. Deputy-Speaker: The ‘Noes’
have it,

Shri Narayanankutty Menon: The
‘Ayes’ have it. Two ‘Noes’ and Three
‘Ayes’.

Mr. Deputy-Speaker: Always there
is such a difference. I will put it at
2-30. We shall now take up the next
item. Unless this is disposed of, we
cannot proceed.

13.34 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1859-60

Mr. Deputy-Speaker: There are
thirteen Supplementary demands in
all, three of them namely 15, 40 and
42 are Charged and ten are votable.
There are nine cut motions three of
which are out of order which we will
consider just now.

*Moved with the recommendation of the President,
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8kri Narayananknity Menon
(Mukandapuram): You said three are
out of order. What are they?

Mr, Deputy-Speaker: We will con-
sider when they come.

Shri Narayanankutity Menon: We
may know because you have mention-
ed this.

Mr. Deputy-Speaker: Three are out
of order. Unless Members move
them, how can we decide that? These
demands are before the House. Hon.
Members have given cut motions,

Shri Narayanankutty Menon: I
move cut motion No. 1 to Demand No.
XIV, No. 2 to Demand No. XV, No. 4
to Demand No. XXVI, No. 5 to
Demand No. XXXI, No. 6 to Demand
No. XXXI, and No. 7 to Demand No.
XXXV,

Shri M. K. Kumaran (Chirayinkil):
I move cut motion No. 3 to Demand
No. XV, and No. 8 to Demand No.
XXXV,

Shri Narayanankutty Menon: There
is one more, Sir. I move cut motion
No. 9 to Demand No. XIV.

Mr. Deputy-Speaker: The time that
we have fixed is one hour,

DEMAND No. II—LAND REVENUR

Mr. Deputy-Speaker: Motion mov-
ed: ’

“That a supplementary sum not
exceeding Rs. 3,99,200 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Land Revenue’”,

Demanp No. XIV—Jans
“Mr. Deputy-Speaker:

“That a supplementary sum not
exceeding Rs. 6,68,000 be granted
to the President out of the Con-
solidated Fund of the State of

Motion mov-
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Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1960, in respect
of ‘Jails’”.

Demanp No. XV—-Porice

Mr. Deputy-Speaker: Motion mov-~
ed:

“That a supplementary sum not
exceeding Rs. 1,97,100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1860, in respect
of ‘Police’”.

DemAND No. XVIII--MEepICAL

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 28,900 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Medical’ ”.

DeEMmanp No. XIX-—Pueuic HEALTH

Mr. Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Rs. 99,500 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Public Health'”.

Demanp No. XXVI—Crvi. Works

Mr. Deputy-Speaker:
ed:

Motion mov-

“That a supplementary sum not
exceeding Rs. 95,500 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges

B
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which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Civil Works’”.

DemanDp No, XXXI—TRANSPORT
SCHEMES

Mr. Deputy-Speaker: Motion mov-
-ed.

“That a supplementary sum not
exceeding Rs. 10,000 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 3lst day
-of March, 1960, in respect of
‘Transport Schemes’.”

DEMAND No. XXXIV—CapitaL OvuT-
LAY ON IRrIGATION (NON-COMMERCIAL)

Mr. Deputy-Speaker: Motion mov-
ed.

“That a supplementary sum not
exceeding Rs. 50,000 be granted to
the President out of the Consoli-
dated Fund of the State of Kcrala
to defray the charges which will
come in the course of payment
during the year ending the 3lst
day of March, 1960, in respect of
‘Capital Outlay on Irrigation
(Non-Commercial)’.”

Demanp No. XXXV-—Caprrar. Our-
LAY oN PusrLic HEALTH

Mr. Deputy-Speaker: Motion mov-
ed.

“That a supplementary sum not
excgeding Rs. 2,28,100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in the course of pay-
ment during the year ending the
31st day of March, 1960, in res-
pect of ‘Capital Outiay on Public
Health'”

Demanpd No. XXXVIII—CariTaL Out-

LAY ON CiviL WORKS
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,50,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in the course of
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payment during the year ending
the 31st day of Mavch, 1880, in
respect of ‘Capital Outlay on Civil
Works'.”

Questions of release of large number

of prisoners and withdrawal of cases

by the Kerala Government since 1st
August, 1858
Shri Narayanankutty Menon: I beg
io move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 6,698,000 in respect of
‘Jails’ be reduced by Rs. 100.”,

Failure to give reference in recruit-
ment to dismissed Malabar .Special
Policemen
Shri Narayanankutty Menon: I beg

to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 1,897,100 in respect of
Police be rceduced by Rs. 100.”

Inordinate delay in the completion of
the Alwaye Bridge on the National
Highway
Shri Narayanankutty Menon: I beg

to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 95,500 in respect of
“Civil Works” be reduced by
Rs, 100.”

Government's action in reorgani-
sing the Transport Board and
terminating the nomination of
Worker’'s representative
Shri Narayanankutty Menon: I beg

to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 10,000 in respect of
“Transport Schemes” be reduced
by Rs. 100.”

Reduction in the rate and quantum of
bonus for 1958-59 to Transport
employees
Shri Narayanankutty Menon: I beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 10,000 in respect of
“Transport Schemes” be reduc
by Rs. 100.” '
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Inadequate water supply in Ernaku-
lam, Mattanchery and the Vypeen and
other Islands

Shri Narayanankutty Menon: I beg
{0 move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 2,28,100 in respect of
‘Capital Qutlay on Public Health’
be reduced by Rs, 100".

Deployment of the Special Armed
Police Force in support of the Local
Police

Shri Kumaran: 1 beg to move:

“That the demand for a supple-
mentary Grant of a sum not ex-
ceeding Rs. 197,100 in respect of
‘Police’ be reduced by Rs, 100.”

Inudequacy of the amount allotted
Shri Kumaran: 1 beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,28,100 in respect of
‘Cupital Qutlay on Public Health’
be reduced by Rs. 100.”

Action of the Governor in staying the
execution of death sentence of a con-
victed person on 11.11.59 whose appli-
cations for commutation of death
sentence have been rejected by the
President and the Governor,

Shri Narayanankutty Menon: 1 beg
10 move:

“That the demand for a supple-
mentary grant of a sum not ex-
cecding Rs. 6,69,000 in respect of
‘Jail’ be reduced by Rs. 100.”

Mr. Deputy-Speaker: All  the
Demands and cut motions are now
before the House.

Shri Narayanankutty Menon: I
wish to move these cut motions which
are self-expianatory, I am sorry that
this procedure is adopted that the
Home Minister who is directly res-
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ponsible for the administration of the
State of Kerala uses to be chronically
absent whenever any Supplementary
demands for Kerala are raised. You
will realise, Sir, that there is no
Assembly in Kerala and this Parlia-
ment happens to be the only forum
to voice the grievances of the people
of Kerala at a time when an Emer-
gency Proclamation and the Presi-
dent's Rule is there. It is only pro-
per not only to maintain decorum, but
also for practical purposes that the
Home Minister should be present in
the House when the Supplementary
Demands are discussed.

Mr. Deputy-Speaker: I should also
think that the Home Minister should
be present.

The Minister of Revenue and Civil
Expenditure (Dr. Gopala Reddi): Shri
Datar is coming.

Mr. Deputy-Speaker: He ought to.

Shri Narayanankutty Menon: To
Demand No. 14, my objection 1s
this. The demand is for about Rs. 6
lakhs for administration of Jails of
the State of Kerala. When we are
discussing this demand, we will have
to raise before this House certain at-
rocious acts that have been done by
the Kerala administration in respect
of Jails in the last 3 or 4 months. For
two and a half years, this House was
echoing with the cry from glmost all
sections of this House that the Com-
munist party when it came into power
in the Kerala State released a large
number of prisoners and that the spas-
modic release of these prisoners en-
dangered the law and order situation
in the State. The Governor of Kerala,
who is directly in charge of the
administration today, sent a
report to the President that the main
basic reason for difficulty in the main-
tenance of law and order was that the
Communist Government released a
large number of prisoners. I am
terribly surprised to find the very
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same Governor, who maintained
that this indiscriminate release of
prisoners will certainly demoralise
the police and also the confidence of
the people, immediately he took power
on behalf of the President, released
about more than 6000 persons from-
jail, that too, 6000 prisoncrs belong-
ing to one poltical opinion who had
declared armed war against the
Government both literally and practi-
cally.

Shri Maniyanadan:
to one party.

Not belonging

Shri Narayanankuity Menon: That
party happens to be the same today,
a party whose motive, theory uand
philosophy is to defeat the Communist
Government and establich the rule of
these people who have moved the Bill
that we have just now before us.
Last time 1in answer to a question it
was said that a very large number of
prisoners was released,

1344 nhrs.

{Surt C. R Partasnr Raman m the
Chair)

You would like to know what the
charge is against these persons. 1
wish to point out that in one case the
prisoners were charged by the police
with pulling down the national flag
from the Trivandrum Collectonate in
the presence of the police and then
hoisting the PSP flag.

Shri Maniyangadan: No such case
was there.

Shri Narayanankutty Menon: The
Governor has withdrawn that case.

Shri Manlyangadan: There was no
case that the national flag was pulled
down. The party flag was hoisted,
but the national flag was not pulled
down.

Shri Narayanankutty Menon: I will
agree the hon. Minister says in his
reply that there was no case like that.
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1t it is not an act of treason, if it is
not an act of war against the Gov-
ernment established by law, what else
can you call it? And these prisoners
who had done this and trespassed into
the collectorate have been released.

The other set of crimes is waylaying
buses, the public transport system,
setting fire to buses and destruction
of public property, admittedly accord-
ng to the Governor’s regime, amoun-
ting to Rs. 234 lakhs. Six thousand of
them have been released.

Is there any philosophy behind
this? Is this Governor honest enough
to be prepared to apply equal stan.
dards to all political parties? What
is the explanation for the Governor
to rtelease all these prisoners on a
single day?”

Secondly, the Governor in his report
mentioned that immediately the Com-
munist Party came into power, they
committed an atrocious act. It got
all-India publicity and publicity in
this House also. It was the case of
Vasu Pillar who was sentenced to
death, whose mercy petition was
rejected by the Governor and  the
President. lLater on the eclected Min-
istry advised the Governor to com-

mute the sentence The Governor
mentioned it in hig report.  Really
it was an atrocious act! But three

months afterwards, when the entire
powepr had  been consolidated in
the hands of the Governor, a thing
which had nnt happened in the State
of Punjab happened in Kerala., A
person was sentenced to death by the
Quilon Sessions Court, and the sen-
fence was  confirmed by the High
Court, his appeal to the Supreme
Court was rejected, his mercy peti-
tion to the Governor and to the Presi-
dent was rejected, and the date for
executing the sentence of death was
fixed for the 16th November, on the
day Parliament was to assemble here,
On the 11th November, the Vice-
President of the Quilon District Cone
gress Committee, who happens to be
a lawyer also, drafted a petition angd
went and saw the Governor in Raj
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Bhavan. The Governor who had
rejected the mercy petition 'of the
individual who happened an accused
convicted in a case of communal riot,
—he had killed a man who happened
to belong to another religion who had
¢hanged his religion—without even
calling for the previous records, issued
4a stay order, staying the execution of
the death sentence of this particular
gentleman. Where is the Constitution
now, which, according to the Gover-
nor and also the Home Minister, was
violated by the Communist Govern-
ment? The Governor who could:not
accept the advice of the elected
Ministry to commute the death sen-
tence of a particular individual—the
President had to intervene at that
time, and the Governor made it a
charge against the Communist Min-
istry at that time—now accepted the
advice given not by an elected man,
but one man belonging to the Cong-
rvess and stayed the death sentence of
the particular individual. Is there
any Constitution, is there any main-
tenance of law in the State of Kerala
teday?

After some time the papers took
this case up. People were shocked to
find that the man was to die on the
16th, but a stay order had been
issued. Large headlines began to®
appear in the papers, and in answer
{0 a question at a press conference,
the Advicer to the Governor of the
State of Kerala in the Republic of
India in the year 1959 said that the
Governor committed a mistake be-
¢ause he did not refer to the back
files. I agree, quite a reasonable ex-
planation. When a Vice-President of
the District Congress Committee goes
over to the Governor of Kerala, he
does not look into the previous re-
cords, he need not, but when the
elected Chief Minister advised the
Governor to commute the death sen-
tence of an individual, it was a cons-
{itutional prevarieation, he could not
do it, and he could make an issue of
it before Parliament and the country.
That is the way the Governor has
administered the jail administration.

285 (Ai) L.S.D.—6.
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Mr. Chairman: I take it the hon
Member is now speaking on Demand
No. 14. That is about jails. I have
been listening to him. He can refer
to page 7. It refers to various items,
contingencies, expenditure and all
that. I did not want to stop him in
the beginning, but what he is now
stating is not strictly relevant. He
can question the expenditure and the
various items in the Supplementary
Grants. He may confine himself 1o
Demand No. 14. I think he has said
enough.

Shri Narayanankutty Menon: The
execution of the sentence of death is
the responsibility of the I.G. of
Prisons to whom the grant is to be
made, and specifically it is mentioned
there that this money is required for
the upkeep of the prisoners who have
been released during the agitation
period. The additional grant was
required because special jails had to
be put up to keep the prisoners who
had been arrested during the period
previous to the Proclamation. So, I
am saying that if the Governor
thought that the prisoners were to be
released immediately after the agita-
tion was over, certainly this money
should not be granted at all, because
there is no point in arresting and put-
ting them in jail if they are to be
delivered en masse on a particular
day. There is no point in spending
this money. Why were they arrested?
You could have granted a blanket
immunity, a moratorium on the crimes
they have committed.

Shri V. Eacharan (Palghat): It was
the Communists who spent this money
at that time to maintain law and
order. ’

Shri Narayanankutty Menon: Then
there is nothing to prevent Parlia-
ment discussing it. If discussion can-
not take place as to how the money
was spent, why it was spent

Shri Achar (Mangalore): I would
like to raise a point of order. Practi-
cally he is attacking the Governor.
Otherwise, T would not have raised
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this question. He said the Vice-Presi--

dent of the District Congress Commit-
tee went and saw the Governor and
got things done. Certainly it is mak-

_ing an allegation against the Gover-
nor.

Shri Narayanankuatty Menon: It was
agreed at the press conference, it is
not a secret.

Shri Achar: 1 would submit that

under the Constitution, the Governor
and President are not liable to be
criticised like that. It is practically
attributing motives to say that because
a particular gentleman drafted a
representation and saw the Governor,
the thing was done. It is as good as
alleging or almost attributing a motive
¢t0 the Goveror. I would submit it
will not be in order, and I would
also submit it ought to be expunged.

\

‘Mr. Chairman: We are really on
Demand No. 14 and in regard to that
jail delivery is far fetrhed. We are
now concerned with jail administra-
tion and the various items mentioned
therein.

. 8hrl Narayanankutty Menon: You
please see the foot-note. It is speci-
fically mentioned that this money is
meant for special jails for the very
same prisoners about whom I am
speaking.

~ Mr, Chairman: He is not suggest-
ing that there is only one man in the
gpecial jail?

Shrl Narayanankutty Menon: 1 was
speaking not about this death sen-
tence, but about the release of pri-
soners.

Mr. Chairman: Certainly I would
rule this out if he is going to discuss
the Governor as such. Any person,
even the ‘Governor, no doubt, can be
referred to, but the Governor is not
here to defand himself. We are b
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protect him to the extent

of the action of the Governor in stay;
ing the execution of a death sentence
It may come under the administratios
of justice, but certainly it will no
come under jails.

Shri Narayanankutty Meaon: Imine
diately the mercy petition is reject
ed by the President, it is the sok
responsibility of the Inspector-Gene
ral of Prisons, because it is not unde:
the administration of justice, but i
is under prisons that the execution i
to take place.

Mr, Chairman: Order, order. It i
not a prison order. He is not con
firming or reversing an order of «
jailor.

Shri Narayanankuatty Menen: [
agree. The only point was regarding
the jail delivery, the atrocious way in
which the jail deliveries were effected
of all the six thousand prisoners and
the committing of a particular act
which is unconstitutional according
to the newspapers, in respect of which
it was admitted by the Adviser that
the Governor did a wrongful act. I
was not mentioning about the Gover-
nor in person. My hon. friend Shni
Achar’s objection is quite valid if the
Governor has been acting as the Head
of the State. Today, he is in charge
of the administration as an agent of
the President, and any act done by the
President today is an executive act,
not the act of the Head of the State
We are discussing here in these sup-
plementary Demands the exeeutive
administration of that particular
State. Theredore, any reference to
the Governor in thig discussion: will
not mean a reference to the Governar
as the Head of the State, but to ther
administration of the State of Xerals
where the Governor iz acting iu Rix
gapaclty as the agent of hhe M

ent.
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; now come to Demmd No, XV
regarding -the Melabar Spacial Police.
This. money ix required for recruit-
ment of additions! Malabar Special
Police, which was decided upon by
the previous Ministry. In 1946, long
before the Congress came into power
there, a contingent of the Malabar
Special Police went on strike. The
president of the Malabar Special
Police Association, at that time, hap-
pened to be the ex-President of the
KPCC, Shri Damodara Menon. It is
there also on record; it is there in
the parliamentary records  There.
There was some discontent, and there
was some sort of strike, pay strike
or hunger strike or something of that
kind on one day. Then, the Madras
Government intervened, eand Shri

Damodara Menon advised these people .

10 withdraw the strike, and the strike
was withdrawn.

Shri Kuttikrishnan Nair
kode): That is wrong.

(Kozhi-

Shri Narayanankutty Menon: It is
there in the parliamentary records;
it has been stated in answer to the
allegations made by Dr. K. B. Menon.
The entire records have been given
to the Speaker, and they form part
and parcel of the records of Parlia-~
ment; it has been stated there that
a representation was made by Shri
K. A. Damodara Menon at that time
that their case should be leniently
considered. About twelve years had
passed since then. The Kerala Gov-
ernment passed an order that merely
because all those people had been
sent away because of that particular
jncident, there was no serious ground
why they should not be re-recruited.
Therefore, the Kerala Government
passgd an order that those people who
had n sent away without any faci-
lity should be given preference in
the matter of recruitment to the
Malabar Special Police. Immediately
that Government was dismissed, the
policy was changed. And a decision
'p taken to recruit fresh .individu-

Grants (Kerala)

My first objection is not regarding
the merits of the issue, but regard-
ing the question whether a policy
decision taken by a Government
shoyld be changed in this manner,
From the foot-note to the Suppie-
mentary Demand, we find that from
Andhra Pradesh, about 237 people
are willing to come, and the Andhra
Pradesh Government are prepared to
glve them. Therefore, where is the
urgency to reverse a policy decision
that had been taken by Government,
during this interim pericd? Why
thould Government not wait till the
new legislature comes into existencs,
and @ new government comes into
power, and leave it to them to re-
verse the policy decision?

Sir, I am going to the fundamental
question. It was stated by the Prime
Minister the other day that the Cen-
tral Government would not take any
policy decisions in this regard. My
only submission is that there is no
urgency to reverse that order. The
Andhra Pradesh contingent is coming,
end the Malayalee personnel are
there, and Government eould very
well be satisfied with that. If they
want to recruit now, let them imple-
ment the previous Government's
crder. I submit that a reversal of the
policy decision that was taken by the
Covernment by the Governor's ad-
ministration now is an interference
with the rights of the State; and the
Governor shnuld no! have done that.

My next point is regarding s parti-
cular item that relates to the cons-
truction of the national highway.

Mr. Chairman: I suppose the hon.
Member is refering to the Alwaye
Bridge?

Shri Naraysnankutty Menon: Yes.
There is a lot of complaint about it.
Now, a supplementary Demand is
being asked for additional staff. I quite
agree that recruitment of additional
staff may be an ameliorating factor
in finishing the work earlier. But
what is the chronic problem, as far
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as the Kerala State is concerned? The.
ngtional highway is complete any-
where, but minus the bridges; every-
where, you find so many bridges cons-
truction has started on these bridges,
it the bridges have got only two
legs to stand upon, but no head.

8hri Kuttikrishnan Nair:
of the Communist rule.

Because

Shri Narayanankutity Menon: I
shall answer my hon. friend who says
‘because of the Communist rule’.

Because of the Communist rule, the
construction of the national highway
was completed. For three years, the
Central Government had not taken
any steps to give the required iron
and cement quota to the State. The
Adviser said in & press conference that
even though the President's rule had
come, yet it was impossible for them
to get the iron and cement quota for
Yridges.

Shri Kuttikrishnan Nair:
stld in the blackmarket.

It was

Shri Narayanankutty Menon: My
bon. friend says that it was sold in
the blackmarket. But the big ceilings
of the bridges were never brought
to the Kerala State, though the quota
had been given by the Central Gov-
ernment two years back.

The Adviger told me personally and
also said in the press conference that
a competition was going on between
the agents of the States both at
Jamshedpur and at Calcutta, where
the Chief Secretaries and Additional
Secretaries wait in a queue to get the
quota implemented, because which-
ever State has got more influence in
Jemshedpur and Calcutta gets the
ghota first, irrespective of the fact
ﬁo};‘ether the project has started or
n

Shri Kuttikrishnam Nair: Becsuse
the communits built their houses with
these things.
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Shri Nariysankitty Sendn: Com-
munists hive bulit their houses with
the vety big fron bars which «re
required for the Alwaye bridge!

If my hon, friend is really interest-
ed In sccusing the communists, let
him do se, because he can make any
wild allegation, but let him feel that
he belongs to the State of Kerala, It
is & disgrace to the State of Kerals
that for three years, the bridge has
not been constructed. The conmmunist
party came into power about two und
a half years ago. But the construc-
tion of this bridge had started in 1858.
Does it mean that the Congressmen
built all this with the preliminary
iron quota that was given? It is not
a question of Congressmen corrupting
them; it is not a question of Com-
munists corrupting them. It is the
Central Government which is neglect-
ing the works there, and I hope that
at least now, under the presidentil
administration, where there is #
merger of the powers of the State and
those of the Central Government, the
Central Government will be pleased,
at least in the interests of the
election......

Shri Achar: Only one hour has
been allotted for the whole discussion
on all the Demands.

Shri Maniyangadan (Kottayant):
Some of us on this side also must be
given a chance.

Shri Narayanankutty Menom: 1
shall finish in two or three minutes

Mr. Chalrman: It so happens that
the hon. Member has moved four of
five cut motions.

Shri Narayanankutty Menon: am
surprised that Shri Achar should
this kind of objection. Really, one
hour was not enough; I did not mlko
any submission, because there wu ao
representative of ours on the Bu
Advisory Committee; 1 thonght 1
could make this submission
Speaker. Even with this, we 3
however, remain satisfied.



a9l Dewmands AGRAHAYANA 11, 1881 (SAKA) for Supplementary 2982

Shri Achar: [ have no objection if
the time is extended.

fhri Narayansnkutty Menmon: I am
surprised that Shri Achar who always
complains that the time allotted for
each and every discussion is not suffi-
cient, should find fault with me.

Shri Achar: I say that the time
may be extended, but it is not that
only hon. Members on the other side
should be accommodated; in that case,
there will be no time left for the
others.

Shri Narayanankutty Menon: The
whole question boils down to this.
The construction of this national high-
vay was going on even before the
Communist Government came into
power; I am not saying that it was
only during the tenure of the Com-
munist Government that this was

going on, or it was because of the
Communist Government that it was
going on.

Shri Kuottikrishnan Nair: It took
longer during that period.

Shri Narayanankutty Menop: But
this construction work started long
before that. The chronic problem
there at that time was that there was
nobody to look after that. The chronic
problem was that when the Second
Five Year Plan was formulated, there
was nobody to look after the interests
o? the Kerala State, because, for God’s
sake, provincial autonomy was a night-
mare to the Kerala Government, since
the President’s rule was there at that
time. Now, again, when the Third
Five Year Plan is going to be formu-
lated, the people of Kerala are not
going to be consulted, because, the
President’s rule is there once again.
Therefore, the difficulty has been
there from the very beginning. I am
only submitting that whatever hap-
pened has happened. Now, when
there is a merger of the functions of
the Central Government and those of
the Kerala Government, let the
Central Government see to it that
some more quota of iron s given,
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especially, for the completion of the
Alwaye bridge, for which purpose
(Government now want to recruit
more men. I am only submitting that
recruitment of more men will not
satisty the needs of the Kerala
bridges, because the Kerala bridges
gre not going to be made by human
heings, but with iron bars, which have
got to be obtained from Jamshedpur
and Calcutta. The Central Goverp-
ment must see that the necessary iron
should come from Jamshedpur and
Calcutta. Shri P. V. R. Rao, the
Adviser, said in a press conference vos

Mr. Chairman: The hon. Member
has referred to that already.

Shri Narayananknity Menon: He
had happened to be the Chief Secre-
fary of the Mysore Government
before, and he openly explained his
difficulties, because he had heen going
to Jamshedpur and Caleutta and
standing in the queue on behalf of
the Mysore Government; now, the
very same gentleman will have to go
and stand in a queue on behalf of
the Keraly Government. Therefore,
this conflict and competition are there.
1 hope the Home Minister and the
Finance Minister will see that t.hil
money is spent, and people gre
recruited, and at the same time, the
materials required for the completion
of the bridge are also given, so that
the bridges might be completed in
time,

Now, I come to the Demand relat-
ing to traneport. In regard to trans-
port also, very serious changes have
been introduced. The first change is
this. The bonus that was paid to the
transport workers this time was less
than what was paid to them last time.
Is that progress from year to year
that less bonus should be paid to the
transport workers every year? There
is no reasonable explantation given
by the Governor's administration as
to why less bonus was paid to the
transport workers.

Secondly, the transpart hoard was
constituted in a particular way by the
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Kerala Government. Again, we find
a reversal of the policy decision.
Immediately, the Governor took
charge of the administration, he
almest changed the organisational
structure of the board. He sent back
the transport commissioner and
instead had a transport director; and
he changed the secretary also. All
are agreed on that., But there was a
workers’ nominee on the board. Of
course, all are agreeqd that the
Governor should order election of the
workers’ representative. We welocme
that. But the Governor changed the
number of workers’ representatives
from one to two. We agree to that,
because we want that more and more
representatives of the workers should
come in. But the Governor did a
very subtle thing. He said that
though the workers' representatives

© would be two in number, yet, they

~ would have only

one vote. That
basically means that if there is a union
there with ten members, and there is
another union with 2,800 members,
then the union Wwith ten members
would also get a representative on the
transport board. We agree on the
principle of workers’ representation,
fundamentally, because all over India,
we have been demanding this type of
thing, that is, proportional represen-
tation, but consistently the Govern-
ment of India have taken the stand
that the majority union should get the
representation and not the minority
union But in the case of this parii-
cular affair, I do not know how the
Central Government’s policy or the
President’s policy has been to reverse
the previous policy; 1 do not know
how they took thic decisjon.

14 hrs.

I submit that all the points that T
have mentioned should be taken into
consideration. I earnestly make an
appeal to the Government: in cases
where irreparable damage will not be
committed, the Central Government
should not reverse the policy, because
elections are only two months away.
They should respect the Constitution,
they should respect the wishes of the
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people of Kerala; they should confing
themselves only to administrative
expedients and conduct the elections.

If that is done, there will be no reom
for complaint.

Shri Maniyangadan: 1 generally
cannot agree with the last statement
of my hon. friend who preceded me
that during the President’s regime,
the policies should not be changed.
My submission is that there were
policies which were declared by the
people of Kerala to be fundamentally
opposed to their interests, funda-
mentally opposed to the principles of
the Constitution and to democracy.
They have necessarily to be changed
in the interest of the peoplé, in the
interest of the country and in the
interest of democracy.

My hon. friend was speaking about
jail releases. It comes with ill grace
from a representative of the Com-
munist Party to complain against the
release of certain prisoners who were
convicted for picketting government
offices in the agitation against the
Government—for the removal of the
Government of the State. They were
convicted for five days, ten days and
80 on. On the day the President’s
Proclamation was issued, automatically
these prisoners should have been
released. My hon. friend made a
statement that all of them were
released in a day. That is not a fact.
Even these cases were separately gone
into by the Government and the
prisoners were released, I think,
within 10 or 15 days.

My, Chairman: I do not think the
hon. Member need labour that point.
I have ruled that out aiready. He
might go to the next paint.

Shri Maniyangadan: 1 think you
ruled out statements regarding stay
of the death sentence.

Mr, Chairman: I ruled out refere

ences to the coramutation of death
sentances.
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Shri : I was only
referring to jail releases. With regard
te the commutation of the death
sentence, T do not know the facts. I
can only say that there is no Vice-
President of the Quilon District Con-
gress Committee. My hon. friend was
saying that some Vice-President of
some Congress Committee had made
some representation. But there is no
such Vice-President of the Committee.
Of course, my hon. friends opposite
are prepared to make any statement.
I may remind the House of his state-
ment regarding setting fire to a temple
which he made in the last session.
No such temple in Kerala was set on
fire. They can make any statement.
What can we do about it?

Shri Narayanankutty Menon: If
my hon. friend wants a discussion on
that. I am prepared to prove it.

Shri Maniyangadan: As regards
jail release, even now there are
hundreds of persons in jail in Kerala
" convicted for various offences during
"the struggle. My submission is that
there is a general demand that they
should be released. Certain cases
were charged against people imme-
diately after firings in certain areas
just to avoid an inquiry into the firing
on the ground of the matter being
sub judice. False charges had been
filed against persons in many cases.
My submission is that these cases have
to be withdrawn. There are several
cases against students. What the Gov-
ernment have done during the
President’s regime was to look into
almost all the cases. Some cases in
which there was no violence involved
“have been withdrawn. Still there are
cases pending before courts where no
violence is involved. For example,
there are cases pending under Section
107 of the Criminal Procedure Code.
Why should these cases be kept
pending?

In this connection, I may refer to
the policy of the Government of my
hon, friend’s Party. In answer to an
interpellation in the Assembly on the
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subject of release of political priso-
ners, the Law Minister said:

“In a rough and popular way,
it would not be difficult to define
political offences. For instance,
if a man were killed in a riot, or
in the attempt to excite a tumult
or popular insurrection, that
probably would be regarded as a
political offence. Any offence
committed in the course of a poli-
tical commotion js an offence of
a political character, and even
this definition was rejected as too
narrow by courts which have
always construed these words
according to the circumstances
existing at the time when they
have to be considered. Even the
English courts have given a wider
and more generous meaning to
the phrase ‘political prisoner’
than was formerly given. Any
person who had committed an
offence jincidental to and forming
part of political disturbances was
a political offender, according to
weighty authority. On the basis
of the aforesaid principles, cases
were examined and releases
ordered, not rigidly nor relaxing
unduly.”

That was the principle adopted by
the former Communist Government.
That principle is not accepted by the
Government. Whatever happened as
a result of tumult, whether there was
violence or commotion or anything of
the sort. anybody who was involved
in a case, any person against whom
cases were pending or any persons
who werc convicted, are not released
without any consideration for justice.
On the other hand, cases where
violence was not involved are alone
withdrawn. Persons convicted in
cases where the charge-sheet did not
contain reference to even an iota of
violence alone were released. My
submission is that this is not the policy
adopted by the former Government.
Here there is a change of policy, and
a change of policy for the better.
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My submission is that there are still
cases pending. They should be with-
drawn. 1 would also submit that an
inquiry should be conducted into the
firings.

Shri V. P. Nayar: Under what head
is the hon. Member making that sub-
mission?

Shri Maniyangadan: Police.

Shri V. P. Nayar (Quilon): On a
point of order. This only refers to
the Malabar Special Police.

Mr. Chairman: He is finishing his
point and going to the next one.

Shri Maniyangadan: I only want
that the rest of the cases should be
withdrawn, cases relating to that
period in which there was no act of
violence involved. I do not want
cases involving violence to be with-
drawn; I do not want that persons
convicted in such cases should be
released.

Shri Narayanankatty Menon: Does
he want an inquiry into the firings?

Mr. Chairman: Order, order. Let
him continue.

S8hri Narayanankutty Mepon: He

is saying something which is not in
order.

Mr. Chairman: He can ignore that.
We are here only concerned with the
Supplementary Demands for Grants.

8hri Maniyangadan: My hon. friend
has raised a question about the M.S.P.
I am surprised to know that the Com-
munist Party has fallen in love with
the M.S.P. now. When they came into
power, they had occasion to take into
the M.S.P. some persons who were
discharged as early as 1846 for serious
offences. Of course, some of them
were actively working for the Com-
munist Party in Malabar., When the
occasion arose, they had been taken
into the police fold. They have fallen

Supplomentary 5488
Gartns (Kerals)

in love with the M8 P, about which
their leader, 8hri A, K. Gopalan, said
some years back in this House—

‘If at all, at any time, we com®
into power, we will dig a big pit
and bury it deep.

8hri Narayanaukuity Meaon: No,
no. They will change their attitude.

Shri Maniyangadan: Shri A, K.
Gopalan said this during the course
of the discussion an the amendment
to the Preventive Detention Act.

Stri V. P. Nayar: Let him read it;
we cannot trust his memory.

Shri Maniyangadan: Now they have
changed their attitude. The reasom
is that they have had occasion to see
that some of their party workers were
taken back into the police fold.

I may submit in this connection that
646 people were discharged or dis~
missed—a few resigned—from the
MS.P. in 1846. It was as a result of
the police strike there. Now in March
1958, after several months after com-
ing into power, the Communist Gov-
ernment there passed an order for
reinstating these people. The order
was passed in March 1958. 1 am
informed that the police authorities in
Kerala very seriously objected to this.
On account of their objection, that
order of March 1958 could not be
implemented up to June 1859, by the
Ministry. Why was it so? My sub-
mission is that the authorities object-
ed to it on various grounds. If those
people who were dismissed from ser-
vice on account of strike were taken
back the morale of the police force
would be lost and there would be no
discipline in the police force. On that
ground the authorities objected and
the Government could not implement
their own order, Of course, the
President's rule came in later, All
these factors have to he taken imto
consideration. They can correct it it
not implement the order paasnd hy the
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previous Ministry. Otherwise, it will
2ead to a lot of demoralisation.

I do not want to go into details
regarding the M.S.P. and the atroei-
ties they have committed. Now, there
is a change; I do not know whcther
it is a welcome change or not. They
may change agrin.

As regards other matters referred to
1 do not want to take up the time of
the House.

Shri Narayanankotty Menon: Fall-
ing in love is a welcome change.

Mz, Chairman: The hon. Minister.

Shri V. P. Nayar: Sir, sll of us want
%0 speak; one hour has been allotted.

Mr. Chalrman: We started at 1.33.
We have got about 17 or 18 minutes.
I think you will yourself bave the
sdvantage of the Government reply.

8hrl V. P. Nayar: Let the Govern-
ment reply after all of us have apoken.

My, Chairman: Order, order. Shri
XKumaran, I think, has given notice of
some cut motions.

Shri M. K. Kumaran: Yes, §ir, Nos.
8 and 8 on Demands Nos. XV and
XXXV.

8hyl V. P. Nayar: The time may
please be extended by half an hour.

Shri Narayanankutty Menon: May §
submit. .....

Mr. Chairman: Order, order. Shri
Kumaran.

Shri M. K. Kumaran: On Demand
No. XV I will confine my remarks to
only one point, namely, the great
misuse of the S.A. Police force for
terrorising the peaple and suppressing
the right of political activities of
people in certain parts of Kerala.

The Special Armad Police Force is
intendad to deel with law and order
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problems. But, in certain parts,
especially in my constituency, in
Kottarakkara taluk, it is used by the
local police authorities for terrorising
people and also to make it impossible
for the communigt party to carry on
jts political activities.

In an area called Kadakkal in the
Kottarakkara taluk I found an atmos-
phere of terror created by the local
police with the support of the S.AP.,
the local sub-inspector and the circle
inspector are using them for carrying
terror into the hearts of the people
there. I heard so many stories of the
atrocities committed by the police and
1 saw some of the victims of their
brutal attacks and torture. The com-
munist workers and sympathisers are
implicated in false cases. They are
rounded up and beaten in the lock-
ups. The local police officers go to the
villages at might with the Special
Armed Police force and arrest people
indiscriminately. ‘This has become
almost a daily occurrence in this area.

Mr. Chairman: What are you quot-
ing? I do not catch the ref.rence.

Shri V. P. Nayar: He is only refer-
ring to his notes.

Shri M. K. Kumaran: I may be per-
mitted to point out another instance to
show how tha police authorities are
dealing with the communists there.
One Bhaskaran and two of his fricnds
were attacked by an armed gang of
rowdies with deadly weapons at a
place called Mylam near Kottarakkara
town. The Police went there and
Bhaskaran who had received not less
than half a dozen serious injuries on
his head, instead of being taken to the
hospital, was taken into custody, taken
to the police lock-up and very
severely man-handled by the police
sub-inspector himself. When I saw
him the next day in the hospital at
Kottarakkara he told me about his
torture in the lock-up climaxing in
a ceremonial removal of his moustache
by the sub-inspector.

Mr. Chalrman: [s there any case?
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Shri M. K. Kumaran: Yes; I would
have congratulated the Police officer
for his enthusiasm for social service if
he had done it in the usual and
civilised way instead of in this brutal
manner. It is in support of such
monsters and sadists that Special
Armed Police is placed in the Kotta-~
rakkara taluk.

1 would request the Government to
see that such things do not happen
and that such police officers are pulled
up. 1 discussed the matter with the
1.G. of Police and he wanted me to
give in writing the complaint. 1 have
done so; but, so far, he has doné
nothing and things are going on like
that.

Mr. Chairman: There is a cut
motion with regard to Health, 1 think.

Shri M. K. Kumaran: Yes; I would
like to say a few words about that.
It is gratifying to note that Govern-
ment consider this to be an urgent
work. The estimated cost of the
scheme is Rs. 2,27,200; but this Supple-
mentary Demand covers only half of
that. It is only Rs. 1,50,000. It s
said to be the sum rcquired for the
current financial year. This means
that the urgent water supply scheme
will not be completed during this
financial year. As far as I know there
is no reason why it should be post~
poned to the next year. It should be
taken up fully this year and completed
because it is a very urgent matter.
This may be completed this financial
vear itself alloting more funds.

Mr. Chairman: Shr Kuttikrishnan
" Ngir. 1 request the hon Member to
be very brief.

Shri Kuttikrishnan Nair: Sir. 1 will
take only four minutes.

Mr. Chairman, comment was made
by my hon. friend regarding the Sup-
plementary Demands. It is a legacy
inherited by Govcrnment from the
communist party. Large amounts
were spent by them and, as & conse-
quence of that, this has to be brought
haere.
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He has referred to the prisoners, I
thought he would at least discrintinate
between those whom the communists
released, those who commited - rape,
murder and loot, and thost who had
gone to jail for the sake of preserving
democracy, for the sake of the liquida-
tion of the communist method of
liquidating the other parties.

Regarding the M.SP. the principle
was accepted to increase the number.
In the recruitment some of those com-
munists who were previously dis-
missed in 1948 or 47 were recruited.
They have not been dismissed; they
are still there and they are doing
havoc. Unfortunately, they are com-
miiting havoc on the communist
followers at Kottarakkara. .

This M.S.P. belongs to Malabar and
they have all been transferred by the
communists to Travancore on account
of the difference between the Travan-
coreans and Malabaris which is being
used to crush the opponents of their
Government. Of course, violence
begels violence and this is the result
of the legacy inherited from the com-
munist party rule. Shri Menon was
saying that thcere were bridges with-
out heads. That is our legacy from
the 2§ ycars’ communist rule. 1t is
that which has produced these pillars
without head. That is only in the
Malabar district. In Travancore, all
the bridges are well-preserved and
well-constructed. Unfortunately,
peaple living in the northern part of
Kerala have been ignored and there
vou will find the only bridges without
heads, which he portrays.

About transpor! also, you may
remember that a Bill was introduced
—Labour Relations Bill—by the Com-
munist Party. Al thc rights of the
workerg were sacrificed and Govern-
ment was given discretion. The Labour
Conciliation Officer was to decide
which party was to be represented as
representing the union which had a
majority in the factory. In pursuance
of that, they wanted to liquidate the
others in transport. There are two big
wings. One of ocourse is under $ha
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communist control and the other under
the control of some other political
party. Whenever they want—the
Communist Party wants—to allege
something, they say, they damn and
they call everybody as a Congress-
man. Shri Narayanankutty Menon
said that one Congress Vice-President
was interfering and he advised the
Governor and all that. Most pro-
bably, he may not know the Consti-
tution of the Congress organisation;
he may know only the Constitution of
the Communist Party. That is the
reason why he made that statement.
He is not a Congresman. The con-
‘vict is not a Congressman nor the
person who appeared for him. He was
a lawyer and in his lawyer’s capacity
he appeared for him.

Shri V. P. Nayar: What is his name?

Shri Kauttikrishnan Nair: If he
approaches me outside, I will tell him
because I do not want to waste the
time of the House.

Shr} V. P. Nayar: Is he not Mr.
‘Nainar? I put it to you. You can
deny. Is he not a member of the
K.P.C C. executive?

Shri Maniyangadan: There is no
such Nainar in the K.P.C.C. executive.
My friends are prepared to say any-
thing What can we do? Sometime,
they say 1t was the Vice-President.
Now:, they say he is a member of the
K.P.C.C. executive. ... (Interruptions.)
I know that.

Shri Kuttikrishnan Nair: Whatever
it is, I strongly deny that he is a
Congressman. Such things are made
use of by the Communist Party to dis~
credit the Congressman. We have
some difficulty. They can say any-
thing. We believe in truth. They are
taking advantage of the fact that we
cannot utter falsehood like them to
suit each occasion. We can only deny
such allegations which are not based
on truth. I have nothing more to add,
Sir, except to say that it is only for
propaganda purposes that they are
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blaming the Congressmen and the
Governor in this matter.

Shri Datar: Mr. Chairman......

Shri V. P. Nayar: We will not ge$
any opportunity?

Mr. Chairman: I heard two speakers
on this side ond two on the other side.
We have passed the hour. I stretch-
ed it by 10—12 minutes.

Shri Narayanankutty Menon: When
the Business Advisory Committee
Report came, I pointed out that one
hour was inadequate and the time
might be extended.

Shri V. P, Nayar: After all, only
two or three Members want to speak.
We will not take more than five
minutes. It is a very important
matter., Supplementary Grants are
asked for for something which has
happened and you should not confilne
it to two speakers. After all, you have
the discretion to extend the time by
half an hour. But we want only five

minutes.
-

Mr. Chairman: I gave Shri
Narayanankuity Menon nearly 22
minutes because he had go many
amendments in his name. Shri
Kumaran also spoke. I do not want
to appear to stifle at all. On the
other hand, these two.speakers from
this side did not take more than ten
minutes.

Shri V. P. Nayar: I will not take
more than five minutes. There will be
no other opportunity.

Mr. Chairman: I will give him an
opportunity.

Shri V. P. Nayar: After the Minis+
ter has spoken?

Mr. Chairman: That does not arise
at alL ....(Interruptions.) J am
sorry 1 have called Shri Datar.

Shri Datar: Mr, Chairman, a number
of hon. Members opposite have raised
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some points which are mnot relevant
and do not come within the purview
of the Supplementary Demands.

Shri V. P. Nayar: 1 object to that
statement. It is an aspersion on us
and on the Chair that you did not
point out the irrelevancy.... (Inter-
rup.ions.)

Shri Datar: My friend is needlessly
impatient. All the same, I should
like to reply to as many of them as
possible. I do not want to withhold
any information. I shall take up item
No. 14, which deals with jails. So far
as these jails are concirned, we have
asked for moneys in respect of certain
new jails opened by the former Gov-
ernment. This may kindly be noted.
You are aware of the agitation that
went on for sometime before the Pre-
sident took over the administration.
Then the Communist Ministry found it
difficult to lodge all these prisoners,
as the jails were over-crowded. The
Collectors were authorised by the Gov-
ernment to open temporary jails
which were as many as 55 in number
and an expenditure of Rs. 5 lakhs had
%0 be incurred on them. Even after
the Communist Government ceased to
be in power, this expenditure had
been incurred and that is the most
important point so far asg the jail
administration is concerned. We have
to come here as the expenditure had
already been incurred.

About the national highways, my
friend contended that the progress
was stow. It was slow during their
period of administration. The exact
position is this. The total provision
according to the communication
received from the Government of
India wag Rs. 24234 lakhs and the
principal road naturally was the West
Coast Road for which Rs. 227'15 lakhs
were reserved. Out of this provision
is made in the current budget for
Rs. 29 lakhs for original works relat-
ing to the highways. Provision for
the West Coast Road original works
during the current year is Rs. 3033
lakhs. I would not read the whole
thing but I would only point out that
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during the former Miniatry’s period,
that Government did not approsch
the Government of India because the
work was slow and ey had certain
difficullies. I have no desire to com-~
ment on it. It was considered not
uppropriate by my hon. friend's Party
Government to approach the Govern-
ment of India with a request for the
formation of a separate division tlt
the performance of ‘he territorial
division in respect of the works relat-
ing to the national highways and the
West Coast Road along with the other
works was watched for a sufficiently
long time. This ‘watching for
a sufficiently long .ime’ the responsi-’
ble not only for the delsy but aiso for
their omission to approach the Gov-
ernment of India in time The cieation
of new divisions was taken ir hand
and now two more divisions have been
sanctioned. A decision was taken by
the present Admuuistration in Sep-
tember 1959. That is so far as the
road: are concerned.

Now, a number of persons had been
arrested,. Some of them had been
arrested for petty cases and I shall
give the figures which will show that
the present Administration had not
taken any particular steps on any
particular ground. What has been
done is perfectly in the normat
course of events. Government have
ordered the withdrawal of 2628 cases
charged in connection with the recent
anti-Government agitation involving
5957 persons. Of the 2628 cases, 2407
cases involving 3218 persons were
petty cases. Of the remaining 221
crime cases involving 2739 persons,
97 cases involved picketting of public
offices, transport offices and schools
without any damage or violence. 8%
cases have been charged for tres-
passing schools and public offences
comoined with picketting. ‘These
cases also involve no violence. The
remaining 39 cases withdrawn were
charged on leaders of political parties
and newspapers for statements mde
or published by them, H will thus
be seen that ne case Iinvolving
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damege to property or violence has
teen withdrawn, About 874 such
cames irvolvibg 21858 persons  are
widll pending, as on 19th November,
1980, Thus you will ind that there is
no substance in the allegation that
was' made here,

S0 far as the Malabar Police is con-
serned I may give a few facts. 1 may
puint out what the former Commun-
ist Government did or did not do in
this respect. In 1846, when Malabar
was under the undivided Madras
Government there was an extensive
strike by the Malabar Special Police
and 646 persoris either resigned or
were discharged or dismissed. No ac-
tion was taken for @ number of
years. Eleven years later, in 1857, a
representation was made on behalf of
them for reinstatement. In March
1958, the Communist Government
passed orders that 50 per cent of the
future vacancies in Armed Reserves
Unfts including Malabar Special
Police should be reserved for recruit-
ment of such of them out of these
848 persons who were under 48 years
of age. This was the order passed by
theé then Government. Other persons
were to be absorbed as peons. Though
theé previous Ministry was in office
for over 15 months after this order
was passed, this order was not given
any effect to. During the 15 months
atter this order was passed not a sin-
gle person was, in fact, re-employed
in pursuance of the order. I should
not like to point out certain matters
of 8 confidential nature, but I may
here point out, generally, that even
the then Government, though they
had taken a decision that reinstate-
ment should be offered, found it difi-
cult because if those who had been
discharged or dismissed were to be
retnstated, you will kindly see what
thé effect would have been, what
amotnt of demoralisation this step
would hive brought about on the
polite as a whole, I would not like
to point out further cifcumstances
bt I would make it very clear that
the Communist Government whick
wi fti power did not take any step
for 13 months and riot a fingle wman
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was employed or offered employmsent.
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Shri Narsyaninkuity Menon: Sir, i
is unfair to say like that. In the
order it was mentioned that they
should be absorbed as and whan
vacancies arose.

Shri Datar: Opportunities were
there.

Shri Narayanankutty Menon: No.

Shri Datar: Opportunities were
there but they were not aveiled of

The reason is quite clear. I sympa-
thise with the then Communist
Ministry because though they had

taken an earlier decision in this res-
pect it was very difficult to carry It
out and that was the reason why
they could not give effect to the
order, they could not appoint even s
single person which they surely
could have done. In view of this
fact, after the President took over,
the President had to take a decision
and that decision was in conformmy
with the non-implementation of the
Government’'s order passed 15 months
ago. If dismissed persons were to be
taken as a matter of course in Gov-
ernment service different questions
would have arisen and & lot of demo-
ralisation would have been there,
That was the reason why what the
Government did was in accordance
with the policy of non-implementa-
tion of this order passed by the
Government 15 months ago. It is wot
necessary, Sir, to deal with this
matter any further.

The last point is in connection with
the mercy petition, So far as refer-
ence to the mercy Dpetition is concern-
ed, I do maintain that it has nothing
to do with jails. So fsr as thiv par-
ticular person under the sentence of
dea‘h is concerned all that was done,
under the circumstances which I shall
presently point out, has nothing to de
with the sdministration of jeils. What
had happened Wwas this. 1 would ntd .
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give turther reference to the facts of
this cage. There was a charge of
murder against a person and that man
was sentenced to death by the Ses-
gions Judge. The death sentence was
confirmed by the High Court. On an
earlier occasion the Governor reject-
ed the mercy petition. The President
also rejected the petition for mercy.
After all this had. happened some
leading persons, not necessarily of a
particular community, sore leading
persons representing Hindus, Mus-
lims and Christians belonging to the
locality where the murder had taken
place, led by one advocate submitted
a petition to the Government.

8hri Narayanankuity Menon: What
is the name of that advocate?

Shri Datar: Shri Nagappan Nair
{Interruption). It is entirely wrong
to suspect that he represented a par-
ficular community. It was a repre-
sentation by many communities, not
confined to a particular community.
The insinuation or the implication
was that the member (Interruption).

Mr, Deputy-Speaker: Order, order.
The hon. Minister has to give the in-
formation that he has in his posses-
sion.

Shri V. P. Nayar: He was a Con-
gress candidate from Trivandrum
No. 2 Constituency.

Shri Datar: The implication was
that the representation had come
from the ccmmunity to which  the
person under sentence of death
belonged. I may point out that the
deputation consistcd of all the major
communities of that locality. There-
fore, the Governor-—as you are aware,
some time had passed and the Gover-
nor was not aware that he had re-
jected a mercy petition-—stayed
execution for the time being. All that
he did was only to stay execution for
the time being. In that particular
mercy petition which was presented
nothing had been stated about the
decision already taken by either the
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Kerala Governor or the President aof
the Indian Union. Under those eir-
cumstances, all that the Governor did
was only to stay the execution for  a
few days. Immediately after the
stay order was passed he called for
further information and found that
there was no ground at all, the ré-
presentetion had not mentioned that
the President and the Governor had
both rejected a mercy petition.
Therefore, the Governor immediate. -
ly took action and he vacated the -
stay order within just a few days,
On 24th November, 1959 the stay
order has been completely vacated
and now the law will have its own
course so far as that matter is con-
cerned. .

Under those circumstances, 8ir, I .
fail to understand why the Gover-
nor's name shon'd be brought in
this respect and why he should be
charged with having done some acts .
which are, according to them, either
partial or biased. It is entirely wrong
to say that. What he did was per-
fectly in the usual course and, there-
fore, nothing that he did could be
called in question, because imme-
diately, withir. just a few days, he
has vacated the stay order.

Shri Narayarankatty Mepon: Do
you maintain that the Governor acted
within the law?

Shri Datar: The Governor only
stayed the execut‘on, there is no dis-
pute about that a* all. He did not
know that an earlier petition had
been 1ejected when, rightly or per-
haps wrongly., th~t particular repre-
sentation did not mention this fact.
Naturally, when so many people, a
representative deputation had gone
to him he issued zn interim order. It
was not a final order, and the execu-
‘ton oider stunids. I do not see, ..
therefore, how the Governor has act-.
cd wrongly, how he has vinlated any
order either of the President or
somebody else. I would, therefore,
submit that he acted perfectly and {n
the regular nanner. .
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Lastly, Sir, in respect of all these
cut motions, I would only submit that
thers is absolutély no substance 'in
them. ’

Mr. Deputy-Speaker: Am I requir-
ed to put any cut motion separately?

Some Hon. Members: No, Sir.

Grants

Mr. Depuly Speaker: I shall put all
the cut motions together except No. 8
which is out of order.

All the cut motions were put und
negatived,

Mr. Depuly-Speaker: The question
is: ~

“That the respective supplemen-
tary sums not exceeding the
amounts shown in the third
column of the Order Paper be
granted to the President out of
the Consolidated Fund of the State
of Kerula to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960 in respect
of the following Demands entered
in the second column thereof:

Demands Nos, 1I, XIV, XV, XVII],
XIX, XXVI, XXXI XXXIV,
XXXV, XXXVIIL"”

The motion was adopted.
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KERALA STATE LEGISLATURE
(DELEGATION OF POWERS)
BILL—contd,

Mr. Deputy-bpeaker: Now, we take’
uvp améndment No. 10 to clause 3 of
the Kerala State Legislature (Dele-
gation of Powers) Bill, This amend-
ment has to be voted upon now.

The question is:

Page 2,—

after line 16, add—

“Provided that the President
shall get the opinion of the com-
mittee mentioned in sub-clause (2)
for any such modifications, before’
an amending Act is enacted by the.
President.” (10). -

Hon. Members should get ready. I
am calling a division by the automa-
tic machine.

The Lok Sabha divided,

Shri Brajeswar Prasad (Gaya): 1
wanted to press the ‘Noes' button, but
by mistake I pressed the ‘Ayes”
button.

Mr, Deputy-Speaker: What is the
hon. Member's division number?

Shri Brajeswar Prasad: 317.

Mr. Depaty-Speaker: All right. The
result is as follows:

Ayes 14; Noes 101,

oY

Division No. 5) AYES [ 14 46 hrs
acerdee, Shri S. M. Kumaran Shei M. K. Panigrahi, Shei
bikravarrty, Shrimati Reau Maters, Shri vsrvathi Krihneo, Sprimeti

lopaten, Shri A. K.
Kar, Shri Prathat

Menon, Shri Nemgancokutty
Mukeriee, Stei H. N,

Reddy, Shri Nagi s
Sarcer, Shri Bbeli

Kodiysn, Shri

Abdu! Lateef, Shii
Achie, Shri

Ampprwal, Shri Masakbhel
Arvmugem, Shii R. S
Aruwughun., Shri S. R.
Bakniki, Shei

Bederive, Shri P.R.
Batupst, Shri PI.,
Badpos, Sari

Nsyar, Shri V. P.

NOES

Besumeteri, Shui

Bhakt Dsrstun, Shri Chunj Lal, Stri
Busrgsve, Pendit Thakut Dws Dastspps, Shri
Bhriker, Shri Datsr, Shri

Bhogii Bhai, Shei
Bist, Shri J. B. S,
Beadowar Prosad, Shri

Chandak, Shri Feachsasr, L1y

Chettier, Shri Remsrathan

Ded, Shri N. M.
Desci, Shri Monarfi
Dube, Shri Mulchand
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Qenapathy, Shri
Cugts, Shri Ras Krishen
Hajarnavts, Shri
Jinschundarer, Shri
Kedarfa, Shri & M.
Khswnis, Shri Jamel
Khedhsr, Dr. G. B.
Kictolys, Shei

Rriahrs, Shei M. R.
Mafids Ahmed, Shrimati
Methotrs, Shr Indir ),
Maniyar gedar, Shri
Masuriys Din, Sho
Meshur  Shri Harish Chapdes
Matin, Qezi

Mehts, Shrirati Krishna
Melkote, Dr.

Mists, Shri R. D.
Misrs, Shnr R. R.
Mohideen, Shri Gulam
Morarks, Slri

Murma, Shri Prike
Nrir, Shri Kuttikrishnen
Nallsknys, Shri
Narsirdin, Shri

Nsthwani, Shyp

Negi, Sbri Nek Ram

Ovs, Strd

Pahsdia, Shri .
Palchoudburi, Shrimati Tia
Pangarkar, Shri

Parmsr, Shri Deen Baadhy
Pare), Shri N. N.

Pate!l, Shri Rueshwar
Pattabbi Reman, Shri C. R,
Prabhaksr, Sbri Naval
Raghubir Sahai, Shei

Raj Bahsdur, Shri

Rem Guarib, Shri

Ram Shanksr Lal. Shri
Rarrsswarry, Shri K. S,
Ramsswamy, Shri P.
Ramail, Shri S. N.
Rane, Stri

Reddy, Shri Viswanaths
Roy, Stri Bishwanath
Sadhu Ram, Shri

Sabu, Shri Rameshwar
Saigal, Sardsr A. 8.

Thimnish, Shri
Tuls Rem, Shri

Wike, Shri
Uspadbysy, Pandit Muenishwer
Datt. )

Vyss, SbriR.C.
‘Wwaik, Shri Balkraline

Narsysnasamy, Shri R.

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:

t clause 3 stand part of the

The motion was adopted.

Clause 3 was added to the Bill,

Clause 1, the Enacting Formula and
the long Title were added to the Bill,

Shrl Datar: I beg to move:
“That the Bill be passed”.

eer. Deputy-Speaker: Motion mov-

“That the Bill be passed”.

Skrl A. K. Gopalan: Mr. Deputy-
8peaker, Sir, I want to oppose  the
Bill. I want only a few minutes
because I want only to show how the
assent has to be restricted under
articles 200 and 201 and also to show
that the object of the Bill is to make
certain changes, There are two
parts, that is to say, there are two
Zresponsibilities given to the Presi.

dent. One is to give assent to the
Bills that are salready there and the
other is to make new legislation. As
far as new legislation is concerned,
certainly, there is no guestion of any
emergency. As far as the assent is
concerned, it has been said that it s
only an interpretation and that the
Governor or the President has got
power to make certain changes, I
want to say that according to #&rticle
200 and article 201, first, the Gover-
nor has got the right to give assent
to the Bill or send it back. The pro-
viso to article 200 says:

..the House or Houses shall
reconsider the Bill accordmgty,
and if the Bill is passed again by
the House or Houses with o
without amendment and presented .
to the Governor for assent, the
Governor shall not withhold ussent
therefrom:”

He ¢an do it only on one mdiﬂm.
The ¢ondition is:

“Provided further that the (34v-
ernor shall not assent ta, bit et
reserve for the conddenﬁon g
the President, any Bill which
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the opinion of the Governor
would, if it became law, so dero-
gate from the powers of the High
Court ag to endanger the position
which that Court is by this Con-
stitution designed to fill.".

Mr. Deputy-Speaker: I do not want
to interrupt the hon. Member, but 1
may point out that all these aspects
have already beéen pointed out.

Shri A, K. Gopalan: What I want to
say is this. The Kerala Government
that was functioning there had a cer-
tain policy which was different from
the policy of the Congress which s
the ruling party in other States, It
has been said during the course of
speeches here that the Planning Com-
mission wants to make certain re-
commendations. Is it because that
the Planning Commission wants to
make a change that the President
now wants to make some changes in
the Bills that are awaiting his assent?
That is what I want to know. If that
is so, then it is certainly an attack on
provincial autonomy. Even if re-
commendations are made by the
Governor or the President, the State
Government has got the power to
accept the amendment or reject the
amendment or again send back the
Bill. It is only in cases where the
Bill goes against the Constitution—it
is only in one case—that there can be
any change made. What was clear
from the speech made by the Home
Minister is this. The Bills have been
lying with them for two years with-
out any consideration as to whether
any one of them could be given assent
to or not. After that period, instead
of resorting to the powers given
under article 201, declegation of
power js being given. In the speech-
os it is definitely said that the object
is to make certain changes, The
nature of the changes is also very
clear from the speeches made. The
bankers have made representations
aund the landlords have made some
representations, and those changes
are sought to be made. It is cert-
ainly because of this that the Kerala

overnment made this legislation.

‘hey did not want to see that the
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bankers wre helped against those
debtors who are there. 8o, if today a
legislation is made and it is not sent
to the State Government, after under-
standing what is the policy of the State
Government, it means that the object
of this delegation of power is cert-
ainly to attack the right of the State
Assembly and to see that whatever
policies they followed, or wanted to
Igllow. as far as the Agrarian Rela-
tions Bill and the Debt Reliet Bill
are concerned, are set at nought. This
Government does not want to see
that those policies are there and they
want to attack those legislations.

Of course, the President can give
assent or withhold assents. But, then,
the President has to send it back to
the State Legislature and they can say
either “we accept it” or “we do not
accept it”. A State legislature has
passed certain legislation, and that
legislature is not there now. So; if it
is felt necessary to make some
changes, and not to give assent to it,
then I say: wait for the elections; after
the elections, the State legislature can
have its say, and they can accept the
recommendation or reject the recom-
mendation. That is all what we want.

There is absolutely no emergency.
Even if there is an emergency, it is
now for the Government to decide
when the elections are to be held. If
there js any emergency, they can have
the elections by January or even ear-
lier. So, it is not a question of emer-
gency. In the name of emergency
certain powers are taken by the Gov-
ernment, and the object of that is to
by-pass article 201. As far as provin-
cial autonomy is concerned, it is a
stab in the back. Provincial autonomy
and the right of the State Assembly
are thrown to the winds.

Kindly read articles 200 and 201. It
is not my interpretation, If I can
understand English correctly, it s
definitely stated that the Governor
can give assent to the Bills, and there
is only one clause in which 18 s
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stated that if it goes against the Caon-
stitution, or the powers of the High
Court, it shall be resrved for the con-
sideration of the President. If any
such changes are made, we have no
objection to their being reserved for
the consideration of the President, be«
cause nobody can go against the Con-
stitution. If it is not against the Con-
stitution and if the State Assembly is
interested in making certain changes
in the law to help the labour against
the landlord, or debtors against the
bankers, the President should give
assent to those Bills. He should not
withold assent to those Bills. There
is no point in now coming and saying
that “some emergency may come;
give us all the powers so that we can
make any change in the laws that we
consider necessary”. The Planning
Commission may make recommenda-
tions.. But are they binding on the
State Legislature?

The State legislature has made cer-
tain legislation according to its own
desire, in the interests of the people.
The Planning Commission may make
recommendations, but they may reject
them, Now, without knowing whether
the State Legislature will accept them
or reject, arbitrarily this is being done,
and some changes are being made by
the President, saying there is an
emergency. Even if this Bill is passed
and they want certain changes to be
made in the Bills, certainly the assent
should not be withheld. Let it be
sent to the legislature and let the
qpinion of the State Legislature taken.
If that is not done, certainly it is
attacking provincial autonomy and
provincial autonomy will then become
a mockery. When the State Legisla-
ture has passed something and you
want to change it, you do not ask
them whether they will accept the
amendment.

So, T oppose this Bill. I have
understood from the speeches that the
dbject of this Bill is to make certain
changes that the Congress party think
the Communist Party in Kerala will
riot accept. So, in the interim period
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they want to impose it on the people
of Kerala, and also on the Legisiature
that was functioning there before it
was dismissed. I say: if you wunt to
make certain changes, wait for some
time; or else, give assent to those Bills
immediately, and respect the opinion
of the State Assembly. It is for this
reason that I oppose this Bill,

Shri Datar: I have already replied
to all the points that my hon. friend
has raised. Only incidentally he
stated that some of the Bills passed
by the State Legislature were pending
before the President for one year, or
a year and a half. That is entirely
wrong. May I point out here that
only when one Bill was received last
year we immediately pointed out to
them that that particular Bill has a
bearing upon another Bill which they
were considering? And we stated that
as soon as the latter Bill was received
by the President, both the Bills will
be duly considered. That is exactly
what has happened, and there is no
delay, much less inordinate delay, so
far as the examination of these Bills
by the President is concerned.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”
The motion was adopted.

Shri A, K. Gopalan: We do not want
to take part in the proceedings, be-
cause we know that it ig an undemoa
cratic procedure which has been adeo-
pted. So, we are withdrawing from
the House.

(Shri A. K, Gopalan and certain

other hon. Members then left the
House)

1457 brs.
LEGAL PRACTITIONERS BILL

The Minister of Law (8hri A, K.
Sen): Mr. Deputy-Speaker, 1 beg to
move that the Bill {0 amend snd con~ .
solidate the law relaﬁng to legal pne-



4o previde for the con-
Bar Council and an All-
} Bar be referred te & jaint Com-
mittee of the Houges congisting of 45
_embers, 30 from this House—the
‘names of members I am submitting
dn & separate sheet of paper—and 15
from the Rajya Sabha.

- . Shri Braf Raj Singh: The names are
to be read out.

M. Deputy-Speaker: Yes, at least
once they should be read out.

Bbri A. K Sen: All right. I will
‘pead the names also. I move:

“That the Bill to amend and
eonsolidate the law relating to
Jegal practitioners and to provide
for the constitution of Bar Coun~
¢il and an All.India Bar, be refer-
red to a Joint Committee of the
Houses consisting of 45 members,
30 from this House, namely, Shri
C. R. Pattabhi Raman, Shri M.
Thirumala Rao, Shri Liladhar
Kotoki, Shri Kailash Patj Sinha,
Shri Mohammad Tahir, Shri Nar-
endrabhai Nathwani, Shri K. G.
Deshmukh, Shri M. Sri Ranga
Rao, Shri C. D. Gautam, Shri
Radha Charan Sharma, Shri P,
Thanulingam Nadar, Shri T.
Ganapathy, Shri K. R. Achar,
Shri Hem Raj, Pandit Mukat
Behari Lal Bhargava, Pandit
Munishwar Dutt Upadhyay,
Shri Raghubir  Sahaj, Shri
Radha Moghan Singh, Shri Par-
esh  Nath Kaval, Shri Ganaoatj
Ram, Shri R, M. Hajarnavis, Shri
8. C. Gupta, Shri T. C. N. Menon,
Shri N. Siva Raj, Shri Khushwagqt
Rai, Shri D. R, Chavan, Shri Ram
Garib, Shri Braj Raj Singh, Dr.
A. Krishneswami, and Shri Asoke
K. Sen, and 15 members from
Rajya Sabha:

that in order to constitute g
sitting of the Joint Committe, the
quorum shall be one-third of the
total number of memberg of the
Joint Committee;
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that the Committee shall make

a report to this House by the end

- of the first week of the next ses-
sion;

thrat in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint Com-
mittee.”

This Bill has been framed and in-
troduced principally as a result of
the recommendations made by the All
India Bar Committee, which was pre-
sided over by the late Chief Justice,
and whase report was submitted to the
Government as late back as 1953. The
principal terms of reference for this
All India Bar Committee were inter
alia as follows:

(a) The desirability and feasibility
of a completely unified bar for the
whole of India;

(b) The continuance or abolition of
different processes of legal practi-
tioners like advocates of the Supreme
Court, advocates of the various High
Courts, district court pleaders, Mukht.
iars (who are, as you know, entitled
only to practise in the criminal court},
reventie judges, income tax  practl-
tioners etc.;

(¢) The desirability and feasibility
of establishing a single Bar Council
(i) for the whole of India, and (ii) for
each State;

(d) The establishment of a separate
Bar Council for the Supreme Court;

(e) The consolidation and revision
of the varioug enactments, Central and
States, relating to legal practitioners;
and lastly, all other connected matters.
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The All India Bar Committee re-
commended that a unified bar for the
whole of India was absolutely essen-
tial. Before the Constitution, we had,
as hon, Memberg are aware, separate
Bar Councils for each State and ad-
vocates were enrolled by each State
High Court, Apart trom the advocates
on the roll of the Hough Courts, there
used to be different types of legal
practitioners known as pleaders, who
were not entitled to appear or plead
in the High Courts, Mukhtiars who
were entitled to practise only in cert-
ain criminal matters, before criminal
courts only, the Income-tax practi-
tioners and the {ike. We had aiso the
Supreme Court bar as a result of a
separate statute which entitled the
Supreme Court to enrol advocates,
senior and junior and which also pro-
vided that a Supreme Court advocate
was entitled to practise in any court
in India. Therefore, we had different
categories of advocates and legal prac-
tioners of whom only the Supreme
Court advocates were entitled to prac-
tise in every court. An advocate of
one State could not practise and could
not appear or plead in another High
Court except with permission, and
naturally, other categories wer enjoy-
ing only limited rights of practice,

These different types of legal prac-
titioners were really born as & result
of our past history. Hon. Members are
aware that originally there were only
three High Courts in the three Presi-
dency towns of Caleutta, Bombay and
Madras. They are the oldest. Later
on, other High Courts were created
by special Charter like the Allahabad
High Court, Patna High Court, the
High Court of Punjab and so on. Even
in the original three High Courts of
Calcutta, Bombay and Madras, there
were two wings, the appellate side and
the original side. On the origina! side
of the High Courts, except in Madras
which introduced a different system
later on,~—originally it was the same—
only advocates who were enrolled as
advocates of the ariginal side, mem-

bers of the English bar, the Irish has
and the Scottish bar ss also the adve-
cates enrolled as original side adve-
cates by special examination were only
entitled to plead. They were not en.
titled fo act and the acting part of %
was entrusted to solicitors, In Madrag,
in the last century, the system of soll-
citors was abolished. But, in Caleutta
and Bombay, they continue even fo-
day, The appellate side advocates
wete not entitled to practite on the
original side. Later on, both in Bom-
bay as also in Calcutta, an advocate
enfolled was entitled simultaneously
to bractise on the original side as also
on the appellate side, though, of course
ihe necessity has been feit for 4 long
time that the advocates who are en-
rolled in Bombay and Calcutta and
whb are entitled to practise on both
sides should have some basic training
in particular branches of commercial
law, company law ang so on, which
form the main core of litigation on
the original gsideg of these High Courts.

Unfortunately, our University curri.
culym does not provide for any train-
ing whatsocever with regard to com-
panly law, tax laws and other branches
of modern laws with which we are
vitally concerned today. From t:me
to time, expert committees and others
have opined that the standard of legal
education for advocates and thelr
training must be raised so that a good
bar is formed everywhere., But, as I
am saying, these different categones
had been born as a result of our past
history. Apart from the appellate gide
and the original side advocates, we
had the District courts in which only
ordinary pleaders generally practised,
pleaders who were not entitled to
practise on the appellate side or the
original side of these High Courts.
The system of pleaders also obtains
in other States where High Courts
were created later on, The Mukhtiars
were there for a very long time.
They rendered very cheap, and in
many cases, good service to pergons
involved in petty criminal cases.

Such a classification and diversifice-
tion of legal practioners is cornpletely
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out of tune with our concept of a uni-
fad country, a unified legal system,
governed by the same Constitution,
dispensing the same laws all over the
eountry, and courts functioning under
the same system. As a result of it,
there has been a demand not only on
behalf of the bar, but also on behalf
of the public that there should be nne
unified bar throughout the country.
We had one legal system serving one
comumon system of courts, and govern-
ed by the same standards of quali-
fication$ and subject to the same
standards of professional conduct and
discipline. Therefore, the Govern~
ment of India set up this Expert Com-
mittee with the late Chief Justice as
its Chairman and that Committee re-
ported that an All India Bar should be
crented as quickly as possible with one
All India Bar Council, with branches
in different States, so that we start as
quickly as possible with the work of
consolidating the entire legal system
of the country and also in bringing
into existence one roll of advocates all
over the country, subject, as T said, to
the same standards of conduct and
discipline and also enjoying the same
qualifications, the same equipment,
without these different categories, en-
joying different types of qualificationt
and subject to different standards.

Naturally, the question arises why
effect was not given to the All India
Bar Committee’s recommendation,
though the report was submitted a9
early as 1953. The reason is that the
views of the State Governments had
to be ascertained and in the mean
time, the Law Commission was set up,
also charged with more or less mak-
ing recommendation on more or less
identical subjects. It was thought
desirable to await the recommenda-
tions of the Law Commission before 2
Bill of this nature was iniroduced in
Parliament. The Law Commission
endorsed more or less the recommen-
dations of the All India Bar Commit.
tee and recommended that there
should be one All India Bar, with the
same qualifications and standards and
the setting of an All India Bar Coun-
1. The report, as hon. Members
know, was submitted last October and
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immediately we engaged ourselves in
drafting this legislation which is now
before you.

The broad features of this Bill ate
more or less matters which are neot
controversial. All sections of this
House and the public are agreed upon
the creation of an All-India Bar. The
mechanics of it may be & que:iion of
different views, but we have thought
it desirable to set up an All-India Bar
Council with two Judges of the Supw
reme Court, three from the Supreme
Court Bar, one from each State Bar,
and for each State having a separate
Bar Council having two Judges and
also representatives of the advocates
of that particular State. They will be
charged not only with maintaining &
common roll ot advocates, but also
taking disciplinary measures against
advocates on the rolls for prnfessional
misbehaviour and also laying down the
requisite qualifications and standards
which would entitle a person to be
enrolled as an all-India advocste. We
have preferred ourselves not to lay
down the qualifications of advocates,
for we, think it ig best to leavc it not
in a statutory form, but In a flexible
form, in the hands of representatives
of the Bar who would be forming the
All-India Bar Council. We have no
doubt that they will adress themselves
immediately to this question of a good
qualification which alone would en-
title a person to be enrolled as an all.
India advocate and also prescribing
other conditions which should govern
the enrolment, maintenance and discl-
pline of all-India advocates.

We have retained in Bombay and
Calcutta the solicitors. Both the All-
India Bar Committes and the Law
Commission have recommended that
they have served a useful purpose,
especially in view of the {ype and
pattern of litigation obtaining on the
original side in the two High Courts.
As the hon. Members arz aware, in
the original side of these two High
Courts, litigation is mostly commercial,
company tax and so on. Litigants are
principally the big firms trading con.
cerns, who do not move about in the
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court premises like the ordinary lili-
gants, running after their ‘ndividual
advocates, but prefer to send all their
files and work to firms who are ex-
pert in the job, who do everything for
them and attend to legal matters out-
side the court also. It is a matter of
evidence and also knowledge that the
entire commereial community of both
these cities expressed their opinion in
favour of the retention of the system
of solicitors, for even after the passing
of the Supreme Court Advocates Act
which entitles Supreme Court ad-
vocates to practise both as solicitors
svd also advocates in these two High
Courts—the Supreme Court advocates
bave started practising in both these
MWigh Courts—the litigants have pre-
terred to go to the solicitors rather
than to the Supreme Court advocates
who both plead and act.

The following passage occurs in the
report of the Law Commission on this

subject;

“It is remarkable testimony to
the popularity and efficiency of the
system (that means the dual sys-
tem) that though the door has
been open to the litigating public
on the Original Sides of the High
Courts in Calcutta and Bombay
to employ advocates of the Sup-
reme Court who are entitled to
appear on the Original Side with-
out being instructed by an attor-
ney under the decision of the
Supreme Court in Aswini Kumar
Ghose v. Arabinda Bose (A.LR.
1952, SC. 369) it has not chosen
to employ them to any noticeable
extent and has continued to en-
turst its cases to attorneys and
counsel under the dual system. It
is difficult to appreciate the rea-
soning which calls for the aboli-
tion of a system proved and ad.
mitted to be efficient at a time
when the public and those in
authority. are clamouring for an
improved and more efficient sys-
torn- of administration of justice,
R may, in this eonneotion, de noted
that & considewsdly: section. of
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public opinion in the United States
where this system does net pre-
vail has asked for its introduction,”

Even in places where this ddes not
obtain, as in the United States, thers
is virtually a bifurcatimn of the work
because peopie who do the actual eut
of court work, preparing briefs, taking
instructions, attending to veriows
things, are hardly the paople wiw
actually go and plead in court. The
two sets are always different.

T have personally grown up as an
advocate under the dual system and I
have seen it working myself. I have
not the least doubt that it is an ex.
tremely efficient system Advocates
who have to take instructions from
clients, take payment from é&lients,
maintain their own bills, print thelr
own papers, prepare their own briefs,
attend to processes, attend to court
offices for various matters which have
to be gone through before a case
comes up actually in a court for being
argued, have hardly the time, eMi-
ciency or ability to put up a really
good pleading when the case is actvally
argued in court. Even on the appel-
late side, hon. Membars who are
lawyers know that the seniors hardly
do the work which the juniors do,
which is mainly the job which a solf-
citor does on the original side. It does
create a very clean bar and an effi-
cient system of pleading and arguing
in the courts.

The common accusation against this
system is that it increases the cost of
litigation. Actual investigation reveals
that with the system of taxation of
costs in which the minimum ig fixed;
for the same type of litigation the
costs on the original side under the
dual system, unless fancy counsel are
briefed; as they can be briefed any-
where, are hardly more expensive.

Apart from thig question, the most
important question is. that we have no
right to throw out of their profession
people- who have been there and who
have been as ‘solicitors, I
is. for twe High' Courls-to frame their
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rules i they so think that this system
should be abolished, zo that there
would de no more admission of
sttirneys, because the attorneys prac-
tise not under any law but the latest
‘pattern enableg the High Courts to
Sratne rules for the enrolment and
admission of attorneys. Therefore,
they are functioning not under any
statute, but under rules framed by
these two High Courts, and it will be
Tor them to decide, not for us, at what
time, if any, this system would not
be regarded as of any further use and
should be allowed to be discontinued.
Therefore, we have left it to the High
Courts and not taken upon ourselves
to prohibit the practice of attorneys
straightaway, especially when the
litigant public in these two High
Courts on the original side, the Cham-
bers of Commerce and the.other liti-
gants, have consistently and uniformly
voiced the feeling that it is best to
have a system of attorneys prevailing
on the original side of these two High
Courts.

This is the main structure of the
Bill, and I think it will be a great day
for the legal system and the courts in
India, and also for the future growth
and development of our legal system,
that we have a unified Bar for the
whole of India, I have no doubt that
with the creation of this All-India Bar
and the setting up of the All India Bar
Council, the standard, efficiency and
the serviceability of the legal profes-
sion and their utility to the litigant
public would be considerably improv-
ed and enhanced. It will be a most
powerful influence in welding the
whole country into one unified legal
system, and also a powerful influence
in cementing further the bond of unity
which must go on increasing every day
if this country is to become a great
country and help the people in rising
over the petty divisions which unfor-
tunately from time to time blind our
vision to a greater and unified India.
This is a great step forward, a neces-
sary step flowing from the duties cast
wpon us by the Constitution itself, and
it ¥ long overdue, and I have no doubt
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that hon. Members wiill welcome it
from all sides. Thank you.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to amend and
consolidate the law relating to
legal practioners and to provide
for the constitution of Bar Council
and an All-India Bar, be referred
to a Joint Committee of the Houses
consisting of 45 members, 30 from
this House, namely: Shri C, R.
Pattabhi Raman, Shri M. Thiru-
mala Rao, Shri Liladhar Kotoki,
Shri Kailash Pati Sinha, 8hri
Mohammad Tahir, Shri Narendra-
bhai Nathwani, Shri K. G. Desh-
mukh, Shri M. Sri Ranga Rao,
Shri C. D, Gautam, Shri Radha
Charan Sharma, Shri P. Thanu-
lingam Nadar, Shri T. Ganapathy,
Shri K. R, Achar, Shri Hem Raj,
Pandit Mukut Behari Lal Bhar-
gava, Pandit Munishwar Dutt
Upadhyay, Shri Raghubir Sahai,
Shri Radha Mohan Singh, Shri
Paresh Nath Kayal, Shri Ganpati
Ram, Shri R. M. Hajarnavis, Shri
S. C. Gupta, Shri T. C. N. Menon,
Shri N. Siva Raj, Shri Khuswaqt
Rai, Shri D. R. Chavan, Shri Ram
Garib, Shri Braj Raj Singh, Dr,
A. Krishnaswami, and Shri Asoke
K. Sen and 15 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee, the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the end
of the first week of the next ses-
sion;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with sueh variations
and modifications as the Speaker
may make; and
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that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

Shri Aurcbindo Ghosal (Uluberia):
Before I go into the details of this
Bill, I should like to give a synopsis of
the present conditions of the lawyers
who are practising at the lower level.
I apprehend that the hon. Law Minis-
ter may not be aware of their condi-
tions, for, he built up hig practice on
the briefs of these poor unfortunate
lawyers.

Shri A. K. Sen: I have also appear-
ed at Shri Aurobindo Ghosal's court.

Shri Aurobinde Ghosal: A well-
organised, efficient, impartial and
strong judicial administration postu-
lates a properly equipped, efficient and
independent Bar.

Ag in the other spheres of life, there
has been a fall in the standards at the
Bar. There is no doubt about that,
And it is also true that a number of
persons with inferior intellect have
overcrowded the bottom. Those stu-
dents who have barely graduated
themselves from the law colleges, and
who find no other alternative avoca-
tion rush into these law courts with
their immature legal knowlcdge. If any
probe is made, we shall find that there
is a large incidence of mal-employ-
ment and under-employment existing
in this sphere. This influx of ordinary
studentg into the Bar is due to the
easy-going lauw course and also the
least financial liability, The students
of better calibre gencrally rush to the
lucrative professions like the engineer-
ing and medical professions.

At the present moment, the people
have neither the time nor the financial
resources to fall back upon for the
long period of waiting and the strenu-
ous work that are required for the
legal profession, or that a lawyer is

- required t0 do, Legal education now-

adays is considered ug 2 dm.
and as a side-occupation, Also,
studying of law is considered in our
country as an off-time study. Natural-
1y, the legal education as it is received -
nowadays, is not thorough and js also
very much defective.

Secondly, the probation period s
also equally ineffective. It does not
help the new entrants to equip them-
selves with the practical knowledge
that a lawyer should have, Neither
does the senior lawyer take any inter-
est in their work nor does the proba-
tioner—lawyer takes any interest im
getting himself trained. The proba-
tioncr’s duty nowadays is only to sign
in the registers maintained in the office
of the district judge, and to pass one
year to qualify for practice in the
court. After a year, when a proba-
tioner becomes a full-fledged lawyer
with incomplete and immature theore-
tical and practical knowledge of the
legal profession, he not only becomes
the victim of the court clerks and touts,
but his failure in the professional life
also bccomes predestined. And that
is the present tragedy of the legal pro-
fession.

So, my first point is that the Bar
Council which is going to be set up
should see that law becomes a sub-
ject for whole-time study like other
sciences, 1 would request the Joint
Commilttec to sec that suitable provi-
sions are made in that regard.

At the time of the British rule, there
was invidious distinction between the
different catcgories of lawyers. The
main differcnce was between barristers
and non-barristers, Besgides, there
were other differences also, such as
between  advocates and pleaders,
pleaders and vakils, vakils and mukh-
tiars and so on.

The All-India Bar Committee which
was formed about seven years ago
recommended that thege kinds of dis-
tinctions between the different cate-
gories of legal practitioners ghould be
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done away with, and that all these
different categories should be integ-
rated into one category, namely the
catagory of advocates. They also
recommended the stopping of the
recruitment of Mukhtiars in the legal
profession. Both these recommenda-
tions have been endorsed later on by
the Law Commission also, Yet, in
spite of that, mulkhtiars have been
recruited like anything; especially in
my State of West Bengal, I know they
have been recruited in large numbers;
that is also an indication of the diver-
sion of the unemployed youth to a so-
called employment.

In this Bill, after amalgamating the
legal practitioners of all categories
into one, they have been divided
again into two categories, namely
senior advocates and junior advocates.
I find some inherent difficulties in this
division.

Firstly, what will be the criterion
for ascertaining the seniority? Will it
be age, period of practice or ability?
It may be that a legal practitioner of
very young age may be very promis-
ing, whereas a legal practioner who
is older may be lagging behind, More-
over, what would be the criterion for
ascertaining ability at the Bar? We
know that besides legal knowledge
and erudition . . ,

Shri D. C. Sharma (Gurdaspur):
There are only two divisions of law-
yers, the lucky lawyers and the un-
lucky lawyers.

Shri Aurobindo Ghosal: We know
that besides legal knowledge and edu-
cation, other qualities are alsg neces-
sary before a person can become a
successful lawyer, There are many
lawyers found in many courts with
brilliant academic career and legal
acumen who are not successful in their
carcer at the Bar, because they are
lacking in the other qualities which
are required to make them successful
lawyers. What would be the consi-
deration in their case?

- Secondly, this division into two
groups may be possible in the Supreme
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Court and also in the High Courts.
But I doubt whether it woul@ be at
all possible in the district courts and
in the mofussil courts, Who will be
there to categories them? 1 would
request the Joint Committee to look
into this matter.

Now, I come to the dual system as
it exists in the Calcutta and Bombay
High Courts, on the original and the
appellate sides, The Law Minister has
just made a plea for retaining it by
saying that the barristers have acquir-
ed a better knowledge of these com-
mercial cases, But I should like to
remind him that there are eminent
advocateg like Shri Atul Gupta and
Dr. Radha Binod Pal, who are no less
famous legal practitioners than many
barristers. So, the plea is not tenable,
that is, the plea for retaining this divi-
sion between the original and appel-
late sides.

Previously, the original side was
mainly preserved for the barristers.
Now, they are allowing some of the
advocates also to practice on that side.
This is a very obnoxious system which
should be immediately abolished, The
Chaminer Committee considered it in
1923, but could not come to any deci-
sion, because they were divided. But
I do not know why both the All India
Bar Committee and the Law Commis-
sion had a very soft corner for retain-
ing this system. This is nothing but
the superiority complex of the prac-
titioners on the original side. This sort
colour bar is so intense that even now,
the Chamber of the Barristers of the
Calcutta High Court is banned for the
other advocates or lawyers; they can-
not enter the chamber. This kind of
thing does not exist in any other High
Court in India, Even advocates like
Shri M. C. Setalvad have no power to
enter the Chamber of the Barristers of
the Calcutia High Court after 1.30 p.n1.
I will cite an example. The Advocate
General of Madhya Pradesh was
sitting in the Bar Chamber of the Bar-
risters of the Calcutta High Court at
1,30 p.M. when the doors were to be
closed for the lunch of the Barristers
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“Theri théy shoutéd saying that an
advocate was sitting there; naturally,
they éould not take their lunch. There-
fore, he had to come away from there,

1 do not know if our Law Minister,
being a member of that self-same Bar,
wi]l denounce it. I think it should be
made clear to the Calcutta Barristers
that this pernicious system will not be
tolerated, that this South African
<co'our bar will not be tolerated in free
India, This is nothing but disgraceful.
I would like the Joint Committee to
look into this matter and do the need-
ful.

So long as the Original Side is re-
tained, its vicious and exploiting attor-
ney-ship system shall also continue.
I do not understand why the Govern-
ment are maintaining this system. This
i8 nothing but a system of exploitation
of the poor litigants, because the Soli-
citor's charges are too high. Govern-
ment have got to forgo on the Original
Side the court fees for the benefit of
these solicitors. There  solicitors
charge for cases on minutes even when
intimating the dates of the cases, In
our State, there is a proverb that if
8 dove favours anybody and flies to
his house, he 1s sure to be doomed. The
attormeys are the doves in our State. If
they favour anybody, he is sure to be
ruined, as these attorneys never allow
their clients to compromise any case
till their clients are financially finished,
1 would like to draw the attention of
the Joint Committee to this problem
and this pernicioug system.

Lastly, I will deal with the question
of enrolment fee. In the Bill it has
been made Rs, 500. The All India Bar
Committee suggested that it should be
Rs. 500 which may be paid at a time
in lump sum or in instalments of
Rs. 50 per year. The Law Commis-
sion has also considered thig matter.
The Commission thought that this fee
was excessive and sald that it should
be fixed at Rs. 125. The enrolment fee
is demanded neither in any other State
in India nor in any other country, This
bas deen very elaborately discussed in
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‘ the 14th Report of the Law Commis-

slon, Vol. 1, page 88, Moreover, Rere
is a practical difficulty. I can tell yon
that this stipulation will cause hard-
ship to rural lawyers of the lower Bar,
because Rs. 500 means their income for
five months. I know the appalling
condition of the lawyers who are
working there, Nowadays, they accept
a vakalath even for four annas. Such
is the extent of poverty of mofussil
lawyers of the lower strata.

So my suggestion is that all the
existing lawyers should be allowed to
be enrolled as advocates without any
fee automatically by operation of the
law, as the pleaders have already paid
their annual licence fee, or a fixed
amount of Rs. 125 as suggested by the
Law Commission, may be fixéd, or at
least the system of paying by instal-
ments of Rs, 50 per year, if the enrol-
ment fee is fixed at Rs. 500, may be
adopted. I would request the Joint
Committee to consider this matter very
seriously and not to put a burden on
the slender shoulders of these poor
lawyers of the mofussil area.

I want to refer to the question of the
Bar library. The hon. Law Minister
has visited many libraries and he
would have seen how these libraries
are poorly equipped with books. Natu-
rally some help should be given from
the All India Bar Council so that the
Bar libraries can be well equipped
with the books and the necessary law
journals and necessary accommoda-
tion,

Regarding the fixation of maximum
and minimum fees, at present suspi-
cion and distrust exist between the
senior lawyer and the junior lawyer.
A senior lawyer does not engage a
junior lawyer suspecting that his cli-
ents may be taken away by the junior.
The junior lawyer hesitates to take his
clients to' the senior lawyers thinking
that they will not come baeck to him
for a second time. This sort of suspi-
cion and distrust now exists st the
lower levels, The juniors are exploit.
ed by the semiors. 8b, I bk an
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attempt should be made to fix the
minimum and the maximum fees.

Of course, our Law Minister tried
it in the Calcutta High Court to fix
the maximum fee of lawyers and they
also agreed. But, what is the result
of that now? The fee of the lawyers
nas not bee reduced. If they are

g Rs. 800 they are taking only
Re:'200 in cheque and the rest Rs. 600
trr cash. That has been the change.
The fee has not been reduced. So, I
would request the hon. Minister to see
that maximum and minimum are fixed
so that conditions may be improved,

1 would request the Joint Committee
to take into consideration all these
things and try to give serious thought
to them for the development of the
condition and for forging a link
between the two categories of lawyers,
those in the mofussil courts and those
in the Supreme Court. If that attempt
is made then this Act will be effec-
tive; otherwise, in spite of the Act, the
conditions which exist now will con-
-tinue,

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Deputy-Speaker, Sir, I congratu-
late the hon. Minister for sponsoring
this Bill which meets a long standing
demand for having a unified and inte-
grated All-India Bar Council with a
eommon role of Advocates with the
right to practice in every court. He
has done signal service not only to
the legal profession but to the people
of the country also, for an All-India
Bar Council would not only contri-
bute to some extent to the welding
of the country but also contribute a
great deal to the emotional integra-
tion which is so much necessary.

1 alzo feel that the formation of
the All-India Bar Council would also
sontribute to increase the influence of
the lawyers in public life which is so
emsentia] and which was so high at
one time and which, unfortunately,
Nag waned fo a very great extent.
P feel thut an All-India Bar Council
would also'be very helpful in inecrews-
my the effictency and integrity of the
el pyofwssion.
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But I particularly welcome one
thing in this Bilt which is very good.
That pertains to the functions of
the All India Bar Council. It is
provided therein that the All India
Bar Council would lay down the stan-
dards of legal education in the coun-
try in consultation with the umiversi-
ties of India, imparting such educa-
tion. As has already been pointed
out by the hon. speaker who pre-
ceded me, the standard of legal edu-
cation in the country has been rather
low. In fact, I would put it that there
has been no education in the sense of
a study of law as a science or any
other branch of learning. In fact
till now, what has been done is the
teaching of elementary principles of
law to the students, making them un-
derstand some provisions which would
enable him to enter the legal profes-
sion. In every country, with the pre-
sent day international relations and
with it the necessity of having pro-
found knowledge of law, there has
got to be jurists and experts in the
different branches of law. Therefore,
I particularly welcome the provision
giving power to the All India Bar
Council to lay down the standard of
education.

Of course the Bill is going to the
Joint Committce and ours are only
suggestions for its consideration.
While it decides these things, it must
have a far sighted view of this issue.
I agree with the provision for the
constitution of a legal education com-
mittee consisting of 12 members,
wherein two shall be Judges of the
Supreme Court, five shall be persons
elected by the Council from among
the members and five co-opted by the
members referred to in sub-clauses
(1) and (2). I am sure the All India
Bar Council will in co-operation with
the universities, be able to lay down
a certain standard for all the univer-
sities. But it would be very difficult
unless something more is done. I do
not want to recapitulate what has
been said by the Law Commission i
relation to the educational standards
In tha country. But T must say Whis
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Unless this legal education committee
takes unto itself deflnitely the con-
ducting of the examinations in all
the universities and also the appoint-
ment of the examiners as such, it
would be very difficult to raise the
standard of legal education, I would
draw the attention of the House to
what the Law Commission has said
about the examinations in law. It is
an unfortunate commentry. But the
House is aware that it has strongly
condemned the standard of the ex-
aminations and the nepotism that
prevails there. Therefore, when it is
provided in clause 7 that the All India
Bar Council shall lay down the stan-
dards of legal education in consulta-
tion with the universities which im-
part such education, there it also
should be provided, that Bar Council
alone should appoint the examiners
in all the universities and only those
law graduates who pass such exami-
nations should be enrolled as mem-
bers of the integrated bar. Unless it
is done, it would be very difficult.

Secondly, the standard of legal
education would not be raised in the
country unless we have whole-time
colleges and whole-time professors, 1
agree that in the matter of legal edu-
cation, you will have to seek the help
of the professional lawyers also,
who are experts in certain branches
of law for giving certain lectures in
the colleges and universities on cer-
tain legal subjects. It would certainly
be part-time service of the lawyers
to teach law in certain classes where
they are cxperts. But, Sir, it would
also be neccessary, as has been re-
commerded by the Law Commission,
it we want to have a proper and
sound foundation or basis of the legal
education, that there should be
whole-time teachers and whole-time
colleges for the study of legal sub-
jects. Sir, I have had the privilege
of being a lecturer in evening law
college for some time for many years,
therefore, I am speaking from ex-
perience. My respectful gubmission
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is that it is very necessary that there
should be whole-time teachers.

If you want to have whole-time
teachers and if you want to enlarge
the ambit of legal education by having
research there, then also you must
seek the co-operation of those tea-
chers of law and their advice in the
Bar Council. 1 am glad that there s
a provision here that the Legal Educa-
tion Committee shall consist of 12
members of which two shall be
judges, five shall be persons elected
by the Council and five persons shall
be co-opted. I would say that this
clause of having co-option is a very
healthy clause. 1 would only, here,
suggest to the Joint Committee for
its consideration that it should be laid
down in the Bill that some of the
members co-opted will be from the
teaching profession in order to have
a proper advice in the matter of legal
education. If the co-operation of the
teaching profession is taken in this
Legal Education Committee it would
go a great way in not only raising
the prestige of teachers, which we
need very much nowadays, but it
would also be helpful in having a
proper committee which will be in
charge of the legal education. This
part of the Bill, therefore, I submit,
under which the All India Bar Coun-
cil is taking up the legal education in
hand, is particularly welcome.

The second point to which I would
like to draw the attention of the
House is about the constitution o?
the All India Bar Council. I have got
nothing much to say so far as the
constitution of the All India Bar
Council is concerned, but I have cer-
tainly to say something about the
State Bar Council. I am very glad
that an amendment has been brought
to the original Bar Council Act of
1926 whereby now the High Court
Advocates who would be in the State
Bar Council would be judges who
had been advocates. That is very
welcome. That was what the Bar
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Committee, I believe, had recom-
mended and what the Law Commis-
sion has emphasised. But, in this con-
nection I have to make one submis-
sion. I have got the greatest respect
for the judges. 1 am sure the judges
do co~operate and their advice 1is
always sought. There is one thing
that you have to take into considera-
tion in this connection, and that is
the advice of the Law Commission.
The Law Commisgion has laid em-
phasis on the autonomy of the Bar
Council.

I am coming to the State Bar
Councils. The Bill provides that there
shall be two judges who will be no-
minated. We have had the experi-
ence of the Bar Councils and the Law
Commission also observed at page 376
of the Fourteenth Report thus:

“It may be pointed out that,
notwithstanding the provision in
section 4(1) (b) of the Bar Coun-
cils Act, in some of the States,
the High Court has not chosen to
nominate Judges as members of
the Bar Council. In spite of the
absence of Judges on these Coun-
cils, so fa ras we are aware, there
has been no complaint about the
satistactory functioning of these
Bar Council.”

“It would, therefore, appear that
the time has arrived for making
these professional bodies entirely
autonomous. If, however, Judges
have to form part of the composi-
tion of these bodies, they should
be Advocate-Judges”,

So far as the question of having
advocate-judges is concerned, the Bill
has gone to some extent in making
& provision that henceforth the no-
minees of the high court shall be
advocate-judges. That is good. But
I beg of the Joint Committee to
consider this recommendation of the
Law Commission and see whether
with the presence of two judges, the
Council will remain autonomous, It
4% possible it may, but I think that
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is & very important matter to consi-
der. In this matter, I consider that
the Joint Committee would be well-
advised to take the evidence of the
leading members of the Bar in the
different high courts, freely and
frankly, and take their opinions, and
then come to the conclusion. It is
possible that after taking the evi-
dence, after hearing them and after
consulting them, freely and frankly,
it may come to the conclusion that
the autonomy of the State Bar Coun-
cils can be better maintained in the
absence of any nominee from the
Bench. In respect of this point, I
feel that the Joint Committee will
be well advised to devote its atten-
tion.

There is another aspect to which
I would like to draw the attention of
the House. That pertains to toutism,
an evil which has been prevalent for
long and which unfortunately is a
thing which must be eliminated at
any cost.

Shri D. C. Sharma: You cannot
eradicate it.

Shri Braj Raj Singh (Firozabad):
Shri D. C. Sharma seems to be very
much aware of it!

Shri Ajit Singh Sarhadi: Unfor-
tunately, Punjab has come very
much into the picture in the Law
Commission’s report, and this prac-
tice, in the opinion of the Law Com-
mission, seems to be very much pre-
valent in Punjab. Speaking as a re-
presentative from Punjab I am really
sorry about it. Therefore, I certainly
emphasise that no effort should be
spared to eradicate this practice. Of
course, in Punjab, as the hon. House
is aware, steps are being taken to
eliminate this evil. The Chief Justice
of the Punjab High Court who took
up office only recently, in his address
to the members of the Bar and the
Bench, was pleased to remark that
he would take all necessary steps to
see that this practice is eliminated,
because It i5 a slur on the Bar, I
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concede that it is the Bar alene that
can eliminate it. It is the Bar that is
responsible for it, and the burden of
removing it lies on the Bar. I do say
that if we can have any legislation
to this effect—and this is the most
opportune time when legislatures can
take up this question on hand—why
not take it, particularly when the
T.aw Commission itself has recom-
mended this. I will draw your atten-
tion to what the Law Commission has
stated at page 580:

“ “Touting’ is an evil which
affects the due administration of
justice. This view has been ac-
cepted by the law regarding it as
a crime [section 36(6) of the
Legal Practitioners Act]. There is
no reason, therefore, why beth the
persons participating in the com-
mission of the crime, viz., the
proclaimed tout as well as the
concerned legal practitioner shouid
not be punishable under the
law.”

Of course, misconduct is one of
the points. I would say that this is
the best opportune moment to ‘ake
it up. I think the Joint Committee
would take jt up. It is a matter for
the Joint Committee to consider whe-
ther it should not be made an offence
80 that it should have a deterrent
effect. This is another suggestion by
me. and I hope the Joint Committee
will give consideration to this.

There are one or two other points
to which I would like to draw the
attention of the House, and through
the House to the Joint Committee.
You will find that the State Bar
Councils may make rules to carry out
the purposes of this chapter. Now,
one of the functions of the State Bar
Council is the management and in-
vestment of the funds of the Bar
Council. That is item (0) of clause
14(2), This clause, in the same shape,
eppears when there is referemce to
the State Bar Council. This line has
been bodily taken from the State Bar

Councils Apgt of 1026, Many of the
State Bar Councils~-1 Xknow .ihat is
90 in Punjab—fee]l handicapped be-
cause they are not sure whether the
term “management and investment”
also includes "‘expenditure”. Many of
the State Bar Councils have got a
lot -of accumulated funds which they
could not spend for libraries and that
sort of thing, because they feel that
the term ‘“management and invest-
ment” does not include “expenditure”,
Of course, I know in Bombay the
State Bar Council is spending it for
facilities pertaining t{o legal education.
So, this clause needs clarification,
authorising the State Bar Council to
expand the fund in their hands for
matters pertaining to legal education.

Another matter is legal aid to the
poor. It should be the function of the
All India Bar Council and the State
Bar Councils to give legal aid to the
poor. So, that has also to be brought
in.

Then, 1 will certainly support the
hon. Member who preceded me that
the fee that they have fixed, Rs. 500,
is far too high. I wonder what can
be the reasons in overriding the re-
commendations of the Law Commis-
sion which definitely recommended
that the fee should be Rs. 125, of
which Rs. 100 should go to the State
Bar Council and Rs, 25 to the Centrai
Council. The fee of Rs. 500, with the
present unemployment that prevails
among the juniors in the bar, with
the conditions that they are in, is
rather on the high side. I am sure
this will be looked into and the fee
will be reduced to the level recom-
mended by the Law Commission.

With these words, I certainly sup-
port the Bill and its reference to the
Joint Committee,

16 hrs,

Shri Shankaraiya (Mysore): Mr.
Deputy-Speaker, I support this Bill
This Bill which is trying to bring: &

unified, integrated. Bar Council  ngt
only for the whole of India, but alss
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for the different States, is a welcome
measure. This ought to have been
done very long ago. The Law Com-
misdon has made its report and on
the reports of the Law Committee and
the Law Commission, this Bill has
‘been brought.

Of course, it is a healthy feature,
It empowers the Bar Councils to dis-
charge their duties more efficiently
and it brings a sense of unity and also
strength to the members of the bar.
But, in certain provisions, I find tnat
this object cannot be fully achieved
unless some more provisions are put
in and some amendments are intro-
duced, as the clauses thal have now
heen provided will not be helpful or
g0 a long way to achieve the objec-
tive. For example, Bar councils have
been established and the present Bar
councils have also been functioning
and zealously guarding the rights of
the members of the bar. In clauses
¢ and 7, the functions of the Bar
Council have been enunciated to
prepare and maintain a common roll
of advocates; to lay down standards
of professional conduct and etiquette
for advocates, and so on. I would Jike
to sy at this juncture that the main
function of the Bar Council, mpart
from these things, is to safcguard the
rights of the bar. I shall give one
Instance; I do not want to go into de.
details.  Generally, the members
of the bar will come into conflict
with the Bench. Sometimes I wish to
make it clear that 1 am not casting
&ny aspersion against any particular
Judge or Judges or judiciary. I have
the greatest regard for our judiciary,
M have been discharging their
duties very efficiently and indepen-~
.dmﬂy also. But, there have been
instances where the Bar association
&8 a whole has differed fram the
Bench and the Bar members have been
treated in a discourteoug manner. in a
manner that has heen not befitting
for a member to continue in that pro.
humn.. If the local Bar Associations
e vigilant, enough, they will safe~
mmre the rights. But, there are
members of the bar who will not be
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able to assert themselves. In such
cages, the Bar Council or the Bar
Asspciations will have to come and
safeguard their interests. The local
Bar associations have several times
taken this matter and referred the
matter to the High Courts about the
misbehaviour of some of the Judges.
In this Bill no provision has been
made particularly with regard to this
aspect as to how the Bar Council
should maintain this dignity, and pre-
vent members of the bar from being
ill-treated or being treated in a dis-
criminatory or discourteons manner.
That is my point. Unless a specific
provision is made both in clauses8an
7, the functions of the Bar Council
will not be complete. It must be
specifically stated there. It may be
argued that the duty of the Bar Coun-
cil is that. Unless it is specifically
mentioned, it will not be possible for
the Bar Councils to feel that they are
armed with this right and that they
can safeguard their own interests.
Particularly when Judges of the High
Court and the Supreme Court are
nominated ex-officio members of this
All India Bar Council and the State
Councils, naturally, there will be.
whatever it might be, a tendency that
the members will not be able to ex-
press their views freely. There are
members who express themselves free-
1y and independently also and getinto
the bad books of some of the presid-
ing Judges, but the general tendency
is to have an easy go-over, to nod to
the wishes of the presiding Judges or
High Court Judges and thereby the
interests of the members of the Bar
and the profession will have not been
properly safeguarded.

When two Judges of the Supreme
Court and two Judges of the High
Court who have been advocates are
members of this Bar Counci], naturally
there will be this defect.

There is another defect also. The
wmatter of electing the Chairman and
Vice-Chairman is left to the rules to
be framed. What happens is, the
Supremne Court and High Courts
Judges will have some inclination and
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they will naturally become the Chair.
man and Vice-President. There is this
tendency. That iz why I suggest that
instead of leaving it as is done in
clause 3(3) and giving scope for them
to be Chairman and Vice-Chairman,
there should be a specific prohibition
of these people becoming the Chair-
man and Vice-Chairman. I have no
objection to their continuing in the
Bar Councils and, trying to bring
about a balance between the Bench
and the Bar, to help in bringing
about a healthy atmosphere between
the Bench and the Bar, but they
should not be Chairman and Vice-
Chairman, because it will not have a
salutary effect and the memberg will
not be able to express themselves
freely, however much they may be
independent.

Similarly, the Advocate-General of
the State and the Advocate-General
and the Solicitor-General of India
should also be barred from standing
for election as Chairman and Vice-
Chairman, and a specific provision
should be made in clauses 6 and 7 to
say that the main function of the Bar
Council should be to safeguard the
interests of the members of the Bar
and their rights and privileges as
against the Bench.

1 agree with my hon, friend Shri
Sarhadi that a uniform standard,
higher standard of education in the
legal profession is necessary. This
can be done by enhancing the stand-
dard of education and the method of
imparting education and tuition. No
doubt the duty is cast on the Bar
Councils, but there are different uni-
versities each having its own stan-
dard. Some have a two years course,
some have a three years course, and
in some post-graduates and interme-
diate students are also admitted for
the law course within the three years
course. There ig this difference.

As regards enrolment, it has now
been preseribed that only advocates
are going to be allowed to practise,

that non-law graduates will be pro. .

hibited from becoming practitiohers.
There is another clause acocording to
which those who are practising now
to enrol themselves as advocates
within one year. I am going to state
subsquently what discrimination there
will be in this connection,

Now, my point is that in order to
achieve a higher standard of advocacy
and legal efficiency for the advanta,:
of the clients, the standard must be
uniform. In the case of every univer-
sity the standard and the curriculum
should be uniform. Now there are
universities and colleges where this is
treated as a post-graduate course with
only one or two hours of tuition.
There are other colleges which are
considered residential courses where
full course of training is given as full
time instruction or tuition. There are
also deficiencies in the system of legal
education that prevails in the various
States, which turns out these law
graduates. These anomalies and
differences should be removed, and a
uniform education of a high standard
should be imparted in all the S‘ates.
This could be done only by intro-
ducing a common curriculum of study
and holding a common examination
throughout India, with the examina-
tion papers being set by one particu.
lar institution for all the colleges in
India, and the results being declared
on an all-India basis. At present, the
percentage of candidates declared to
have passed in the examinations
varies from State to State and from
university to university. There is con-
siderable divergence between the
results declared by the different uni-
versities; some declare about fifty
to seventy per cent of the candidates
as having passed, whereas some
others, where the efficiency is greater
and also the standard of examination
and testing is very rigorous, declare
only about 30 to 35 per cent of the
candidates as having passed in the
examination. This kind of discrimi-
nation will ultimately be to the dis-
advantage of the clients, for, they
may go and have the servicey of these
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who have not had the
amount of training.

sufficient

This could be avoided by having a
common standard and a common cur-
riculum of study throughout the whole
country for all the universities, and a
common examination by the Bar
Council, and also by insisting on a
rommon standard of tuition and effi-
ciency for all the members of the Bar.

My next point is in regard to re-
éogni'ion of universitics, which has
been provided for in clause 7(g). It
reads thus:

“to recognise Universities
whose degree in law shall be a
qualification for enrolment as an
advocate and for that purpose to
visit and inspect Universities;”.

I submit that mere inspection of uni-
versities will not be enough. In
order to ensure a high standard of
education, itis necessary that the staff
must be of a superior calibre; the
library facilitiecs must be enhanced;
the standard of examination mnust be
common throughout the whole of
India, and the results of the exami-
nation shou'd also be declared on an
all_.India basis instend of on a uni-
versity basis Though the candidate=
mav be declared as bachrlors of a
particular university vet, the exami-
nation should be condncted on an all-
India basis in a uniform manner.

1 now come to the question of
senior and junior advoca‘es. which is
dealt with in clause 15. Thiz is a
very controversial question. 1 feel
that we are going a steop backward
in this respect Under the present
svstem. this kind of divicion between
senior and funior advocates exicts
onlv in the Sunreme Court. In order
that a person mav become a senipor
advacate, he has to pav Re 500: in
order that a person mov herame a
ifunior advocate. he has to nav Re. 250,
The <enior advocate is prohihitad or
restrirted in his nractice. accordineg to
certain rules. that i< from notting
affidavits and o‘her things. That is
the common practice now. Now, this
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system is sought to be introduced in
the High Courts also. While the bigger
cases are to be dealt with by the
senior advocates, the others are to
be dealt with by the junior advocates.

As regards the method of selection
for enrolment as a senior advocate,
the provision in this Bill seems to
me to be most unfair. It is left to
the whims and fancies of the High
Courts and the Supreme Court to
classify one as a senior and not to
classify another as a senior.

Now, in a particular State, there
are persons who are practising in the
diffcrent district courts or session
courts. The High Court will not be
able to have first-hand knowledge
about them. So, they will be at a
disadvantage, as compared with those
who have been practising at the

High Court frequently, who wiil
consequently have been an addi-
tional advantage. Of course, the

persons who are practising in the
mufussil courts come rarely to the
High Courts for just one or two cases,
but by hearing them in just one or
two cases, the judges will not be able
to form an opinion. Therefore this
would give room for a sort of discri-
mination. Instead of allowing this
sort of discrimination by the High
Cour* on Supreme Court Judges
classifying them as senior and junior,
1 would rather insist on retention of
the present provision of having some
amount of money being collected or
someother devise provided. If a
junior is willing to become a senior
advacate, let him be asked to pav
something more and let him be allow.
ed to enrol as a senior advocate. Let
him by all means be allowed to have
the advantage or disadvantage of
being treated as a senior.

As regards the relationship between
the c<enior and the junior, my hon.
friend has already touched on it and
I do not want to say anything more.
There may be very few cases of
friction between the two; generally
the ralationchip between the senior
and the junior will be very cordial,
and thev get on very well Of
course, there may be some instances.
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There is that fear also that generally
a sefiior will take a junior only when
BRe has got confidence in him and in
particular cases. Therefore, instead
o aflowing the Judges to classify
fHiein as seniors and juniors, a fixed
#mount, say of Rs. 500 or whatever it
15, may be asked to be paid, and the
discrimination removed.

Then I come to clause 22, whereby
the present non-graduate members
might be asked to enrol themselves as
advocates within one year from the
commencement of the Act. If they
happen to do so, the additional lia-
bility that has been put on them while
enrolling themselves as advocates is
the payment of Rs. 500. Hitherto,
they were not subjected to this res-
triction. Now in order to con‘inue in
the profession, they must within one
year of the commencement of the
Act enrol themselves as advocates and
pay Rs. 500. If they do not, they will
be debarred from practising. This is
& very unheal’hy or unwelcome pro-
vision. True, they may have the
chance of going te the High Court
for practising, but in the Division or
District, they have got every right to
practise. They have worked there for
a number of years, and taking in‘o
consideration the proportion of ad-
vocates and non-advocates who have
not paid this amount of Rs. 500 and
enrolled themselves as advocates, the
number of the latter is greater. Un-
necessarily we are asking them to pay
Rs. 500, and if they do not enrol
themselves within one year, they will
be out of the profession. By this we
will be removing their means of live-
Hhood.

When I hearl the Law Ministet
regarding solicitors, he was saying
that theirs was a good institution and
he did not know why it should be
abolished. I ask: why should these
people Be thrown out of the profes-
sion? Why not apply the same ana-
logy to these peoplé? I do not waht
this concession to be extended to
péksons who come hereafter. But at
least Yor those who have beén work-
ing as préaders, this concediton shéui
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be given. They should be allowed to
continué to practise in the respective
districts without enrolling them-
selves as advocates and without pay-
ing Rs 500. Otherwise, I think this
discrimination will offend the provi-
sions of the Constitution because ‘hey
will be thrown out of their profession
and means of living. Such #n even.
tuality will work very hard on these
people.

The¢ Deputy Minister of Law (Shti
Hajarnavis): Will the hon, Member
refer to clause 487

Shrl Narayaaankutty Memon: Under
the Bill, they are allowed to practise.

Shri Shankaraiya: But with the
consent of the court. Otherwise, they
cannot.

Shri Narayanankutty Menon
(Mukandapuram): It is only formal.

Shri Shankaraiya: Unless they enrol
themselves as advocates within one
year, they will not be allowed to
practise. They will be thrown out of
work and the profession.

Clause 49 is subject to clause 22.
I have studied it carefully.

So I say that they should not be
thrown out. Whatever r ghts they
have got, they should be allowed to
enjoy them during the period of their
lifetime. I agree that no more new
entrants may be allowed td come in
enrolling themselves as pleallers. But
the present fmemberg who have been
workihg and practising for 15, 80 and
30 years should ndt be throwh out
or asked with'n ohe year to day
Rs. 500 for nothing at ali at this
juntture,

Shri Hajarnavis: Why does the hon,
Member th'nk that clause 49 is sub-
jeet to clause 227

Mr. Depaty-Spexkey: Has the hon
Member concluded? ‘

Shri  Shamiarziya: Yes, Sir. I
wold suggest ene Weore thing
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Mr. Deputy-Speaker: After telling
me that he has concluded he ig going
AR,

Shri Shankaraiya: Only a few
sentences, Sir.

Now, oontempt proceedngs are
being held by the court itself. The
Bar Council has absolutely no powers.
Of course, the presiding judge will be
conduct ng the proceedings and some-
times the High Court alse. Though
this is a mealter pertaining to con-
tempt of court, I think the Bar
Council should have a say in the
matter. Irrespect.ve of the person
that is being proceeded against, the
Bar Council should also be heard and
then the coaurt should come to a
decisian.

W th this suggestion I bring my
remarks to a close.

Shri P. R. Patel (Mehsana): Mr.
Deputy-Speaker, Sir, I welcome the
Bill and congratulate the hon.
Minister for bringing it. I would like
to offer some suggestions.

My first suggestion is this. We have
accepted socialism and we have said
that our march is towards socialism.
Whatever Acts we pass must be in
tune with our ideals. So, I would
des're that in th s Bill there must be
a provision that no Advocate shall
charge more than Rs. 100 as fees per
day. I think, looking to the poverty
of the country, Rs. 100 is not low. If
you put in a clause in the Bill I think
we shall be able to g ve the service
of the best lawyers to the litigants at
a cheap cost.

What is happen'ng today? Because
& man has to come to the Supreme
Court, when he goes to a senior
Advocate the fees that is demanded
is not less than Rs. 1,500 a day. Is it in
tune with our ideal of socialism, I
ask? So, I would suggest that in this
Bill there must be a provision that if
‘an  Advocate charges more than
Rs. Y0 a day he shall be debarred or
struck off from the rolls of Advocates.
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I think there must be some checlk to
it

Skri Narayanaskuatty danon: 8up-
pasng an Advocate does not get even
one rupee who is to be chenised off ?

Shri P. B. Patel: 1 know of some
cases where, in order to save income-
tax, they give receipts for Rs. 200 and
charge more. After all, so many
things do happen. There musat be a
chack for it. For a whele brief the
maximum should be Rs. 500. It is not
less. ] hope the hon. Mniater in
charge of the Bill will consider $his
matter.

My second point is this. Whatever
legislation we pass, we must bear in
mind that in this country more than
80 per cent of the population live fram
hand to mouth. Most of them, for
one reason or the other, have fo go
to courts to get redress for their
greevances. When they go they must
feel that they shall get impartial
justice; they must feel that they ghall
get fair justice; and, at the same time,
they must also feel that they will
get juastice at reasonable qost.

Mr. Deputy-Speaker: If those 80
per cent want redress, do the other
20 per cent create griewances?t

Shri P. R. Patel: I am submigting
that on the one hand our State Gov-
ernments are increasing the coyrt
fees. 1 know the Bombay Govern-
ment has increased the court fees in
this year by more than 33 per cent
and in some cases even 100 per cent.

Shri C. B. Pattabhi Raman (Kum-
bakonsm): It is ad valorem jn zpany
cases.

Shri P. R. Patel: 1 will tall you of
one instance. Till now, an .eight
annas stamp was required far vakalat-
nama. ‘Now, they have changed 4hat
and they have said that it snust be
Rs. 2. There are so many other caaes.
1 think the Law M nister .should .eon-
sider this when we desire that justice
should be given at a reasonable .epst.
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Thirdly, I would suggest that
toutism is a great disease in this pro-
fession. Touts sometimes do more
harm than good to the clients. I know
some persons have been attending the
court every day. They st before the
eyes of the Court, pres.ding judge or
the magistrate. Anyhow, they collect
some money and they also get some
part of the fees paid to an their
advocate. Even though there s legis-
lation to check this, we have failed
to check this and some drastic action
is necessary. In this Biil, .f a provi-
sion is made that a pleader who pays
anything to a tout or to any person
for getting a case, he should be dis-
qualified to work as an advocate, it
would be better. I think some drastic
action is necessary. Otherwise, this
disease will not disappear.

Fourthly, I come to the language.
Clients generally attend the courts
and they do not understand what the
advocates do or how they put their
case. They are not able to follow the
advocates because they have to
address the Court in English. I can
understand this so far as the Supreme
Court or the High Court is concerned.

Mr. Deputy-Speaker: That would
not be w.thin the province of this
Bill.

Shri P, R. Patel: It is not in the
province. I am subm tting that so
far as the district courts are concemn-
ed, it would be good if the client
understands whatever the advocate
says on his behalf.

Fifthly, I want to say this about
the fees for enrolment. I do not know
whether the idea s to collect more
money. But if our idea is that there
must be a Bar Council which should
have some contro]l over the m sdeeds
of the advocate, then naturally money
is not the criterion. Rs. 500 even in
these days, for a person coming out
from the college and joining the pro-
fession is a rather bg amount. I
would submit that the hon. Minister
may consider this. The fees may be
put at Rs. 100 or Rs. 125. I think
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our am iz to get all advocates
enrol.ed. Qur aim is not to collect
more amount. I think if the fee is
lessened and put at Rs. 125 it would
be a proper th ng.

I would suggest one thing more.
Today we have got different types of
pleaders. We have got the Mukhtars
we have got District Court pleaders,
High Court pleaders and advocates or
pleaders who have got some univer-
sity degrees. All these people practice
in dfierent courts. Some lawyers
who have got the LL.B. Degree or
even a h gher degree practice in the
District Court. And, today's pract.ce
is that if a lawyer is confined to a
District Court then he has got to pay
only Rs. 50 for his sanad. If after he
has put so many years he is at all to
be enrolled, say, on the Bar Council
of the H.gh Court, I do not under-
stand why he should be asked to pay
more. I think whatever he has paid
is all right. The only quest.on should
be whether he is qualified to be on
the Bar of the High Court and whe-
ther he has got sufficient qualifica-
tions. If he is not able to pay or he
does not pay should not be a dis-
qualification; otherw.se money will be
the qualification and not education or
ab.lity.

Regardisg the question of sen'or
and junior advocates, I would submit
that it shou:.d not be left to the dis-
cretion of the H gh Court or the
Supreme Court. Let us say that if an
advocate has put in ten years or
fifteen years, and, if he desires he
may be put on the roll of the senior
advocates because there will be cer-
tain obligations and certain benefits.
If you leave the matter to the dis-
cretion of the High Court, it rather
gives chances to so many other th.ngs.
I am of the opinion that it should not
be left to the discretion of the High
Court.

There is one other small point.
These Bar Councils have the
privilege to  recognise certain
universities. I think this is too
much. Charters are given by
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the State Government or by the
Central Government, After a un.ver-
sity is g ven a charter to give educa-
tion in law, I think there should be
no other authority which would say
that it would not recognise the
degrees conferred by that university;
otherw ge there is no sense is allow-
ing univers.ties to impart law educa-
tion. I think, therefore, that that
clause a.so requires some considera-
tion.

Lastly, under this law there would
be a Bar Councl for Bombay. Very
shortly we are going to have bifur-
cat on of Bombay, and again we shall
have to come w.th an amendment. I
would suggest that this matter also
may be thought out and the clause
may be amended in such a way that
if there be bifurcation of any State,
in that case, if the High Court is
given to any State then therc will be
a Bar Councl, so that we may not
have to come back to this House and
automatically there will be a High
Court, a Bar Counc.]l and other things.

Shri Satyendra Narayan Sinha
(Aurangabad-Bthar): Mr. Deputy-
Speaker, Sir, the Law M.nister right-
ly observed that this is a measure
which w1l receive welcome from
every secton of the House. The
demand for a unified Bar is an old
one. You might recollect that as far
back as 1923 a comm ttee was
appointed under the chairmanship of
Shri Edward Chamier, ex-Chief
Justice of Patna High Court to go into
this quest on. At that moment, the
committee d d not consider it feasible
to have a un fied Bar, but as a result
of its recommendation, the Indian Bar
Councils Act was put on the Statute-
Book in 1926. But the question of
pleaders, vakils, revenue agents and
Mukhtars, was left out of consideration
and the unification was not brought
about. But the demand persisted.
Formerly, it arose as a result of
resentment aga nst the artificial dis-
tinction between barristers and non-
barristers. Later on, with the advent
of Independence, it acquired a new
significance and a new orientation,

AGRAHAYANA 11, 1881 (SAKA) Practioners Bill 3046

and in 1953 the All.India Bar Com-
mittee was eppointed to go into the
question. It recommended the con-
stitution of an All-India Bar Council
and State Bar Councils. The Law
Minister explained to us that the
delay in giving effect to the recom-
mendations made by that committee
lay in the fact that the Law Com-
mission which had been subsequently
appointed was also given a term of
reference on this subject. The Gov-
ernment were awaiting the report of
the Law Commission and the Law
Commission has also recommended
the same now. So, the measure
which is before the House is in effect
going to give effect to the recom-
mendations of the All-India Bar Com-
mittee as well as to the recommenda-
tions of the Law Commission. It is
going to achieve a long-cherished
ideal of a unified Bar. The Law
Minister has rightly said that it is
gomng to bring about not only the
unification of the Bar but will also go
a long way in promoting the integra-
tion the country as a whole, and will
bring about a unified legal system.

Apart from that, 1 feel that if we
are going to have one unified Bar, it is
going to strengthen the Bar, enhance
the prestige of the Bar and, as has
been said, it will go a long way in
making for efficiency of the Bar and
therefore, for strengthening the Bench
also. We have often heard that the
quality, both of the Bar and the
Bench, has lately deteriorated, and
rightly, emphasis has been laid in
this measure on the need for laying
down uniform standards 'of education,
and the Bar Councils have been en-
trusted with the task of laying down
uniform syllabi for the entire country
in respect of law graduates.

I welcome the unification of the
Bar from another point of view also.
So far, the recruitment of judges has
been confined to the State Bars only.
Now, it is going ¢o open a larger
field. The field is now being opened
to the advo-~ates who are practising in
the Supreme Court. If there is a
unified Bar, the choice before the
Government and the Chief Justice of .



3047 Legal

{Bhri SBatyemdra Narwyam Simha]
the Supreme Court will be much
wider, and those advocates who are
practising in the Supreme Court will
also have a chance of being consider-
ed for appointment to the Bench of
the High Courts as well as that of
the Supreme Court. From that point
of view also I welcome this measure,
and 1 do hope that the advocates of
the Supreme Court also will be re-
cruited to the Bench of High courts
and that of the Supreme Court, and
that there will be no parochial con-
siderations standing in the way of
such recruitment.

Since many hon. Members have
already made their observations and
as the Bill is going to the Joint Com-
mittee, I do not have much to say.
But I wish to make a few observations
or submissions underlining the
remarks made by some of the previous
speakers. Firstly, I would like to
take up the question 'of the division
of advocates as senior and junior
advocates. I welcome this division
particularly because it will give
greater scope to the junior lawyers
who are struggling at the Bar and do
not have enough scope to make a
living and get enough work. This has
been welcomed by the Law Com-
mission also. Even a small item of
work intended for the juniors
is also being done by the seniors.
No stigma is at'ached to this practice
of the seniors. So, if a rigid division
{s made, and certain obl gations and
disabilities are attached to the seniors
that they cannot appear in court with-
out being briefed by juniors and that
they cannot do any work of a minor
nature like drafting, pleading and
doing other junior work, then it will
give larger scope to the juniors to
make their living and learn work as
well.

But I have not been able to find
myself in agreement with the provi-
sion in the Bill whereby the seniority
is to be conferred as distinct'on by the
High Court or the Supreme Court. I
sgree with my friend, Shri Patel, that
this power, or right, to confer a gis-
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tinction of seniority, shouid mnet be
given to the High Court or the Sup-
reme Court, particularly because I feel
that this w.1i, in the ultimate amadysis,
sap he independence of the Bar, and
the members of the Bar would try to
please the judges of the High Court, or
the Supreme Court, for this distine-
tion. I would like that the option
should remain with the lawyers them-
selves to choose to be enrolled as
senior advocates or not. Because, we
all know that if a lawyer becomes a
senjor and if he does not possess the
necessary ability and has not acquired
the necessary repwutation and status, he
would be pract cally starving if he is
appointed a senior, because no client
will engage him with a junior and pay
the heavy fee which he d&es not
deserve. Therefore, in the ultimate
analysis, it will be the best thing to
leave this option to the lawyers them-
selves. The only argument that has
been advanced, or perhaps has weigh-
ed with the Government ‘n incorporat-
mng this provision is to be found in the
Report of the All India Bar Committee
where the Committee has stated at
page 26—I would like to quote two or
three sentences:

“This division of the Supreme
Court Advocates based only on a
specified number of years’ stand-
ing at the Bar has only resul ed in
the conferment of a t'tle wh'ch is
frequently reproduced ostenta-
tiously on name plates and
letterheads enabling some of the
senior Advocates to demand a
higher fee in the mofussil courts.
The spec'acle of a senior Advocate
being under the aforesaid disabili-
ties when he is in the Supreme
Court but throwing them off as
soon as he gets out of the precincts
of the Court and competing w'th
Pleaders jn drafting and other
junior work in the mofussil Courts
cannot be ennobling.”

But this can be removed by attaching
this disability to the senior even if -he
goes out of the precincts «f the
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Supreme Court, That is not a strong
TOREON.

This particular right should not be
given fo the High Court, or the
Supreme Court, to call upon a senior
lawyer to place himself on the roll of
the senior advocates. It should be left
to the option of the lawyers them-
selves to decide whether to become
seniors or not. If they have certain
years of standing in the Bar, they
should either choose to be enrolled as
gsen’'or lawyers, or they may continue
to be junior lawyers. This should be
left to their option. I strongly plead
with the Government, and with the
Joint Commitiee, that they should
remove this provision altogether and
leave this gption to the senior lawyers.

Then I will come to the question of
the evil of toutism. My hon. friends,
Shri Sarhadi and Shri Patel have also
referred to this question. The Law
Commission has also stated that the
evil of toutism has been recognized as
a crime under section 36 of the Legal
Practitioners Act. I plead with the
Joint Comm'ttee, as well as with the
Government, that they should incor-
porate a specific provision in the Bill
itself whereby they should provide for
punishment bo h to the lawyer as well
as to the tout participating in the
crime, when it is a crime. It shou'd
not be left to the rule-mak’ng power
of the State Councils. Because, this
is an evil which requires prominent
attention of all concerned. Unless we
make a special provision in the Bill,
it will just get lost. As has been
remarked by many hon. Members
bere, this evil is widely rampant
except in the State of Kerala where
the percentage of literacy is very
high and perhaps, there is greater
decentralisation of courts. Not until
the day we have greater decentralisa-
tion of courts and panchayat courts
are functioning all over the country,
this evil ig going to disappear. There-
fore, stringent measures have to be
teken ih Yhe meantime and a specific
prevision should be incorporated in
this Bl insi?,
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Then, I will come to the question of
the dual system. I heard the learned
Law Mintster who defended the reten-
tion of .he dual system in Calcutta and
Bombay High Courts. He said that it
has worked very well, It is true that
the Law Comnmission as well as the
All India Bar Committee have found
that this system has worked very well
and that it is very popular with the
clients. But, my feeling is that this is
aganst our policy of providing
cheaper justice and speedier justice to
the litigant public. I have remained
unconvinced with the arguments of the
Law Commission as well as the report
of the All India Bar Committee that
this does not involve a heavier cost.
Actually, the comparative cost of a
case in the appellate s‘de as well as
the original side cannot be taken for
determining the relative degree of
expenditure. The Law Commission
should have taken the figures of a
case which is conducted in the motus-
sil courts on the original side and of a
case which is fought in the High Court
on the Original side. Then, we could
have a clear idea of the rela‘ive cost.
I think that both the All India Bar
Committee as well as the Law Com-~
mission have gone wrong. But, as my
hon. friend the Law Minister said, we
cannot altogether abolish all of a sud-
den this system and ask these solic'-
tors who have been doing this job for
such a long time, to go out of employ-
ment. As we are going to place a date
by which all the lawyers, even mukh-
tars practising in the mofussil courts
have to be enrolled as advocates,
likewise, we can set forth a date, 2
years or 38 years in advance and call
upon all solicitors to get themselves
enrolled as advocates. There is a good
and strong reason for abolish'ng it and
adopting the practice which is preva-
lent in the Supreme Court. In the
Supreme Court, we are going to adopt
a system by which the advocates on
record sre permitted to act and they
are virtually functioning as solicitors.
For minor matters, they can put in
appearance before the court. Like-
wise, we can adopt a system i the
Calcu‘ta and Bombay High Courts or
elsewhere, because I was attractead by
one oheervation of the Law Minister
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that this system has worked for the
cleanliness of the profession. If that
is so. we might adopt this sys'em and
introduce it in other High Courts
where there will be advocates on
record who will act and in m'nor
matters. they can also put in appear-
ance. Perhaps that would work for a
cheaper cost to the litigant public.

That is all I have to submit and 1
hope the Joint Committee will take
into consideration all these things.

Shri T. Subrahmanyam (Bellary):
Mr. Deputy-Speaker, a strong and
healthy Bar would be a very helpful
factor in the proper governance of the
country. Government consists of three
funct'ons, namely, executive, legisla-
tive angd judicial. A proper equili-

brium has to be worked out between —-

these three divisions. A lawyer or an
advocate can play a very helpful role
in achieving this sort of equilibrium.
Our Consti ution enjo‘ns fundamental
rights which are also justiciable.
Every citizen has got certain funda-
mental rights. Thercfore, in this play
of forces between the three functions
of Government, and the rights of the
ci‘izen as against the Government, a
good, strong Bar would be a very
helpful factor, and in the present con-
text of our couniry when we are try-
ing to achieve national unity, this will
be an additional powerfu! factor. Now
each State has its own Bar and we
have been divided by so many factors
hitherto. Now, we are trying to
achieve national unity and strengthen
and reinforce it. I am strongly of
opinion that this Bill is going to play
a very s‘gnificant role, and the estab-
lishment of an All-India Bar Council
with a common roll of advocates who
can practise in any court in India in
any place will be a very good factor
also. This integration of the Bar into
a single class is going to help the
advocates and also remove all the
varjous complexes. This All-India Bar
Council will determine the standards
of professional conduct and etiquette

DECEMBER 2, 1959

Practioners Bill 3052

of advocates was playing a very impor-
tant role in the public life of our
country and our national life. Now.
unfortunately it is not so, but I am
confident that it will again play the
same role in future. The establizsh-
ment of the standards of professional
conduct and etiquette of advocates by
the All-India Bar Council prescrib ng
these things, and at the same time the
laying down of standards of legal
education in consultation with the
universities will also help us a great
deal.

It is now proposed that the advocates
should have a Bachelor’s degree and
also a degree in Law. With regard to
the recogn tion of a university, the
Bar Council will have the right to visit
and inspect the wuniversities, They
must not only inspect the universities

Tand lay down the standards, but I aiso

suggest that at various levels they
should give good equipment to the Bar
associat ons in the mofussil, They
must have good libraries, good litera-
ture and they must be otherwise
equipped also.

It is proposed to have a division of
advocates into senior and junior advo-
cates. Opinion has been frankly
expresied that this should not be
dependant upon the will of the High
Court or the Supreme Court, that it
is not hecalthy. I share these fears,
and I fecl that it should be a self-
regulatory process by which advocates
automatically divide into seniors and
juniors. It may depend, for instance,
on their income which may be deter-
mined from their income-tax returns
for the last five or six years. It should
not be left to the High Courts or the
Supreme Court. It must be a self-
regulatory process, and the Bar Coun-
¢ 1s can be given instructions, or cer-
tain conventions can be established by
which advocates can be classified into
seniors and juniors.

I know the juniors are suffering
quite a2 lot. There are some seniors
who are very jealous, who would not

for advocates. This is a very signifi-=—" give any work to the juniors. There

cant thing. Tormerly, the profession

are good, bad and indifferent people
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in every kind of profession, and simi-
larly in this profession also. There-
fore, to safeguard the interests of the
juniors I think there should be a con-
vention and not a rigid pattern of a
division into seniors and juniors
dependant on the pleasure or the
whims of the presiding Judges.

Opinion was expressed that the fee
should not be Rs. 500 and that it
should be Rs. 125. I share this view
because we have advocates coming
from various parts of the country, and
to ask people who begin their life to
pay Rs. 500 would be rather unkind,
to say the least. Therefore, Rs. 125
may be fixed.

1 do not want to make any more
remarks. 1 am sure that this Bill,
when enacted, is going to play a very
significant part and that the lawyers
will again play a more prominent part
in our national life.

I support the Bill.

Shrl Mulchand Dube (Farrukha-
bad): I congratulate the hon. Minis-
ter for bringing forward this Bill. It
meets a long-felt demand on the part
of the Bar for the establishment of a
homogeneous and independent Bar,
because an independent Bar is a sine
qua non for a democracy. A demo-
cracy cannot go on unless there is an
independent Bar. The Bar is the only
body which can protect the rights:of
the citizens against the vagaries of
the executive or the Government.
And with the large volume of laws
that we are enacting in Parliament as
well as the large number of laws that
are being enacted in the States, it
becomes necessary that there should
be some body which would be able to
keep abreast of the laws as they are
framed; and in the absence of an
independent and competent Bar, there
would be no such body which will be
able to keep pace with the legislation
that is being enacted.

I do not agree with Government in
this matter that under many of the
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laws, the lawyers should be debarred
from appearing before not only tribu-
nals but also public officers who are
in charge and who deal with the rights
of the citizens in various ways. 'My
submission is that wherever the rights
of a citizen are to be considered by an
executive or a Government body, the
lawyer should have the right to pre-
sent the case of his client before the
officer. That is one of the things that
is necessary.

To take the last thing first, a great
deal has been sai¢ about toutism.
That thing is there today. 1 submit
that it is only lawyers who can pre-
vent this toutism: there is no other
body which can do it. I am not quite
sure whether the All India Bar Coun-~
cil or even the State Bar Councils will
be able to deal with this evil of tout-
ism. I do not know whether it is cor-
rect, but my hon. friend. the Law Min-
ister, will be able to find it out. that
in days gone by, say, about sixty years
ago, there was a practice in our coun-
try, according to which, whenever a
person wanted to file a suit, he had to
d~posit not only the court fees but also
the lawyer's fees, so that whenever he
engaged a lawyer, the lawyer would
be entitleq to draw his fees from the
court. There would be no d'ficulty if
this system Is adopted; if the plaintift
or the defendant, whenever a lawyer
is engaged by him, deposits the law-
yer's fees in the court, then the evil
of toutism could be diminished to a
very considerable extent, if not alto-
gether abolished. That is one of the
ways of doing away with the evil of
toutism.

Mr. Deputy-Speaker: Who would
choose the lawyer, the party or the
Government?

Shri Mulchang Dube: The party.
The party chooses the lawyer; the fee
is deposited in the court. As soon as
the case is adjudicated upon, and the
lawyer has done his work, at the end
of the case, the Jawyer draws his fees
from the court.

Mr. Deputy-Speaker: The lawyer
has no choice to fix the amount?
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Shri Mulchand Dube: No. The fee
that was taxable against the other side
had to be deposited, If the lawyer
could take any extra fee, apart from
what was taxable against the other
party, that was a different matter. 1
do not know whether that was done
or not, because in those days, the
ques:ion of charg'ng high fees was an
exception. Very high fees were not
charged in those days, and people were
satisfled with the fees that were tax-
able against the other side.

Shri Narayanankutty Menon: The
taxable fee is only quite nominal,
compared to the regular fees.

Shri Mulchand Dube: That is true.
But that was one of the ways. I do
not quite know, but I do expect that
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the hon, Law Minister will take that
into consideration, and by some
method prevent thig evil of toutism
which is prevalent everywhere in some
form or other. Then there is another
point on which I want to dwell....

Mr. Deputy-Speaker: Is he going to
finish within a minute or two?

Shri Muilchand Dube: I will take
ten minutes more.

Mr. Deputy-Speaker: Then he might
continue tomorrow.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Th:ﬁrcdaﬂ,
December 3, 1959/Agrahayana 12, 1881
(Saka).
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ORAL ANSWERS TO

QUESTIONS . .
S.Q. Subject
No.

490. Export of Hnndloom
goods .

491. Indien Trade Delcg:-
tion to West Europeon
Countries

492. Workers’
Programme

493. Disputes in Bankmg
Industry .

494. Unemployed Gndunte
Engineers . .

495. Refugees from
Pakistan

496. Bio-gas Delcgluon from
Hungary . . .

497. Inlusirial Estates .

498. Indian pilgrims to Kai-
lash and Mansarovar .

499. Hospital at Kanpur un-
der the Emplorcc's State
Insurance Scleme .

500. Delhi M inicipal Cor-
poration  Delegation’s
visit to Moscow .

sor. Unauthorised  Textile
Power-looms . .

s02. Central Training Insti-
tute for Instructors .

503. Manufacture of Suglr
Machinery

504. Lambretta Scooters

50s. Civic Services in Re-
fugee Colonics

508. Motor parts

509. Trade marks

Educauon

Wcst

WRITTEN ANSWERS TO
QUESTIONS . .

S.Q.
No.
506. Buildings for Indian

Bureau of Mines nthg-
pur . .

507. Shtfnng of dhphced
ilies from East
Pakistan . .

s10. Im&ort Pohcy for Art

s11, C.ble Bmldmg F-ctory
in Kersla

$12. Indian Consul Gcnenl
at Lhasa . .

CoLumys

2813—582

2813—16

2816—20
2820—22

282324
2824—27
2827—30

2830
2831—33

283338

2838-39

2339—41
284143
2843-44

284445
2845—48

2848—s0
2850-51
2851-52

. 2852—291§

2852~53

2853-54
2834
2834-38
a8ss

WRITTEN ANSWERS TO

QUESTIONS-—contd.
$.Q. Subject
No.

s13. Bluc-water w mkuw
plant

s14. Sincri Fcrtllxzcrs Fac-
tory . .

s15. Radio broadcnsts .on
agriculture .

§16. Study team on buxldmg
technique .

s17. Kothagudium Power
Houses

s18. International Maritime
Comulutive Organiu-
tion .

s19. Firing by Pl.kmann

520. Indian delegation to
Cairo Film Festival .

s21. Price of yarn

522. Automatic Tcxtile
looms .

s23. U.NN. dnummcnt
Commissjon

5§24. Rentarrears in Delhx .

525. Second Industrial Estate
n Delhi . .

526. Ccmnl Labour Insnwm
527. Machinery  Manufac-

turers Corpomt ion,
Calcutta . g

528, Tibetan Mushm Hni
Pilgrims .

529. Tcxnle Induury in

530. Gu .

531, Port developmcm for
export of iron ore .

532. Evacuee deposits

533. Railway concession for
accredited  pbotogra-
phers .

534. Sagar Darshan Yatra .

§3s. Paper Mills at RA)nh-
mundry .

5§36. Houses forworkcn
537. U N Broadcas!l fmm

538. Pres:dent Euc-showeu
visit to India

539. f.’xport of nunmele

640. Sllndlrdl!.non of wool-
len products

Covtnars

2855-56
2856
285637
2837-s8
2858
283359
2839

2860
as6z

ad61-Ga

2862
2862-63

2863
2864
2864
2864-65

2865
2865-66

2866
ases
aser
2867-68

2868
286869

2870
28701t
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WRITTEN ANSWERS TO

QUESTIONS-—~contd.
SQ. Subject
No.

§41. Janata Hotel in Delhi

$42. Trade with Pakistan

$43. Exhibition of exportable
. goods . . .

U.S.Q.

No.

774. Import of Capital goods .

778. Manufacture of hand-

maede paper . . .
776. Production of radio sets

777 Industrial dcvclopmcm
of U. P,

778. Second Fwe Yeax Phn

[Dary Droxsr]

CoLUMNS

2871
2872

2872-737D

2873

2873
2874

2874
287¢

779. Guwar Gum  Factorics 2875—77

780, Slum Clearance in Delhi
781. Unemploymentin Orissa .
783. Bmployment Exchange .

783. All Indig Working Class
Family Budget Survey

784. Indians in Burma .

78%. Reconstitution of Edu-
cation Panel

786. Government Quartcrs in
Devnagar

787. Construction of bulldmgs
~ inDelhi

788, MmufnctureofT V Sets
789. Boarding House in Delni .

790. Security deposits from ce-
ment stockists

791. Bonus to colhcry work-
en .

792. Loans to dxsphced per-
sons .

793. Machinery mnnufacturmg
plant at Durgapur .

794. BEmployees’  State
surance Scheme

798- U. S. Trade
796, Barter Trade
U.S.A.

In-

Mission

witn

797. U.N, Gcnernl Asscmbly
Agend

798. State

_ poration . ]
799. Radio Stations in State
Capitals . . .

Tndmg

800. Autumn Leipzig Fair

801, Cotiage and Small Scale
Industries in Punjab .

803, Heavy Industries in
Pugjab . . .

Cor- .

2877
2f77-78
2878-79

2879
2880

288
2880-81

2881-82
2882-83
2883-84

2884
2885
2885
2886

2886
2886-87

2887
2887-88
" 2888
2888-8g
2889-90
2890-91
3891-92

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q. Subject

No.

803. Glass and ceramic goods

804. Export of Sewing
Machines RN .

Export of bicycles .
Slum
Punjab .
Development of Khadi
Industry in Punjab

80s.
£06. Clearance in
807.

808.

3060

Corumns
2892
2892-93

- 289395

2895
2896

Export of feature films 2896-—98

809. PneumooOnlous in coal
mines . 2898
8y0. Displaced pcrsom in
Ulhasnagar co!ony (Bom
bay) . 2898-99

811. Newsprint lmport . - 2800

812. Institute of Nuclesr Re-
seatch, Hyderabad . 2899-2900

813. Import of  Pashmina
wool from Tibet . . 2900

814. Khadi‘Hundies’ . 2900

815. Premo  pipe Factory,

Kerala ! . . . 2901
816 Air conditioning equip-
ment in Krishi Bhavan 2901

817. Ever Bright Steel 2902

818. Radio sets in Punjab 2902

819. Manjpuri families to
India from Burma . 2902~03

820. Pay-scale and Allowances
of Government Employ-
ees in N. H. T. A.. 2903

821. Export of Medicinal and

Pparmaceutical products. 2904-0§
$22. Zinc sheets 250506
823. Aluminium 2906
824. Heavy Electrical Equ

ment Factory at bhopufp. 2906-07
g25. Employees’ State Insur-

ance Corporation 2907
826. A.LR. Station at Cuttack . 2907-08
827. Village Housing Pro]cct

Scheme 2008
§28. Displaced personu in

Tripura : ' 2909
$29. Indians kzdmpped by

Pak Army 2909~10
$30. Import of chemwlh 2931011
$31. Industrial Houslng in '

} Uttar Pradesh . 29X
. Low Income Group ’
House Building Societies 221113

Ambar Charkhes in Pun- .
833 jab . . . . 2913
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WRITTEN ANSWERS TO

QUESTIONS—contd.

U.sSQ. Subject
No.

834. Houses for coal miners

835. Tea auctions at Calcutta
836. Importof milk powder and

baby food

STATEMENT CORRECTING
THE REPLY TO U.S.Q.
No. 820 DATED 3-12-58

PAPERS LAID ON THE
TABLE . . . .

A copy of each of the follow-
ing Notifications under
sub-section (7) of Section
59 of the Mines Act,
1952 i—

@) G. 8. R. No, 1250
dated the 14th Novem-
ber, 1959 making cer-
tain amendment to the
Mysore Gold Mines
Rules, 1953.

(¢5) G.S.R. No. 1251 dated
the 14th November,
1959 containing the
Mines Creche Rules,
1959.

STATEMENT RE. DE-
MANDS FOR SUPPLE-
MENTARY GRANTS
(GENERAL), 1959-60

The Minister of Finance
(Shri Morarji Desai) pre-
sented a statement show-
ing Supplementary De-
mands for Grants in res-
pect of the Budget (Gene-
ral) for 1959-60.

REPORT OF COMMIT-
TEE ON PRIVATE MEM-
BERS’ BILLS AND RE-
§OLUTIONS PRESENT-

D . . . . .

Fifty-second Report was
presented.

STATEMENT BY MINIS-

TER . . . .

The Minister of Information
and Broadcasting (Dr.
Keskar) made a statement
clarifying the information

288 (Ai) L.S.D.-10.

{Dawy Dicest]

CoLumMNs

2914
3914-15

2018

2916

2916

2917

2917

2917—19

STATEMENT BY MINIS-
TER—contd.

gliven by him on the 24th
ovember, 1959 in the
course of reply to the
debate on the Reports of
the Registrar of News-
papers for India for the
years 1957 and 1958 re-
garding authentication of
declarations.

BILL INTRODUCED

The Tripura Land Revenue
and Land Reforms Bill.

BILL PASSED .

Further discussion on the
motion to consider the
Kerala State Legislature
(Delegation of Powers)
Bill concluded. After
ciause-by-ciause consider-
ation the Bill was passed.

DEMANDS FOR SUPPLE-
MENTARY GRANTS
(KERALA), 1959-60 [

Discussion on Demands for
Supplementary Grants in
respect of Kerala State
for 1959-66 commenced
and concluded. The De-
mands were voted in full.

MOTION TO REFER
BILL TO JOINT COM-
MITTEE UNDER CON-
SIDERATION . .

The Minister of Law (Shri
A. K. Sen) moved that
the Legal Practitioners
Bill be referred to a Joint
Committee. The discus-
sion was not concluded.

AGENDA FOR THURS-
DAY, DECEMBER 3,
1959/AGRAHAYANA 12,
1881 (SAKA)—

Further discussion and
adoption of the motion
for reference of the Legal
Practitioners Bill to a
Joint Committee, consi-
deration and passing of
the Dowry Prohibition
Bill as reported by Joint
Committee and also con-
sideration of the motion
re. setting up of P. & T,
Board

3063
CoLumns

919

291964,
3002—08

2964=~3001





